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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
ORIGINAL APPLICATION NO. 446 OF 2023
IN THE MATTER OF:
Rambabu. «.......Applicant
Versus
Nagar Nigam Rudrapur&Anr ... Respondents

AFFIDAVIT ON_ BEHALF OF COMMISSIONER, NAGAR NIGAM,
RUDRAPUR, DISTRICT UDHAMSINGH NAGAR, UTTARAKHAND IN
COMPLIANCE OF DIRECTIONS PASSED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL VIDE ITS ORDER DATED 23.02.2024
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 446 OF 2023
IN THE MATTER OF:
Rambabu......... Applicant

Versus
Nagar Nigam Rudrapur&Anr.... Respondents

AN L e Tyl
Al VL’LLLEL' AFFIDAVIT ON BEHALF OF COMMISSIONER, NAGAR NIGAM,
NOTARIAL NOTARIAL
; RUDRAPUR, DISTRICT UDHAMSINGH NAGAR, UTTARAKHAND
IN COMPLIANCE OF DIRECTIONS PASSED BY THE HON'BLE
somemene, NATIONAL _GREEN TRIBUNAL VIDE ITS ORDER DATED

i ~
c—:}érs presently posted as Assistant Commissioner, Nagar

r ..‘}&

N“gam Rudrapur, District Udhamsingh Nagar, Uttarakhand, do

o hereby solemnly affirm on oath and state as under:

1. That in my abovementioned official capacity, | am acquainted
with the facts and circumstances of the present matter, and | am
fully competent to file present Affidavit in compliance of directions

passed by the Hon'ble National Green Tribunal vide its order

dated 23.02.2024.

2. That the matlter was listed on 23.02.2024, after hearing, this
Hon’ble Tribunal was pleased to pass the detailed order, while

passing the following directions:-

%



6. Hence, we direct the Commissioner, Municipal

’ \;\Qorporaﬁon, Rudrapur to file fresh affidavit indicating the
A ’.?sf:é‘tus of achieving the time bound target disclosed in the
E D:_ lrenf affidavit and further proposed action in terms of the
@sférvahons made above. Let the fresh affidavit be filed
“Wlthrn eight weeks by e-mail at judicial-ngt@gov.in preferably
y ml the form of searchable PDF/ OCR Support PDF and not in

the form of Image PDF.
7. List on 03.05.2024.”
A copy of the order dated 23.02.2024 is annexed hereto and

marked as ANNEXURE A-1.

3. That vide abovementioned directions passed by this Hon'ble
Tribunal, the Hon'ble Tribunal was pleased to direct to place on
record the details of working plan for time bound schedule for
disposal of legacy waste, and disposal of daily generated solid
waste in compliance of the said directions, the following
information by way of present Compliance Affidavit is stated
below for kind information and consideration of this Hon'ble

Tribunal.

4
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4. That Municipal Corporation, Rudrapur is continuously doing

sincere efforts to cornpietely solve the problem of daily generated

e (g T

”5:: B waste a\nd 120 metric ton per day and for legacy waste which is

! l"‘,...
2 = s

53 0@0”»._ etrrc ton stored at the site, which was processed and

.h?
€& ™
.

)

and to treat and process daily generated waste of 120 metric ton

per day, of Municipal Corporation, Rudrapur, as well as 21,000
metric ton stored new legacy waste at the site, the Municipal
Corporation, Rudrapur had invited the tender for installation of
new plant for treatment of daily generated waste and for
treatment of complete legacy waste on 24.1.2024, thereafter, on
15.3.2024 now the contract has been signed and executed with
successful bidder, and process of installation of new plant is
already started and is in final phase, and will be completed in first

week of May, 2024, and new plant with the capacity of 600 metric

ton per day trommal is being installed, and as per requirement by

machine and manpower, the waste will be segregated.
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6. Hence, by first week of May, 2024, treatment of daily generated

waste on daily basis, will be started through new plant,

legacy waste, and it was also directed to mention entire process
of treatment of legacy waste, which was 53,000 metric ton, which
is now already treated. The details of treatment and processing
of legacy waste, as informed by the concerned company, who is
treating and processing the said waste, the details are mentioned
hereinbelow:-

(i) Dayacharan and company have processed 53,084.85
metric ton of legacy waste. This processing has produced
several distinct byproducts: bio soil, RDF (Refuse Derived
Fuel), and inert materials. This report outlines the utilization

of these byproducts in specific areas and facilities.

Utilization of Byproducts-

4
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(a) Bio Soil and inert Materials:

Total Quality of Bio Soil: 38,751.94 metric ton

'+ Both bio soil and inert materials have been utilized in

/
&
»

";ca)w—lying areas opposite to the fish market, beside the
drain and at Shailja Farm, Municipal Area of Rudrapur.
Approximate 25500 MT of Bio soil is utilized at for
surfacing the low level of beside fish market (Drain) and
This use serves to raise and stabilize the ground level,
and Remining 13251.94 and 6901.03 at Shailja Farm
Rudrapur.This use serves the purpose to raise and
stabilize the ground level, which helps to mitigate
flooding risks and enhances the surrounding

environment.

Bio soil and inert materials have been effectively applied
to stabilize and raise low-lying areas near the fish
market. RDF has been distributed to energy production
facilities and paper mills, with storage of the remaining

RDF at Remediation Site.

G
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transported to Jabalpur for use in the Essel Group's
waste-to-energy plant. This facility converts waste into
electricity, contributing to sustainable energy production

in the region.

Muzaffarnagar: Around 300 metric ton of RDF has been
sent to Muzaffarnagar to be used at Silvertone Paper
Mill. The mill utilizes RDF as an alternative energy
source for its production processes, promoting

sustainable practices in the paper industry.

Storage: The remaining 3,500 metric ton of RDF is
stored at the Shukla farm near the remediation site

remaining is at remediation site.

(c) Gaseous and moisture components-

Total Quantity 1592.55

Gaseous and moisture components
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-«

&
X

& A{aproximately 1600 metric tons of weight loss have

.:./«l QLA !?-. ‘“ ‘ ; .
il Ayt ) 4 Been observed due to moisture evaporation and the
\imt 't\b'ﬂ :‘ ; ""\“n? ::-Z :
‘\i i Jr'x.gﬁga@bomposition of aerated waste during the bio-
% ¥ | e
o O, et (3 o
"‘\U’I’Tw."‘ “remediation process.

8. WORKING PLAN WITH REGARD TO DISPOSAL OF LEGACY
WASTE:

The Municipal Corporation Rudrapur is committed to
disposal of solid waste in arranged and scientific manner
and in continuation of the same,they had done the
survey of legacy waste situated in the Trenching Ground
at Paharganj in the month of September,2023, in that
53000 Metric ton legacy waste was found. Photocopy of
the same is annexed hereto and marked as

ANNEXURE-2.

The Municipal Corporation, Rudrapur, invited tender for
the solid waste management on 17.10.2023, Photocopy
of the same is annexed hereto and marked as

ANNEXURE-3. On 16.12.2023 the disposal work of

53000 Metric ton legacy waste had started on
16.12.2023 through tender. The said firm had done the
processing and disposal of 53,000 Metric ton till date,

and R.D.F./ Bio Soil is also disposed in accordance with

A



394

the rules according to the conditions of the contract.

It has been informed by the concerned firm that

2. " treatment of the legacy work is going on through Bio-

|
Bua iF

3
/|
’J! detailed description is annexed hereto and marked as

mining and Bio-Remediation method. Photocopy of the

ANNEXURE-4.

IV. This is also bring to kind notice of this Hon’ble Tribunal
that for the concerned work, as already informed above
the survey work was done in September, 2023 and in
that survey 53,000 metric ton legacy waste was found at
the site and due to non-availability of arrangement of
segregation work, the daily generated waste was also
stored at the concerned site, and at present about
21,000 metric ton new legacy waste is stored at the site,
and for disposal of the remaining legacy waste the

concerned firm has been directed to do the needful.

V.  For non-availability of arrangement of disposal of daily
generated waste,due to the problem of the legacy waste,
the tender was invited on 24.02.2024 for daily disposal of
daily generated waste. (Photocopy of the same is

annexed hereto and marked as ANNEXURE-5). And on

4
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15.3.2024, the process of installing the plant has been

o,

h\-* “}-'gtarted, by giving contract to successful bidder, and for

g

i<

_"L Ahe same the plant for capacity of 600 metric ton per day
YN - .7

A

b A

}f rofjnmal machine is being installed, (Photo of the same is

A’ 7
\Crl{, »\1 ././‘"/h: /
s annexed hereto and marked as ANNEXURE-68) in which

waste segregation work will be done through machines
and man-power, and the said new plant for daily disposal
work of daily generated will be started from first week of
May, 2024, and resulting the same the problem of daily
generated garbage and problem of storing the legacy

waste will be ended.

9. WORKING PLAN WITH REGARD TO DISPOSAL OF DAILY

GENERATED GARBAGE/WASTE:

The Municipal Corporation Rudrapurhad fixed the last
date for complete disposal of daily generated garbage/
waste as 31% December, 2024, in continuation of the

same all the works are being done in all fields.

There are total 40 wards situated in Nagar Nigam,
Rudrapur, out of the same two zones consisting of 20-20
wards has been created and for door to door collection of

garbage/ daily generated waste, two separate contract has

(s
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been done with two separate outsource companies, and

thereby firstly the door to door collection of daily generated

,," “waste is being done through vehicles.

‘whrch, the disposal of 10 ton wet waste in C.B.G plant and
disposal of 37 ton dry waste in M.R.F. center and other
mini transportation points/ segregation points is being
done, the same is being disposed through re-cycler.
(Photocopy of detailed description of the daily generated

waste is annexed hereto and marked as ANNEXURE-7).

The e-tender has already been issued on 06 July, 2023 for
disposal of remaining daily generated waste, but due to un-
availability of adequate competition, the tender process
could not be completed, therefore, again the tender was
invited on 24.1.2024 for daily disposal of daily generated
waste, on 15.3.2024, the process of installing the plant
has been started by giving contract to successful bidder,
.tn which waste segregation work will be done through
machines and man-power, and plant for daily disposal
work of daily generated will be started from first week of

May, 2024, and resulting the same the problem of daily

L
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generated garbage and problem of storing the legacy

‘*w. waste will be ended.

.
OUTW Ward No.25 and Paharganj Ward for disposal of daily

generated dry waste, and the same is operated by women
group. to the above an MOU has been done with Perfetti
Van Melle India Pvt. Ltd. in C.S.R. head and construction
of the same is in the last stage. Photocopy of the same is

annexed hereto and marked as ANNEXURE-8.

lll.  The first compressed bio-gas plant of State of Uttarakhand
has been established on 06 acre of land (approximately) at
FazalpurMehraula Ward No.25, under the Municipal
Corporation, Rudrapur area for disposal of daily generated
wet garbage. The disposal of about 10 metric ton daily
generated wet garbage has been started by the concerned
firm through the abovesaid plant and about 225 KV
electricity is being generated daily. Photo of the same is
annexed hereto and marked as. The process for increasing
the capacity of the concerned plant for 50 TPD is under

process. Photo of the same is annexed hereto and marked
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as ANNEXURE-09.

= 1V | In addition to the above, 03 big bio digester machines has
-‘Been established in the complex of C.B.G. plant at
; N Fazalpur for preparing the fertilizer from wet waste and
4 .fcap'e;mty of the same is 300 Kg per day.

)‘-;-‘

;* O rrdh” .‘,Jn Addition to that Rudrapur is part of the Haldwani Cluster,

and Recent Memorandum of Understanding (MOU)
Between NTPC and Haldwani Cluster to manage and
process solid waste in the region. This collaboration entails
processing 500 metric tons of solid waste per day into
torrefied charcoal, providing an environmentally friendly
alternative to traditional fuels.The initiative aims to reduce
the solid waste burden in Rudrapur and Haldwani, convert
solid waste into useful torrefied charcoal, and promote
sustainable waste management practices. This project
aligns with NGT's principles of environmental protection
and sustainability by minimizing landfill waste, reducing
environmental pollution, and enhancing resource recovery
through charcoal production. Photocopy of the same is

annexed hereto and marked as ANNEXURE-10.
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Other Points:-

l. With regard to water supply and daily generated

L T sewage generated in the area of municipal corporation,
78PN N e
/e }.J‘ ' ~ ~Rudrapur, it is to bring kind notice of this
I PRSP , z _Hon'bleTribunal, the  UttarakhandPeyjal  Nigam
i\ x "‘"‘;‘p‘- ._,1‘.‘;:.7'\ ....._}.'7

.:i;\{_%i} .,,,\.._‘ﬁ-. ,,}I é?;,l?udrapur, Kashipur and UttarakhandJalSansthan,

~ - .
P A ae®™

‘i;;;j_;‘(;-‘_;,,rﬁ,“; - Udhamsingh Nagar are nominated by the Government
o of Uttarakhand for water supply and scientific disposal

of sewage in all places of industrial area of Rudrapur

and other area also, and with regard to activities of

environmental conservation and for monitoring of

pollution control in the industrial area, the regional

office, Uttarakhand Pollution Control Board, Kashipur

has been nominated by Government.

I1. With regard to the details relating to the daily generation
of liquid waste, its treatment capacity, utilization of
installed treatment capacity and the manner in which
the excess untreated liquid waste is flowing, it is
respectfully submitted that the Executive Engineer,
UttarakhandJal Nigam, Rudrapur had informed vide its
letter No.46/ NamaniGangeKalyani/01 dated

08.01.2024, that at present about 40 M.L.D. per day
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generated untreated sewage from city of Rudrapur is

" r_t"‘:‘.‘_'“*_:r_-_:_-::h' flowing in the river Kalyani, and it is also informed in

N. 9

._:.;_-:""'w.Qﬁpbmp[iance of the earlier directions passed by this
Pty :'-"":L._;.a:‘; Hon'ble Tribunal in Original Application No. 673/2018 In
i -

N i
~d

\E ews item published in “The Hindu” authored by Shri
Ul a h{.--:l'z;cob Koshy titled “More river stretches are now
critically polluted: CPCB, the estimate for construction
etc. work of | & D STP for the sewage flowing from the
drains of Rudrapur city, has been prepared by M/s NJS
Engineers India Pvt. Lid., New Delhi under the
proposed NamamiGange Program in the District
Udhamsingh Nagar, and two options has been provided
by M/s NJS Engineers India Pvt. Ltd., New Delhi for

rejuvenate of Kalyani River:

(a) Option No.1:- There are 184- small-bigs drains which
are falling in the river Kalyani from the city of Rudrapur,
and enough space is not available on both sides of river
bank of Kalyani river, and for stopping the falling of the
abovesaid drains/drainages, therefore, the Bank Sewer
Line has to be constructed on both sides of river bank,
after rehabilitating the residents and STP plant will be

established in Rumpura after construction of Sewage
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P s
N r— N,

47 1« Pumping Station as per requirement, so that untreated

i “:s ‘:f’ __,w-a.,...-.\w‘ ;_.‘;“’.

. a.(f ‘;:,3'7’,‘.;{ age generated from the drains/drainages will not
F STy

¥4 Py inthe river Kalyani, and pollution level will decrease

\ A y 7 o . . -
W Py ‘-:‘:Q__*" _ip'the river Kalyani. The estimated cost for the same is
1 " Y
| .

\Qy : :&L‘ﬁw ht:‘;
xTUE“U“R5222685 Lakhs (Centre share- Rs.99671.33 Lakhs,

Rehabilitating cost — Rs.122949.67 Lakhs, State Share

— Rs.64.63 Lakhs).

(b) Option No.2:- The Sewage Treatment Plant will be
established outside the city near Rumpura after tapping
Kalyani river, in which the untreated sewage of the city
will be treated and clean water will be discharged In
the river Kalyani, so that Kalyani river will be cleaned
and clean water will meet in the river Ganga, but in this
option, the pollution level will not be improved in the
river Kalyani in the city area, as well as adverse effect
will come on the working on the STP due to untreated
water received from the industrial area. The estimated
cost in the abovsaid option is Rs.91941-43 Lakhs
(Centre share- Rs.91876.80 Lakhs, State Share -

Rs.64.63 Lakhs).

In perspective of both the above options, a meeting was

4
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held under the chairmanship of Secretary, Drinking Water
Department, Government of Uttarakhand on 21.12.2023,

22 R , ' 'f'wherein it was directed that second option is not appropriate,

o 30533 g‘:é}nd issued directions that the persons who had illegally
%&:ﬁ‘ached, will not be given any facility, only those persons
St UTTARY “ wiil be given benefitted, who are actually need to be
| rehabilitated for construction of the project, and rehabilitating

cost will be assessed, the help from irrigation department and

revenue department will be taken in marking the illegal

encroachment. For removing the illegal encroachment from

the both sides of the river, the working plan will be prepared in

view of the first option as mentioned above. Copy of the letter

dt. 08-01-2024 s annexed hereto and marked as

ANNEXURE-11 for detailed information.

With regard to industrial area, Rudrapur, it is to bring kind
notice of this Hon'ble Tribunal, that the Regional Office, Uttarakhand
Pollution Control Board, Kashipur informed vide their letter
No.UKPCB/ROK/MWIit-83/24/595 dated 20.01.2024 that there are
total 438 industries established in the SIIDCUL area Rudrapur, out
of which, the effluent/sewage received from the 297 industries is

sent through sewerage system established in the SIIDCUL area
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Rudrapur to CeTP (Common Effluent Treatment Plant) for
treatment, and 01 industry is treating the effluent received in their
own established plant, thereafter, the treated effluent/ sewage is

¥ ﬁ ‘,'_,"“"*f"'bgjpg discharged in the Kalyani / Baigul river. In addition to the

oW

_-e', 140 industries sewage/ effluent generated from the industries

/ C ‘I X -\
. ! .'.;‘:" 3 ‘)-.'.‘:" %2 g " i e

{fﬂl b ¥ \gr’&? geﬁg treated in their own facility and after treatment of the same

e 4 ‘A._I o 7~~~ 2

o T Y2 i

’,',. ¥ 1 '\;“ Tl ‘ . ~ ) : ] : 5 n .

N 07 |s,jﬁef‘nd used again in their own industries. Copies of the reports are
B A

\Q(;p Uﬂ[«%ﬂhé’xed hereto and marked as ANNEXURE- 12.

That the present Affidavit in compliance of directions passed by this
Hon’ble Tribunal is being filed on behalf of Municipal Corporation,
Rudrapur, District UdhamsinghNagar, Uttarakhand, for kind perusal of

this Hon’ble Tribunal.

In view of the facts and circumslances as explained hereinabove
sincere efforts are taken by the Municipal Corporation, Rudrapur,
District UdhamsinghUttarakhand in compliance of the directions
passed by this Hon'ble Tribunal, the same may kindly be accepted by
this Hon'ble Tribunal and the deponent hereby undertakes to comply
with every direction passed by this Hon’ble Tribunal, and the present
Original Application be kindly disposed off as all the directions issued

by this Hon'ble Tribunal are now complied with.

DEPONENT
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VERIFICATION
I, the deponent above named do hereby verify and say that

e contents of my above Affidavit in compliance of the directions
S.C.A. SHASURI

fp Natary, Rudeapue ssed by this Hon'ble Tribunal are true and correct to my
'_‘\?:.x &y Khowledge based on record, no part of it is false and nothing
"1'-_'0 ‘ aterial has been concealed there from. The legal submissions are

further true as per legal advice received and believed to be true and

correct.

Verified by me at ‘2\3%%”2 . Uttarakhand on this 23'“7

day of April, 2024.

DEPONENT
et e gggm;g - Filed thpygh
¢ . e

Lchon Siged 5 g
ﬁ -y [RAHUL VERMA]
: UXV" Advocate for the Respondent No.1/Municipal Corporation,
‘2}’\ : Rudrapur, District Udhamsingh Nagar, Uttarakhand

137, Tower No.10, Supreme Enclave MayurVihar Phase-|,
Delhi-110091

Mobile No. 9717706032

Email- advrahulverma9999@amail.com

asd med belore i
E TR s

ﬁ-cmdﬁ"-‘f""“ vy
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Item No. 10 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 446/2023

Rambabu Applicant
Versus

Nagar Nigam Rudrapur & Anr. Respondenl(s)

Datc of hearing: 23.02.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEJMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant:
Respondent:  Mr. Rahul Verma, Adv. for Nagar Nigam, Rudrapur

Mr. Keusbal Gautam, AAG with Mg. Snehpreet Kaur, Adv. [or the State of
Uttarakhand & UKPCIL3

ORDER

V s
Z
= M . . - \
it original application, the issue under congidaeration relates to

2: The Tribunai in the earlier proceedings had appeinted the Joint
Commiitee and had considered the report of the Joint Commitiee and,
thercafter, by order dated 22.12.2G23, had directed the Commissionecr,
Municipal Corporatien, Rudrapur fo file the affidavit to the following

effect:
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details relating to the daily generation of liquid waste, its
treatment capacity, utilization of installed treatment capacity
and the manner in which the excess untreated liquid waste is
flowing will also be disclosed along with the total water supply
to the households, industrial unit etc. within the limits of
/’—\ Municipal Corporation per day. Further, the water quality of the
“receiving water bodies in respect of prescribed parameters may
also be disclosed. Let the said affidavit be filed within a period
79]‘ our weeks from today by e-mail at judicial-ngtl@gouv.in
pr erably in the form of searchable PDF/ OCR Support PDF
fin(i“l not in the form of Image PDF.”

"{.n
.,

o
\‘O'"PQS,F\ "'The dfﬁdamt dated 20.02.2024 has been filed by the Commissioner,
bt
Municipal Corporation, Rudrapur. A perusal of the said affidavit does not
reflect very satisfactory state of affairs in respect of solid and liquid waste
management within Municipal Corporation, Rudrapur. The affidavit

discloses that:

A There is 33,000 MT of legacy waste lying for remediation for
which no effective plan with full particulars have been
disclosed.

The affidavit states that out of leftover legacy waste of
53,000 MT, approximately 20,000 MT is remediated and
leftover now is 33,000 MT but full particulars and dctails as
to how 20,000 MT has been remediated have not been
disclosed. Further, the final disposal of the
segregated /remediated waste is also not disclosed. When
the counsecl was asked about the steps that are being
envisaged by the State Government to remediate the legacy

waste it was informed that an MoU has been prepared to
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inadequate to handle the existing legacy waste or day to day

generation.

Per day gencration of the solid waste is 120 metric ton of

} le?y garbage ig ‘disposed of in, M.RE! Centre and

f N t_ifansportation points/segregation point meaning thercby

remaining solid waste generated per day is adding to the

legacy waste.

ui. The affidavit @ states that the target of 100%
processing/utilization of the daily genecrated solid waste will
be achieved by 31.12.2024 but the details as to how the
same will be achieved have not been disclosed with full
particulars.

iv. The affidavit also states that the government has connected
the Haldwani cluster to Municipal Corporation, Rudrapur
wherein the MOU has been done for Waste to Energy plant
with the help of NTPC and after one year NTPC will start
taking garbage from Municipal Corporation, Rudrapur and
100% garbage will be disposed of. In the affidavit neither the
date or details of MOU have been disclosed nor the capacity,
location and timeline for setting up Waste i(,!) Energy plant

\

have been disclosed.

V. So far as compressed bio-gas plant established at Fazalpur



viii.

iX.
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of the plant to 50 TPD is underway and it will be done by
30.09.2024.
No facilities of sewer lines are available in the Municipal

arca of Rudrapur and disposal of septage is done in the

~ discharge of untreated sewage from these drains into the

river which is a serious cause of concern as Kalyani river is
flowing to river Ganga which is being ultimately polluted on
account of discharge from these drains.

There are 438 industries in SIIDCUL area of Rudrapur out
of which effluent/sewage received from 297 industries is
sent through sewerage system established in the SIIDCUL
area of Rudrapur to Common Effluent Treatment Plant
(CETEP) and 140 industries have their own @ treatment
facility and after treatment of the same it is being used
again in their own industries.

It is evident that the State Government is not serious in the
remediation and disposal of the legacy waste. The daily

\
generation is also not treated and adds to tfrjﬁ existing wastc
making the entire waste management an u 1wiable exercisc.
The leachate generation from the legacyliwaste and its

| I

treatment is also not disclosed.
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the sewage and hence the pollution of the ﬁ"{i:'ver Kalyani and

L !
Ganga continues.

X1.

Further the details with regard to ETPs relat;

_estates and industries which arc located in/l
,..Rkldrapur, have not been disclosed.

7

) :
.

?" : ?:{’nj spite of the assurance given by the
e ?‘ '
Q‘ drapur we find no satisfactory action has
| w
the State Government.,
4. The above details clearly reveal the serious 8

remediation of legacy waste, 100% utilization of daily glg:
discharge of untreated sewage in the river and lack of s

exists in Rudrapur.

B At this stage, Counsel for the Applicant has mag

fixing the matter after 31.03.2024 so that a fresh affida

disclosing the progress upto that date.

6. Hence, we direct the Commissioner, Municipa

Rudrapur to file fresh affidavit indicating the status of acl
\

bound target disclosed in the present affidavit and fu
l

ng to industrial

arge number in

Commissioner,

been taken by

1Tsue relating to
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Su(ﬁhir Agarwal, JM

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

February 23, 2024.
Original Application No. 446 /2023
DV
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e T NAGAR NIGAM RUDRAPUR
v L GOVERNMENT OF UTTARAKHAND - X,

Tender Notlce2.0(34~ Date...:l..l..’..ml.u 13

Notice Inviting Tender
PO it N
regnwtgﬁmm experienced bidders for the following work as listed below and will by

rec “thg webs?te www.uktenders.gov,in as per time schedule (key dates) in the notice
p g?n on theqa‘bove ebsltg
SI. NoJll-- ¢ h_f-“"‘l _ Elents ? | Details and key dates
1.4 N Wéé%.' ; 3 Selection of Bidder for the Bioremediation and Clearing of
!‘_‘_* <° ._f\os, j‘) Legacy Waste through Bio-remediation, Biomining,
'\_ O’) Q}{,Jr ‘_:\_;.‘ F Resource Recovery and Scientific Rejects Disposal at
% QA Rudrapur as per SWM rules.
2. | Last Bagef e S Aigsubmission 02/11/2023, 03:00 PM
3. | Last Data‘rﬁf Submission of Tender | 03/11/2023, 11:00 AM
Fee & EMD i
4. | Date of Bid Opening 03/11/2023, 03:00 PM
5. | Bid Submission Address Nagar Nigam Rudrapur ;
Note: »

1. The Bidder shall have to submit their bids online and upload the relevant documents from as
" per key schedule (key dates)
2. The bidders intending to participate in this tenderare required to get enrolled /registered on
_the e — procurement website www.uktenders.gov.in. Enrolment /registration on the above
portal is mandatory.

3. Tender documents can be purchased only online from https://uktenders.gov.in by making
online payments as specified above as per key dates. The bidder shall have to submit their
bids online and upload the relevant documents from as per time schedule (key dates)

4. Conditional tender will not be accepted and liable to be rejected. RNN reserves the right to
accept or reject any or all tender without assigning any reasons thereof.
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Tender Notice.......

~

NAGAR NIGAM RUDRAPUR
GOVERNMENT OF UTTARAKHAND

;Date...‘..a.}lﬁx.‘l@ ng

Notice Inviting Tender

Online bids are invited from experienced bidders for the following work as listed below and will by

regg_lxad.amme on the website www.uktenders.gov.in as per time schedule (key dates) in the notice

\éeshe,d on he above website.

I ‘\

Details and key dates

Selection of Bidder for the Bioremediation and Clearing of
Legacy Waste through Bio-remediation, Biomining,
Resource Recovery and Scientific Rejects Disposal at
Rudrapur as per SWM rules.

'
; ‘T\l@fietof B_g,f‘§ubm|ssmn

Online only

3(}( e.and Bid Security
gl
\‘. T OF‘\.} "
i

Tender Fee: Rs. 10,000/+ 18% GST = 11,800 (Rupees
Eleven Thousand Eight Hundred. Only) in form of DD in
favour of Municipal Commissioner, Nagar Nigam Rudrapur

EMD Fee:Rs. 6,00,000/- (Rupees Six Lacs Only) in form of
BG/FDR in favour of Municipal Commissioner, Nagar Nigam

(nagarnigamrudrapur@gmail.com)

Rudrapur
4. | Date / Time of Publication of 18/10/2023, 11:00 AM d
Tender on Website -
5. | Last Date of receiving queries by mail | 21/10/2023, 02:00 PM

ok

Date of Pre-bid meeting

| 21/10/2023 03:00 PM (Online)

=

Last Date/Time of Bid Submission

26/10/2023, 03:00 PM

8. | Last Date / Time of Submission of Tender
Fee & EMD

27/10/2023, 11:00 AM

9. | Date of Bid Opening

27/10/2023, 03:00 PM

10. | Bid Submission Address

Nagar Nigam Rudrapur

11. | Helpline No. of e-Procurement
Cell

Note:

1. The Bidder shall have to submit their bids online and upload the relevant documents from as

per key schedule (key dates)

2. The bidders intending to participate in this tender are required to get enrolled /registered on
the e — procurement website www.uktenders.gov.in. Enrolment /registration on the above

portal is mandatory.

3. Tender documents can be purchased only online from https: //uktenders gov.in by making
oﬁr:lme payments as specified above as per key dates. The bidder shall have to submit their
bids online and upload the relevant documents from as per time schedule (key dates)

4. Conditional tender will not be accepted and liable to be rejected. RNN reserves the right to
accept or reject any or all tender without assigning any reasons thereof.

Municipal Commissioner
Nagar Nigam Rudrapur
Udham Singh Nagar
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NAGAR NIGAM RUDRAPUR
GOVERNMENT OF UTTARAKHAND
invites
Request for Proposal
for

Selection of Bidder for the Bioremediation and Clearing of
Legacy Waste through Bio-remediation, Biomining, Resource
Recovery and Scientific Rejects Disposal at Rudrapur as per
SWM rules.

Volume-1

NIT No: .......... ; Date: ....ccssssnonss

Issued By: -

Municipal Commissioner,

Nagar Nigam Rudrapur

Nainital Road, Near Indira Chouraha,
Rudrapur, District - Udham Singh Nagar
Uttarakhand - 263153
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Selection of Bidder for the Bioremediation and Clearing of legacy Waste through Bio-
remediation, Biomining, Resource Recovery and Scientific Rejects Disposal at Rudrapur

Disclaimer

The information contained in this Request for Proposal (“RFP”) Document or subsequently provided to
ether verbally or in documentary form by or on behalf of the Nagar Nigam Rudrapur,
mm\o' Uttarakhand (“Government Representatives”) or any of their employees or advisors or
¥s d' bctn Development Directorate or Uttarakhand Public Private Partnership Cell, is provided
héﬁ_earms and conditions set out in this RFP Document and any other terms and cenditions
chinformation is provided.

?'L not an agreement and is not an offer or invitation by the Governrnent

OO! L Bidds n}a? require. This RFP Document may not be appropriate for all persons, and it is not possible

N ?{)_r@fé }%oyernmenf Representatives, their employees or advisors or Urban Development Directorate or

““Umtaralthiand Public Private Partnership Cell to consider the investment objectives, financial situation and
particular needs of each party who reads or uses this RFP Document. Each Bidder should conduct its own
investigations and analysis and should check the accuracy, reliability and completeness of the information
in this RFP Document and where necessary obtain independent advice from appropriate sources.

The Government Representatives, their employees, advisors and Uttarakhand Public Private Parmership
Cell make no representation or warranty and shall incur no liability under any law, statute, rules or
regulations as to the accuracy, reliability or completeness of the RFP Document. Some information and
details are being given as per the already partially executed project by the previous concessionaire.
Due diligence should be applied in examining the existing infrastructure etc fully or partially executed
in the project. The Government Representatives may in their absolute discretion, but without being under
any obligation to do so, update, amend or supplement the information in this RFP Document.

Nagar Nigam Rudrapur -

i
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Selection of Bidder for the Bioremediation and Clearing of Legacy Waste through Bio- ,‘,;%7“. 2%
remediation, Biomining, Resource Recovery and Scientific Rejects Disposal at Rudrapur -*-é

]

Sea

Table of Contents

1 Brief Particulars of Work 1
2 Instructions to Bidders for Pre-Qualification 13
3  Eligibility Criteria and Information Required to be Furnished by the Bidders ...ieccncnnes 18
4  Evaluation and Qualification Procedure 21
5  Preparation & Submission of E-Bids .23
ia For Evaluation of the Performance of Contractors for Pre-Qualification......eenenes. 25

27

28

29

30

....... 31

32

%00

.34

Form VI-A 35
Form VI—-8 236
Form = VI C v OF
a1 St N e S e ey e SNSRI e o SR 38
Form -Vll..... -G
Form — VIIi... 40
Form = IX.......... 41
7  Project Information Memorandum 48
8  Selection of Technology... 70
9  Treatment Process 74
10 Standard Procedures for Operations 76
11 Management Plans 81

Nagar Nigam Rudrapur




419

Selection of Bidder for the Bioremediation and Clearing of Legacy Waste through Bio-
remediation, Biomining, Resource Recovery and Scienfific Rejects Disposal at Rudrapur

i

| rieF- *Pamculqrs of Work

9, m\rl ed waste dumped at old sites is more or less similar across the State. Bio-
' :%p ite is important to reclaim the space and also to save on GHG emissions. It is
st and the most frugal way possible to solve problem of legacy of waste

Y s,té and offers a low-cost solution fo reduce the climate impact of landfill sites — the highest
Mmr in the waste sector. It requires aeration of mixed waste in old dumps by formation of
windrews-ead Spraying microbial culture that rapidly degrades organic matter aerobically, thus ceasing
the production of methane and leachate to nearly zero. For proper aeration, the windrows are
mechanically turned weekly multiple times, which ensures faster degeneration. It has been demonstrated
to reduce the volume of waste by up to 40 per cent, after 4 turnings. The potential of methane gas
generation is theoretically brought down by 90 per cent, compared to merely dumping an equivalent
quantity of waste unprocessed (Bogner et al, 2007). Mechanical-biological methods could also be used
in combination in upgrading landfill sites (ISWA 2009).

After bioremediation, the stabilised waste can be screened for recovery of organic manure, recyclables
(polymers, metals, ete.) and high-calorie materials (textiles, timber, coir, etc.). The remaining non-
compostable, non-recyclable and low-calorie materials (mostly inert) can be used as fillers material. The
screened material of high-calorific value can be processed into refuse derived fuel (RDF) for incineration
with energy recovery or co- combustion in high temperature industrial furnaces like cement kilns, boilers,
etc.

Landfill sites currently may be the largest GHG emitter in the waste sector but reducing their emissions
and subsequent climate impact is relatively easy to achieve. Bioremediation is an excellent interim
solution to quickly save on emissions from such sites,

As regards the large accumulated mixed waste at landfill sites which are used as dumpsites,
bioremediation provides a low-cost and expedient solution to the problem of the large accumulated
mixed waste at landfill sites, Bio-remediation further makes it possible to extract resources from the
stabilised waste and reuse the same productively, while at the same time releasing space for other uses
at the landfill sites. It works both towards financial and environmental sustainability.

1.2. Obijective

a) The overall objective of this project is Treaiment of Legacy Waste dumped at Kashipur —
Sitarganj Highway at Pohadganj Rudrapur through Bio-Remediation, Resource Recovery and
Scientific Rejects Disposal, RDF as per norms/specifications mentioned in CPCB Guidelines, Solid
Waste Management Manual 2016. The sub objectives are as follows:

i. To comply with Solid Waste Management Rules, 2016 and applicable laws, rules,
guidelines in India and best Engineering practices.
ii. To improve the existing standards of public health and environmental quality through
bioremediation of existing legacy waste including selling of recyclables.
ii. Promote and protect the quality and sustainability of overall urban environment in the
service ared.
1.3. Project Background

The Swachh Bharat Mission (SBM) originates from the vision of the Government articulated in the address
of The President of India in his address to the Joint Session of Parliament on 9th June 2014, “We must
not tolerate the indignity of homes without toilets and public spaces littered with garbage’. For ensuring
hygiene, waste management and sanitation across the nation, a “Swachh Bharat Mission” was launched.

Nagar Nigam Rudrapur
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Selection of Bidder for the Bioremediation and Clearing of legacy Waste through Bio- {!,;" ‘;
remediation, Biomining, Resource Recovery and Scientific Rejects Disposal ot Rudrapur . 6

\.-g»‘

This proposed project aims at reclamation of land from the existing dumpsite at Kashipur — Sitarganj
Highway at Pahadganj Rudrapur through the process of Bio-remediation.

igam Rudrapur Intends to select interested parties through a competitive bidding process, issues
t for the selected city to all the interested parties (Bidders). Bidders are required to
essing and disposal cost as per provisions of this Bid document (Proposcls}.

\ O ong/ the Bidder may Undertdke physucal survey of the ULB’s.

\J'ET The Employer will provide at no cost to the Bidder the inputs and facilities specified in the
dcxument assist the Bidder in obtaining licenses and permits needed to carry out the Assignment/
job, and make available relevant project data and reports.

1.3.6. Bidder shall bear all costs associated with the preparation and submission of their proposals.
The Employer is not bound to accept any proposal and reserves the right to annul the selection
process at any time prior to Contract award, without thereby incurring any liability to the Bidder.

It is hereby clarified that the bidders are required to assess their own project cost. Nagar Nigam
Rudrapur and / or its officials shall not be responsible to any bidder for any loss on this account.

Current Scenario at Kashipur — Sitarganj Highway at Pahadganj Rudrapur

Sl. No. Description Details
1. Dumpsite Site Location Kashipur — Sitargan] Highway at
Pahadganj Rudrapur
2. Dumpsite Site Location Coordinates Lat 28.967050° Long 79.402659°
& Approximate Total Legacy Waste at Site | 53,000 MT
(Legacy Waste) to be processed for Dumpsite
reclamation
4, Total Area of the Site 9794.7 sqm.

1.4. Scope of Work

1.4.1. The brief particulars of the work:

a) Treatment of Legacy Waste through Bio-Remediation, Resource Recovery like RDF, Bio-soil and
Scientific Rejects Disposal as per norms/specifications mentioned in CPCB Guidelines, Solid
Waste Management Manual 2016.

b) Contractor shall need to do Bic-remediation of 100% legacy waste, re-disposal of maximum
10% residual inert and reclamation of minimum 90% Land at original State as per the guidelines
laid down by CPCB including all steps to follow mandaterily under the Schedule J of the said
guidelines (Successful bidder if desires and is able to achieve 100% reclamation, he may do
50).

c) Contractor shall take all necessary permissions and NOCs from concerned authorities for the
purpose of proposed Bio-remediation works. Contractor will have to do all the legal/pursuance
work for this, department will assist contractor whenever and wherever required. CTE/CTO is
already obtained by NNR for existing plant and landfill. contactor need fo obtain
CTE/CTO/ authorisation for legacy project.

d) Contractor shall have to make own arrangements for the T&P, equipment and all other
accessories, temporary elecirical connection, water for construction purposes etc. that may be

Nagar Nigam Rudrapur
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Selection of Bidder for the Bioremediation and Clearing of legacy Waste through Bio-
remediation, Biomining, Resource Recovery and Scientific Rejects Disposal aof Rudrapur

ired for proper completion of the work. Equipment with ieast area requirement, higher
ogtp v 3qreening capacity without impairing quality of product shall be given priority.
ump}h‘é\ifedamaﬁon shall be done by dividing the site info suitable sectors/loops/phases in
alttifion'sf the Engineer-in-charge based on the priority of land reclamation.
regty Sh‘égll be responsible for Carrying out the entire project work in accordance with the
7 B ’ré,jied?i Action Plan and time schedule proposed approved by the Authority end

eT g-thé work within the Contract Period as per the agreed Deployment schedule.

.\ in corsyltation with the Engineer-in-charge /PMC.
~Conjfactor-shall have to do the Installation of plant, machineries, infrastructure facilities and
_ OF Ugr(n‘eniﬁes for excavation, sieving of the excavated MSW, storing the segregated materials,

=

-=-revse, marketing, selling, and transporting them from the project site.

i) Contractor shall be responsible for construction of temporary shed, platform and creation of
facilities for handling, and quantifying the excavated MSW.

i) Contractor shall have to do the stabilizihg waste through application of Bio-Culture,
herbal/biological sanitizers, inoculants or through any suitable scientific method. Odour shall be
controlled and minimized through application of herbal/biclogical sanitizers or other scientific
method.

k) Contractor shall be responsible to Segregate the excavated MSW into as many kinds and
categories as possible of Useful Material such as compost, soil conditioner, recyclables, raw RDF,
filler material (Soil, C&D Waste) and Un- useful material such as residual Solid Waste.

1) Contractor shall be responsible for Packing, storing, stacking, selling, diverting for recycling and
marketing of all Useful Material generated from any month of operation shall be disposed off
on or before the end date of next month.

m) Contractor shall be responsible for packing, stacking, storing and sale of non-recyclable fraction
of high calorific as raw material to RDF producer/ user or sale to waste to energy or co-
processing in cement plants or to thermal power plants.

n) Contractor shall be responsible for transporting, spreading and compacting the segregated
C&D, Soil and Inert as filler material in the low-level area or quarry area and depression as
approved by NNR with proper compliance to the statutory requirements.

o) The revenue or the income from the sale of the segregated Useful Material such as reusable and
recyclable, Compost, soil conditioner, raw RDF, C&D, Soil or any other by-product materials
shall go to the Bidder account. The Bidder shall initiate the sale or disposal process of the
material by-products only dfter the intimation to the authority.

p) Contractor shall handover reclaimed land and scientifically capped residual solid waste disposal
site to the Authority in a good and acceptable condition as per SWM Rules 2016 and CPCB
Guidelines etc.

q) Contractor shall use only covered body vehicles for the transportation of materials

r) Contractor shall be responsible for Construction of temporary site office, water, power,
sanitation facilities and accommodation facilities of workers for the Project as per statutory
standards.

s) Contractor shall be responsible for Providing security arrangement for the project site,
machineries, equipment etfc. at its own cost

)  Weighment System: The Contractor shall install required weighbridge(s) on its own at the

designated sites as approved by the authority (respective ULB represented by NNR, for day-

to-day quantification of legacy waste to be processed. This weighment system should meet
following conditions:

i. It should be fully online electronic, automatic system equipped with the latest technology
along with backup server facility. Data of weighment system shall be maintained
properly for the entire contract period with back-up server facility.

ii. It should be operated in CCTV surveillance with data storage of entire contract period.

Nagar Nigam Rudrapur {5
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i Selection of Bidder for the Bioremediafion and Clearing of Legacy Woasfe through Bio-
remediation, Biomining, Resource Recovery and Scientific Rejects Disposal at Rudrapur

iii.  Weighment system & CCTV Recording data and shall be provided as & when required
by NNR/PMC officials and competent authorities.

iv.  Any malfunctioning in operation of weighment system will be the responsibility of

Contractor and same shall be required to be rectified within period of 24 hrs. During

this period weighing of MSW may be carried out at an approved private weighbridge

ted outside at the cost of contractor.

carryout Total Station Survey/DGPS Survey/ Drone Topography Survey of
site including area eqrmcrked in which Bio- remediation is fo be done on

jaste by making sufficient number of sqmple pits in each vertical lift of 1.5 meter

! ith the Engineer-in-charge/PMC. Initial and final contour of site may be utilised

o &q@hg e accuracy at end of project.

Wﬁ Gorractg#shall be liable to install weighbridge and maintain the records of waste excavated
cmd _trehsported for segregation and the products like Bio-soil, RDF and Inert dispatched from

“site for disposal.

w) Contractor shall produce a fest certificate for the waste components as per the norms/provisions
from an authorized laboratory approved by the Engineer-in-charge. In addition to this Engineer-
in-charge can periodically ask for testing of recovered material from IITs/NITs/ other
Government Reputed Institutes, cost of such testing including transportation of testing material
from site and /or transportation of machinery for testing on site shall be borne by the contractor.

x) Contractor shall conduct its own due diligence for site investigation, analysing the characteristics,
composition and quantum of the waste at the Project site.

y) Successful Bidder/Bidders shall monitor ground water quality, work zone air quality and ambient
air quality monitoring within the site from authorised laboratories/agencies and submit the
report on monthly basis.

z) Successful Bidder/Bidders and NNR shall jointly earmark a land parcel for dumping of fresh
waste sufficient for the contract period in case fresh waste processing facility do not start
operating at optimum capacity.

aa) Contractor shall be responsible for ICT based monitoring of project including but not limited to
establish CCTV cameras, weigh bridge integration to central server and web/App based online
data entry loghooks fo record the input and output quantity of waste. The bidder to also provide
access of all such monitoring paraphernalia to the project authority & PMC,

bb) Successful Bidder/Bidders shall apply all such methods, processes, equipment and resources
which would reduce the impact of dumpsite reclamation activity in the adjacent arecs.

cc) Contractor shall be responsible to Create faciliies and make arrangements for
controlling /mitigating the emission, pollution and contamination (Environment Impact) including
air, water and soil including mitigation for of Leachate, dust, odour and noise pollution.

dd) Contractor shall take precaution of minimizing flies, rodents and bird menace and fire hazards.

ee) Contractor shall be responsible to provide fire protection measures and safety equipment.

ff) Contractor shall be responsible to deploy the technology in accordance with present rules and
regulations, norms of Government Authorities like MOEF & CC, CPCB, UKPCB, Solid Waste
Management Rules 2016, and National Green Tribunal (NGT) etc.

gg) Contractor shall set up & operate treatment plant for effluents etc. if required. All the facilities
required by applicable law and to meet scope & conditions of this contract shall be set up by
the Contractor.

hh) The legacy waste material that is recovered from the dumpsite and converted into a resource
material shall be disposed/sold by the bidder at facilities/site approved by Nagar Nigam
Rudrapur.

i) Conducting/providing/arranging testing of materials as desired by Engineer-In-Charge.

ii) Any other activity of work as contractor or Engineer in charge may feel necessary to complete
the work as per drawings, specification & contract agreement, which are not included in above
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R

d or elsewhere in the tender document, but are necessary for proper completion of
work sha ‘be deemed to be incorporated in the scope of work.
con'r(ggforsxgre advised to go 1hrough the specifications ccrefully and ccquclnt themselves

A
u‘?’g ir rctes The rates should be comprehensive enough to overcome such
e‘l" ergentage rates quoted /offered in schedule G should be inclusive of cost of all

r must Visit the site before quoting the rates and will have to submit (during e-
i preliminary bar-chart as per actual site conditions and nature of work.

of co'mplehon drawings after completion of work as per requirement of Engineer in
@bﬂnge No extra payment for this shall be admissible.

nn) Defect Liability Period: 12 months after completion of work satisfactorily.

1.4.2. Detailed Scope of Work

NNR*desires to select eligible contractor for Design, Build & Operate the required infrastructure for
Dumpsite Land Reclamation through Bio-remediation, resource recovery and 100% clearing of legacy
waste site at Kashipur — Sitarganj Highway at Pahadganj Rudrapur, including selling /scientific disposal
of recovered material after processing.

Broadly, the Project involves achieving Bio-remediation of 100% legacy waste and re-disposal of
maximum 10% of residual inert and reclamation of minimum 90% of the dumpsite land (Successful bidder
if desires and is able to achieve 100% reclamation, he may do so} adopting scientific means and
mechanism, by Excavating compacted mixed garbage which underwent biological degradation, making
onsite windrows, taking all the materials excavated in the assigned land areas, segregating excavated
waste into usable fraction like Bio-soil, RDF, inert & C&D waste by using suitable set of Mechanical
Sieving Machine or any other equipment and 100% disposal of recovered materials.

The brief scope of work to be carried out by the selected Bidder during the execution of the intended
project includes, but not limited to, the following component:

i.  The estimated quantity of Legacy waste currently laying at site is 53,000 Metric Tonnes.

ii.  Quantity of Legacy Solid Waste mentioned Project Information Memorandum may vary. Confour
survey conducted by NNR is one year old and hence is not relevant in present condition.
Contractor needs to do contour survey before starting the work.

ii.  The project completion period of work shall be less than or equal to 90 days.

iv.  Successful Bidder/Bidders shall carryout Total Station Survey/ Drone Topography Survey of
complete project site including area earmarked in which Bio- remediation is to be done on
monthly basis to account for the physical progress of land reclamation at the site. The survey
report shall be submitted along with each running bill.

v.  Successful Bidder/Bidders shall also be liable to maintain the records of waste excavated and
transported for segregation and the products like Bio-soil, RDF and Inert dispatched from site
for disposal.

vi.  Successful Bidder/Bidders need to reclaim the entire dumpsite land through Bio-remediation
process as per the guidelines laid down by CPCB including all steps to follow mandatorily under
the Schedule J of the said guidelines.

vil.  Successful Bidder/Bidders and NNR shall jeintly earmark a land parcel for dumping of fresh
waste sufficient for the contract period in case fresh waste processing facility do not start
operating at optimum capacity.

viii. Successful Bidder/Bidders shall monitor ground water quality, work zone air quality and ambient
air quality monitoring within the site from authorized laboratories/agencies and submif the
report on monthly basis.
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ix. Successful Bidder/Bidders shall conduct its own due diligence for site investigation, analysing the
characteristics, composition and quantum of the waste at the Project site.

x.  Dumpsite reclamation will be done by dividing the site info suitable sectors/loops/phases in

tion of the Engineer-in-charge based on the priority of land reclamation.

This layer is to be stabilized through application of Bio-Culture,
2l sanitizers, inoculants or through any suitable scientific method as proposed by
sfg; B’ﬁ‘dder/BJdders and accepted by the Engineer-in-charge. Odour shall be
inimized through application of herbal/biological sanitizers or other scientific
|i

'salculohon on the volume and density of waste dumped is done by the authority
gf\!j b ”rreqted as baseline to stor'r the work however ’rhe monthly cnaly5|s of the

Op nq\ icignt number of sample pits in each vertical lift of 1.5 meter in consultation with the
UﬁEﬁQ‘rrée r-inccharge/PMC.

xiit=~—-Ihe Bidder shall deploy sufficient machinery, manpower and required resources to execute the
project scope within the project duration in consultation with the Engineer-in-charge /PMC.

Xiv. Successful Bidder/Bidders shall make provision for installation, operation and maintenance of
plant, machineries, infrastructure facilities and amenities for excavation, sieving of the excavated
MSWY, storing the segregated materials, reuse, marketing, selling, and transporting them from
the project site.

xv.  Successful Bidder/Bidders shall be responsible for Construction of temporary shed, platform and
creation of facilities for handling, separating, segregating, storing and quantifying of the
excavated MSW and processing material.

xvi.  Successful Bidder/Bidders shall be responsible to Segregate the excavated (if required) MSW
in the land portion earmarked into as many kinds and categories as possible of Useful Material
such as compost, soil conditioner, recyclables, raw RDF, filler material (Soil, C&D Waste) and
Un- useful material such as residual Solid Waste.

XVvii. Successful Bidder/Bidders shall be responsible for Packing, storing, stacking, selling, diverting
for recycling, marketing and recycling of all Useful Material within Thirty days of segregation
at the cost of the Bidder, without accumulation in the storage facility at the project site beyond
Thirty days.

xviii.  Successful Bidder/Bidders shall be responsible for Baling, packing, stacking, storing and sale of
non-recyclable fraction of high calorific as raw material to RDF user like waste to energy or co-
processing in cement plants or fo thermal power plants.

xix.  Successful Bidder/Bidders shall be responsible for Stacking, transporting, spreading and
compacting the segregated C&D, Soil and Inert as filler material in low level and depression
area within the site and prepare well compacted and clear ground for proposed development
at site or disposing such material in the low-level area or quarry area at the cost of the Bidder
with proper compliance to the statutory requirements.

xx.  The revenue or the income from the sale of the segregated Useful Material such as reusable and
recyclable, Compost, soil conditioner, raw RDF, C&D, Soil or any other by-product materials
shall go to the Bidder account. The Bidder shall initiate the sale or disposal process of the
material by-products only after the intimation to the authority.

xxi.  Successful Bidder shall handover reclaimed land and scientific residual solid waste disposal site
to the Authority in a good and acceptable condition as per SWM Rules 2016 and CPCB
Guidelines etec.

xxii.  Successful Bidder/Bidders shall be responsible for Carrying out the entire project work in
accordance with the DPR, Detailed Plan of Action and schedule proposed by Bidder and
approved by the Authority at the cost of the Bidder.

xxiil.  Successful Bidder/Bidders shall Use only covered body vehicles for the transportation of

materials at the cost of the Bidder.
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\ oti1d reduce the impact of dumpsite reclamation activity in the adjacent areas.
idder/Bidders shall be responsible to Create facilities and make arrangements for
itigating the emission, pollution and contamination (Environment Impact) including
d soil including mitigation for of dust, odour and noise pollution at the cost of the

- b - - frat - wje, e -
ob\‘wer, sanitation facilities and accommodation facilities of workers for the Project as per
\_&QE tutory standards at the cost of the Bidder.

Successful Bidder /Bidders shall be responsible for Providing security arrangement for the project
srre, machineries, equipment etc. at its own cost

xxviii.  Successful Bidder/Bidders shall take precaution of minimizing flies, rodents and bird menace
and fire hazards.

xxix.  Successful Bidder/Bidders shall be responsible to provide fire protection measures and safety
equipment.

XXKK, Completing the work within the Contract Period as per the agreed Deployment schedule

xxxi.  Successful Bidder/Bidders shall be responsible for ICT based monitoring of project including but
not limited to establish CCTV cameras, weigh bridge integration to central server, load censors
in conveyors to record the input and output quantity of waste. The bidder to also provide access
of all such monitoring paraphernalia to the project authority & PMC.

The Contractor shall produce the survey reports on monthly basis to get the volume/quantity of legacy
waste processed.

The SCOPE OF WORK as mentioned in above clause of the bid document is to dispose of Legacy Waste
at Kashipur — Sitarganj Highway at Pahadganj Rudrapur through scientific processing and in an
environmentally sustainable manner. In addition to the contents of above clause it shall also include terms
as under;

The Contractor has to set up processing facilities to dispose of Quantity of Legacy waste from the
designated site through scientific processing within stipulated time from the date of start/ Work Order
in accordance with Solid Waste Management Rules 2016 {(SWM Rules 201 6) and other applicable rules
& norms as amended from time to time. The Contractor shall set up & operate treatment plant for
effluents etc. if required. All the facilities required by applicable law and to meet scope & conditions
of this contract shall be set up by the Contractor.

The key goal for NNR is to achieve Bio-remediation of 100% legacy waste and re-disposal of maximum
10% of residual inert and reclamation of minimum 90% of the dumpsite land (Successful bidder if desires
and is able to achieve 100% reclamation, he may do so) adopting scientific means and mechanism, that
too in environment friendly manner. Any fresh waste dumped at similar site, shall also be needed to be
managed in scientific manner including control of edour and rapid decomposition of the waste.

Contractor has been given the liberty to undertake the remediation and management of the woste as
per any of approved methodology and best available segregation machineries but have to ensure that
no foul odour should be released and no menace should take place at the operational site.

The Contractor will have to deploy the technology in accordance with present rules and regulations,
norms of Government Authorities like MOEF & CC, CPCB, UKPCB, Solid Waste Management Rules 2016,
and National Green Tribunal (NGT) ete.

The technology should be flexible enough to augment the capacity and accommodate environment
friendly changes to be imposed by govering authorities & regulatory agencies during the currency of
contract,
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The Contractor shall set up & operate treatment plant for effluents etfc. if required. All the facilities
required by applicable law and to meet scope & conditions of this contract shall be set up by the
Contractor.

No SLF shall be provided for the dumping of the legacy wastes by NNR. Contractor shall arrange inert
LisCalia . Kashipur — Sitarganj Highway at Pahadganj Rudrapur Site have own SLF but currently it
! cessed/ Iegacy waste. Once the BIO remediation work is complete, contractor may

Jf
@rr out contour survey every month for monitoring volumetric reduction of existing

su ey reporis shall be submitted every month clearly showing monthly volumetric
n ump.

Q

\f:(‘],n" hR;;!;rd keeping and Reporting:

"*~q) - The Contractor on behalf of client will keep the weigh bridge (to be installed by the Contractor)
record of processing on daily basis. The Authority is authorized to inspect/audit the accounts.
ICT based mechanism should be established to monitor weighbridge activity and measurements.

b) The Contractor shall maintain and submit electronic reports of the above records, using software
and formats approved by the Authority, on a monthly basis. All records shall be available to
Authority at reasonable times and places throughout the term of any contract resulting from this
Bid Document.

1.4.4.  NNR shall receive Bids pursuant to this Bid Document in accordance with the terms set forth herein
as modified, altered, amended and clarified from time to time by NNR, and all Bids shall be
prepared and submitted in accordance with such terms on or before the date specified in
NIT/Bid Document for submission of Bid (the “Bid Due Date”).

1.4.5. Process of Selection: The bidder who receives highest marks in combined both technical and
financial score as per the criteria as set out in section é of this RFP will be selected for execution

of work

1.4.6. Cost of Plant & Machinery: All expenses pertaining to setting up, operation and subsequent
removal of required plant & machinery shall be borne by the bidder. The capacity of
equipment's to be deployed shall suffice the need to complete the task at hand in stipulated
time or as the Authority feels necessary.

1.4.7.  The cost of the transportation of RDF or any other product(s) including leachate handling will be
borne by the selected bidder.

1.4.8. Cost of Electricity and Water: NNR will provide electricity at the gate of plant. The arrangement
of transformer, Electric panel and cables up to machineries shall be arranged by selected
bidder. Contractor may utilise existing borewell for sourcing of water. The selected bidder shall
pay the bill for usage of power and water.

1.4.9. Validity of Rates: The awarded processing rates will be valid till completion of the work.

1.4.10. The bid parameter is the processing cost per MT of the legacy waste. The recyclables will be
the property of the selected bidder.

1.4.11. Weighment System: The Contractor shall install required weighbridge(s) on its own at the
designated sites as approved by the authority (respective ULB represented by NNR, for day-
to-day quantification of legacy waste to be processed. This weighment system should meet
following conditions:

a. It should be fully online electronic, automatic system equipped with the latest technology
along with backup server facility. Data of weighment system shall be maintained
properly for the entire contract period with back-up server facility.

b. It should be operated in CCTV surveillance with data storage of entire contract period.
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ighment system & CCTV Recording data and shall be provided as & when required
N / PMC officials and competent authorities.

func’rlomng in operation of weighment system will be the responsibility of
t&r and same shall be required to be rectified within period of 24 hrs. During
istperiod weighing of MSW may be carried out at an approved private weighbridge
el mde ot the cost of contractor.

it r:d required for setting up processing plant and machineries shall be required to be
l}ec:recl by the contractor at legacy dump site.
T“Controctor may utilise the available vacant land as approved by Engineer -in-charge.
c) to meet any additional land required for subsequent expansion of the processing plant,
contractor can use the land that is recovered after processing the MSW with prior approval.
d) the land area reclaimed by processing will remain with the Authority except as required for
setting up of plant which can be used till completion of project period.

1.4.13. Disposal

a) It is the sole responsibility of the Contractor to dispose of the rejects/inert generated during the
process. By-products from such processing viz. recyclables, enriched soil, compost, gas, energy
etc. will be the property of the Contractor. It is expected that e- waste, hazardous waste and
recyclables such as the plastic, glass, metal etc. does not any way form the part of inert waste.

b) Contractor can temporarily store by-products at waste site but shall clear them on fortnightly
basis. Site for disposal of inert shall be arranged by bidder. NNR may direct the contractor to
place treated inert at the site or the nearby quarry for the land levelling purpose.

c¢) Comprehensive Aggregate Disposal Plan covering activities like Removal, Segregation,
Processing, Transportation, Disposal in a scientific manner will be submitted. Inert for Contractor
would mean non-bio-degradable, non-recyclable and non-combustible fraction.

d) Required permissions for processing & disposal shall be obtained by Contractor.

1.4.14. Payment & Penalty Caleulation Module

The payment to the Bidder will be on the basis of the amount finalised in the bid Per Metric Ton and the
Bidder has to quote the rates for the same.

The volumetric analysis of the legacy waste is to be done on monthly basis through total station/Drone
contour mapping/satellite imagery methods. However, the weight of the legacy waste shall also be
measured at the weigh bridge (to be installed by the selected bidder) before the sieving process and
after the digestion of the waste through suitable Bio-culture solution/ enzymes etc. as prescribed in the
guidelines laid down by the Central Pollution Control Board under Schedule-J.

v The weight calculation with the help of the Volume (through Contour Survey) X Density measured
through pit system/ baseline as per the DPR

OR
v The weight obtained through weighment of legacy waste before sieving.

Whichever is the less shall be firmed for making the payments. The appropriate documents related to
the analysis done throughout the month shall be annexed with the bill submitted.

The Authority will target to complete the bill payment within 21 days of receiving the invoice. However,
in case of any delay on authorities' part in verification beyond 21 days. 75% payment shall be released
immediately and the remaining 25% payment after verification by the Authority (if available). However,
on further delay beyond 14 days on part of authority this 25% shall also be released and if any
discrepancies found by the authority during monitoring the excess payment and penalties may be
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A Y

deducted from future bills (but the same is not valid beyond 60 days' time period- if a valid reason is
not specified).

1.4.15. Penalties
a) Non-Compliance Penalties: The following penalties shall be imposed by Authority on the Selected

Description Penalty
15y thare s delay in commissioning of | Rs.600000 per month (One month will be
\&oce ing plant beyond the scheduled | considered if the delay is more than 21

te. \\". days but less than 31 days)
I emediation is not completed within | A penalty of 25% of processing fee quoted
-)éﬁlt/e? completion period, will be imposed on monthly basis for the
02 = ‘? quantum of waste remained un-processed
~ ‘if at the start date of particular month.
he Hlocated site is not clear even after | Rs.100000/- on per week basis, till the site
\ﬁ ys of stipulated completion date is reclaimed and handed over.

In€ase of non-compliance observed by [ Rs. 10000/- on per day basis or the
regulatory authority (UKPCB etc) any at | penalty imposed by the regulatory

site authority, whichever is higher, till the
compliance is ensured.
5. The Contractor is responsible for storage / | Rs. 5,000/- per event will be charged to

transportation / disposal of residual waste | the Contractor.
safely as per the provisions made in the
SWM Rules, 2016. The residual waste
should not be dumped on road side or on
other's property. Every disposal vehicle
shall be GPS fitted to track the disposal
location.

If the residual waste is dumped on road
side or any other non-designated site
penalty will be imposed

6. If the quantity of inert waste to be disposed | Rs.500 per ton shall be charged on the
of in the sanitary landfill is more than the | extra weight than 10% of the total waste.
10% quantity of waste received at site
74 In the event that the chosen bidder does not | Rs. 1000/- per metric tonnes shall be
provide the certificate demonstrating the | charged to the contractor.

co-processing of RDF material derived
from the treatment of Legacy Waste.
Note: Even after the delay of 3 months from the stipulated time of completion, the contractor does not
complete the work, RNN may terminate the confract and award the work to another contractor at his
own risk and cost basis. In such conditions, the performance security shall be forfeited by RNN

1.4.16. Hand Back and Transfer:

Once all the waste is processed and the site is cleared the bidder needs to hand back the reclaimed
land to autherity free from any encumbrances and encroachment. The bidder needs to clear the site of
all the vehicles and equipment and transfer the process inert/rejects to the sanitary landfill located in
the waste processing site located in the city. The reclaimed land has to be in level condition with all the
green belt intact and the bidder has to do basic landscaping (grass and tree plantation) and barbed
wire fencing at its own cost (borne by bidder) of the land parcel before handover.

1.4.17. Human Resource:

a. The agency shall, during the contract period, have requisite staff /representatives as required to
run the plant and to be responsible for all necessary exchange of information required for
performing operations and providing services under this contract.
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/;—F:%aﬂgency shall be responsible for health safety measures of his workers.
f Wy a Th gency shall comply with all the provisions of the laws regarding deployment of lakour

ig_contract. It shall be the liability and responsibility of the agency to implement the

§‘~;—pf Acts; the Contract Labour (Regulation and Abolition) Act, 1970, the Minimum

%ci 1948 and the Workmen's Compensation Act, 1923. In addition to followings:

& e"_my hall not employ in connection with the operations and services under this contract

'@17 persan gf less than 18 years age.

WS At allftimbs during continuance of the contract, the agency shall abide by all existing and future

Ialbg ‘enactment and rules made there under, regulations, notifications and bye-laws of the
al, State or Local Government. The agency shall keep the ULB indemnified in case any
fon is taken against the ULB by any Authority on account of contravention of any of the

OFU provisions of any Act or rules made there under, regulations or nofifications including

= amendments.

f.  The agency shall keep all records desired under the said labour laws, submit periodical returns
to the respective statuary Authority. The agency shall in respect of labour employed by him
comply with or cost to be complied with provisions of the various labour laws and the Rules and
Regulations as applicable to them in regards to matters provided therein.

g. The agency shall obtain the license in accordance with the Rules and Provisions of Contract
Labour (Regulation and abolition} Act, 1970 and adhered all terms and condition stipulated
therein, if applicable.

h.  The agency shall pay the staff deployed by him under this contract as per the minimum wages
act in force and amendments.

i.  Not with standing anything contained herein, the ULB may take such action as may be necessary
for compliance of the various Applicable Labour Laws and to recover the cost thereof from the
agency.

1.4.18. Pre-Operational Activities:

The Bidder shall have to complete the following activities before starting production of bye - product.
The Bidder shall commence all activities concurrently. The details of activities are as follows:

Sl. No. Description of Activity Duration for Completion of Activity (in Days)
12 Issue of Letter of Acceptance (LOA) cum | Start date
work order from Employer
P Acceptance of LOA cum work order from | Within two (2) days from the date of issue: of
agency LOA cum work order.
& Deposit of Performance Security Within five (5) days from the date of issue of

LOA cum work order.

Within seven (7) days from the date of issue
of LOA cum work order.

Within seven (7) days from the date of issve
of LOA cum work order to the Agency.
Within ten (10) days from the date of issue of
LOA cum work order to the Agency.

4. Signing of Agreement

5. Submission of plan of action

6. Mobilization of the and

Manpower/ start of work

machinery

7 Erection & commissioning of plant & | Within Twenty (20) Days from the date of
machinery issue of LOA cum work order to the Agency.
8. Completion of 25% Quantity Within Thirty (30) Days from the date of issue
of LOA cum work order to the Agency.
9. Completion of 50% Quantity Within Fifty (50) Days from the date of issue
of LOA cum work order to the Agency.
10. | Completion of 75% Quantity Within Seventy (70) Days from the date of

issue of LOA cum work order to the Agency.

11

Completion of 100% Quantity

Within Ninety (90) Days from the date of issue
of LOA cum work order to the Agency.
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Note: Project period for bioremediation and reclamation of land including disposal of 100% RDF, Bio-
soil, be 3 months.
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2 Instryctions to Bidders for Pre-Qualification

s,

- Througlieut thede, documents, the terms “bid” and “tender” and their derivatives (bidder /tenderer,
oo i

Ana

rd&(", in relation to pre-qualification of bidders, shall mean an Agreement and /or

\7_,4.3

i i Bidding:

.1(}'(55;!@0?;-()%0«;?[..1-16% begunder a declaration of ineligibility for corrupt and fraudulent practices by

Centrdal Government, the State Government or any public undertaking, autonomous body,
authority by whatever name called under Central or the State Government.

2.3.2. Any bidders having criminal record is not allowed to participate in the bidding process. Any
person who is having criminal cases against him or involved in the organised crime or gangster
activities or Mafia or Goonda or Anti-social activity are strictly prohibited to participate in the
bidding process. If it is established that any bidder has criminal record, his bid shall be
automatically cancelled.

2.3.3. Any agency / firm against which any investigating authority has instituted any vigilance enquiry
or there are criminal proceedings in any Court of law or has been debarred or blacklisted
during the last 5 years from the last date of bid submission, by any Govt. / Semi Govt. /Board/
Corporation / private organizations shall not be considered. An affidavit of this effect shall be
submitted by the participating agencies / firms.

2.3.4. Any bidder who is an Advocate and/or Registered with any State Bar Council /Bar Council shall

not be allowed to participate in the bidding. If it is established that the contractor is registered

with the state bar council, his bid shall be treated as automatically cancelled.

2.4, The bidder has to upload and produce for execution of agreement, original copies of Form- | fo IX
and Capability Statement etc. The above documents shall be retained for execution of Agreement.

2.5. The Pre-qualification of the agencies / firms is confined to invitation of such firms who have earlier
demonstrated their capability and capacity in executing similar projects in a time bound, prestigious
& professional manner with high standards of workmanship within specified cost. The pre-
qualification will be made on basis of the past record and successful completion of such projects in
the stipulated time with good quality, proven technical competence, experience of handling works
of comparable magnitude and complexity, expertise and know- how in the relevant field, financial
resources, technical manpower and construction equipment owned by Bidders and other
requirements laid down in the prescribed Pre-qualification document.

2.6. The Bidder intending to submit pre-qualification documents will have to be experienced in executing
similar type of works as defined in Para 3.2.

2.7. Should bidders have any queries regarding the pre-qualification document, this should be submitted
to the Tender inviting authority in writing at least 7 days before the scheduled date of bid
submission. Any query received after scheduled date would not be entertained and will be treated
as void.

2.8. Pre-qualification document contains various formats and the same are to be used for furnishing the
required information. The enclosed formats should be filled in completely and legibly and response
must be provided for each item included in Appendices. In the event that a Bidder consicers it
inappropriate to respond to a particular item; this shall be filled as not applicable. If necessary,
pages containing additional information may be attached to buttress the eligibility of bidder.
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Bidder should note that all the formats prescribed, need to be filled even if such information is Nil.
It should be clearly indicated, failing which the bid may be treated as non-responsive.

2.9. All information requested shall be provided in English language, type written. Each page of the
Pre-qualification document shall be duly signed and page numbered by the Bidder or his authorized
o tative, over writing should be avoided. Correction, if any, should be made by neatly
0s5in
o Fosg

'niﬁoﬁng, dating and re-writing.

l(lﬁ d cuments shall be uploaded after scanning original or photocopy, as may be

\ \me ted by a Gazetted Officer / Magistrate/Notary as prescribed in NIT,
2d by the firm can be self-attested. The Bidder shall have to submit original
a;t(ﬂ vfhen demanded.

>
rovitle information which is essential to judge Bidder's quahflcohons or to provide
|¢€tﬁ0 or substantiation of the information supplied may result in disqualification of the
or, the pdrticular bid.

Fi
Fi -~

.2:_]‘(%}. LKT\o;:mﬁems submitted within due time and dcte, by the Bidders will be treated as Confidential
~awd-will not be returned.

2.13. Nagar Nigam Rudrapur may not necessarily inform all Bidders of the result of their applications.
Nagar Nigam Rudrapur reserves the right to accept or reject any or all applications and te annul
the pre-qualification process and there by reject all Bidders without incurring any liability to the
affected Bidders or any obligation to inform the Bidder of the ground for the action of NNR.

2.14. The intending bidders who desire fo see the site may visit at their own cost.

2.15.  NNR will not reimburse any costs involved in the preparation and submission of pre-qualification
document or in connection with any site visit made.

2.16. Suppression of Facts: Any information furnished by the Bidder found (immediately or at a later
stage) to be forged or incorrect or concealment of any information, would render him liable to be
debarred from tendering / taking up of works. Further action shall be taken as per tender conditions
including forfeiture of earnest money deposited.

2.17. Information regarding litigation in past five years which the bidder is involved in, has to be
submitted in prescribed format. The name of the parties' concerned, and disputed amount, should
also be given in the enclosed format.

2.18. Solvency Certificate issued by any Scheduled Commercial Bank shall be accepted, which will be
valid for a period of one year from the date of issue unless otherwise mentioned.

2.19. Nature of Firm/Bidder:

2.19.1. The Bidder may be individual, propriety firm, firm in partnership, limited company- public or
private or corporation or society. In case of individual /proprietorship firm the bid is required to
be signed by sole proprietor with his full name and current address, while in case of partnership
firm the bid should be signed by all those partners in the firm with full name and current address,
an affidavit to this effect and certified copy of partnership deed (as registered with registering
authorities) is required fo be attached with bid. However, in case of limited firms / companies,
the bid is required to be signed by the authorized signatory, a power of attorney in his favour
to submit the tfender, sign the agreement, receive money, witness measurements, sign
measurement books, compromise, settle, relinquish any claim(s) preferred by the firm and
sign "No Claim Certificate” and refer all or any disputes to arbitration along with a copy
of Memorandum of Articles of Association (as registered with registering authorities) duly
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notarized bY:'ﬁl Public Notary should be attached with the bid. Employer will not be bound by
~any-power of attorney granted by the tenderer or by changes in the composition of the
fir{n‘ _',;nu‘d'e'._sgiosequem to the execution of the contract. It may, however recognize such pewer
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'y, efid changes after obtaining proper legal advice, the cost of which will be
e@at contractor.
v A
7
e
-

tractishiélll be for the treatment of legacy waste through bio- remediation, rescurce
,nd scfentific rejects disposal work, as described in Chapter-1 based on the priced Bill of
7/ pe zgnage rates submitted by the Bidder.

,iﬁ, hctll adopt the Percentage Rate Method and quote the same in e-tender portal as
jed i g»'excel sheet for the purpose; only the same option is allowed to all the Bidders.
entoge’R’cte Method requires the bidder to quote a percentage above / below/ at par of the
schedule of rates.

a) In Percentage Rate Tender, the tenderer shall quote percentage below/cbove {in figures as
well as in words) at which he will be willing to execute the work.

2.22. The Bidder will furnish the following mandatory information on e-tender portal, failing which the
bidder may get disqualified. Additional pages can be added to give complete desired information.
Nil information is also required to be indicated as such and submitted. Omission of any format shall
be taken as ‘Nil’ information and will be evaluated accordingly.

a) Proof of submission of Tender Fee and EMD.

b} General information in Form-I

c) Declaration on Form - | A, (Earnest Money)

d) Declaration on Form - | B. (Affidavit of Bid Validity)

e] Character Certificate in Form I-C of all pariners on approved format of issuing state.

f) financial information in Form- Il (A).

g) Copies of Audited Balance Sheet, Profit and Loss Account for Previous 5 (five) Financial
Years duly certified by the Chartered Accountant with UDIN.

h) Bank Solvency Certificate issued by a prescribed Bank on Form II-B issued by Indian
Nationalised Bank, which will have validity of one year from date of issue unless otherwise
mentioned.

i) List of similar works executed during last 10 years generally as per Form-lll along with
supporting documents such as performance certificate issued by the client
department/construction agency not below the rank of Executive Engineer/ Project
Manager. (See clause 3.2 of this section). The performance certificate should be clear and
exhaustive enough to establish similarity with the work under Bid.

i} List of all works which have been awarded/ in progress as on date of submitting this
application as per Form-[V.

k) Details of technical personnel with bidder in Form-V.

I) Format for performance report in Form-VI (A&B). Ambiguous Performance Certificates will
not be considered for evaluation,

m) Proposed Technology/Methodology in Form- VI (C)

n) Detailed Bar chart with micro planning in Form- VI (D) for execution of work within stipulated
timeline

o) Details of construction plants and equipment’s with the bidder in Form-VII.

p) Litigation history on Form- VIl (The affidavit is to be typed on stamp paper worth Rs. 10/-
duly signed and notarized with date, affixing a revenue stamp of Rs. 2/- only)

q) Letter Comprising Bid- Form -IX.

r) Power of Attorney for signing the bid as per format

s) Affidavit on Rs 100.00 stamp paper for Manpower (Engineer /Supervisor), Machinery and
Vehicle.

t)  All other documents required for Partnership/Limited firms as described in relevant paras.
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u) Certificate of registration for GST, PAN etc.

v) Information regarding available bid capacity in Form-IV.

w) Certificate of registration with NNR,

x) Capability Statement duly filled.

y) Aadhar No. and Certificate (In case of bidding company being an Individual/Sole
proprietorship firm.)

féwq_ ndum and Articles of Association, if the Bidder is a body corporate and a
§rt ership deed if the Bidder is a Partnership Firm.

gj*b?, submitted in two bid system in accordance with the procedures detailed.
0_\?*

bory.that each application shall contain the following: -

*Techtiical Bid- Information called for in the “Forms I to IX, Capability Statement” and

“Declaration I-A, I-B, I-C, I-D and audited balance sheets of Bidder / Contractor for last
five consecutive financial years duly certified by Statutory Auditor of the Bidder with
UDIN as prescribed in NIT and bid Document must be digitally signed and uploaded on
e-Procurement portal.

b. Financial Bid- Must be quoted in excel sheet for financial bid on e-tender portal.

2.25. The bidder must submit acknowledgement of Income Tax return submitted online along with
relevant 26AS for the last 3 years ending 31.03.2022. The demand status as displayed on Income
Tax portal is to be enclosed for verification of Tax demand.

2.26. Bidders are particularly advised to fill and upload the details strictly as per the enclosed forms.
Tenders are liable to rejection if relevant details are not furnished in prescribed formats and also
which do not meet the qualification requirement given in the paragraphs that follow. The Bidder
may furnish any additional information, along with his application which in his opinion will highlight
his capacity to perform.

2.27.  Firm should have valid registration in GST, EPFO/ES! etc. (as applicable) and they have to submit
attested copies of the registration certificates. Contractor will have to register in labour cess dept.
within a week of award of the works.

2.28. Original copy / attested copy of the partnership deed, if it is a partnership firm and attested
copy of registration certificate / MOA (as registered with registering authorities), in case of
Company and authorized declaration in case of Sole Proprietorship Firm should be submitted with
PQ document.

2.29. General Power of Attorney / Special Power of Attorney substantially in format annexed,
revalidated & notarized be submitted by firm /tenderer in favour of the person who has signed
the tender/will sign the agreement as the case may be, the tender documents with telephone No.
and complete postal address. Affidavit as prescribed should be annexed on non-judicial stamp
paper of Rs.100 (or as applicable) duly signed by notary.

2.30. The Bidder shall extend his services free of charge, to the representative of the Nagar Nigam
Rudrapur to visit the project/works from any of his referred project works, if the NNR desires so.
While applications are under consideration, Bidders and their representatives, or other interested
parties, are advised to refrain from contacting by any means, any personnel or representative on
matters related to the applications under consideration.
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2.31. The Employer or his authorized representative, if necessary, will/ may obtain clarification of
applications by requesting such information from any or all Bidders in writing. Bidders will not be
permitted to change the substance of their applications after submission of tender. Non-compliance
with this provision will be a cause of disqualification.

erial impact on eligibility of the bidder.

:f’fa %?‘ P\
= The Tredénficls submitted in respect of pre-qualification of the bidder particularly that of the

t-shall be verified before award of work. Any information furnished by the bidder
> be in Dﬁed- either immediately or at a later date, suppression of information in forms,
s, enclofure and declarations would render him liable to be disqualified and debarred

? QBE,}'pe /DIe ent reserves fo itself the power to relax non-essential requirements of the bid which
- 2 TheZ@

or %_n%erin 7f~wo'rk in NNR and forfeiture of his bid security /security. If such bidder happens to
béenfistad n&b‘d}ér of any class in NNR, his name shall also be removed from, the approved list

&f %on'ﬁ' cHors:
g
t __6(1 cgc‘epénce of the tender, the name of the accredited representative(s) of the contractor who
ld"be responsible for taking instructions from the Engineer shall be communicated in writing to
the Engineer.

2.35. Pre-Bid-Meeting Deleted.
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3 Eligibility Criteria and Information Required to be Furnished by the Bidders

The qualification information is required to be furnished in the enclosed forms. The Bidders should have
following minimum qualifying requirements.

Sl. No.

Sub Pt.

Eligibility Requirements:

3.1.

e
Ey'f

Tumover: The average annual financial turnover during the immediate last 3 (three)
consecutive financial years ending on 31.03.2023 on construction/solid waste
management /bioremediation of legacy waste works should be at least 80% (i.e., 3.00
Crores) of the estimated cost put to tender for i.e. (INR 2.40 Crores).

r":}o ncy Certificate:

have a solvency of minimum 30% of the estimated cost and not older than é months

4a be issued by Indian Nationalised Bank.

|f/ oss
heTfitt should not have incurred any losses in more than two years during last five
o\nsecuitwe years balance sheets ending on 31.03.2023 duly certified and audited by
Stqtutory Auditor of the firm. The firm should have positive net worth as certified by its
| Statutory Auditor.

Credit rating: The bidder must submit acknowledgement of Income Tax return submitted

~online along with relevant 26AS for the last 3 years ending on 31.03.2023.

The available bid capacity of the bidder at the expected time of bidding shall be more
than the total estimated cost of the work for which the tender is invited.

The available Bid Capacity shall be assessed using following formula: Assessed Available
Bid Capacity = 2 x A x N — B Where,

A= Maximum furnover during the last five financial year (corrected to the current level of
value).

N= Stipulated period of execution of the work for which the tender is invited in years.

B= value of existing commitments to be completed during the execution period of bid.
The turnover shall be corrected to the current level of value by multiplying with the updating
factor given below;

Sl. No. Financial Year Escalation/Enhance factor
Tis 2022 -23 1.00
2 2021 =22 1.07
3 2020 - 21 1.14
4. 2019 -20 1:21
5, 2018 -18 1.28

3.2,

PAST EXPERIENCE:

The Bidders should have experience of execution of works of similar nature including projects

relating to Scientific Dumpsite Reclamation/ Bioremediation of Dumpsites or have processed

MSW through Windrow composting & RDF method and other related associated / allied

works as applicable.

a) Three similar works each costing not less than 40% (i.e.,21,200 MT) of the estimated
quantity of work (i.e.,, 53,000 MT) put to bid or,

b} Two similar works costing not less than 60% (i.e., 31,800 MT) of the estimated quantity
of work (i.e., 53,000 MT) put to bid or,

c) One similar completed work costing not less than 80% (i.e., 42,400 MT) of the estimated
quantity of work (i.e., 53,000 MT) put to bid, completed work by single contracts of a
single project- satisfactorily completed. This should be certified by an officer not below
the rank of Executive Engineer.

(*Ongoing: If the work is ongoing then the Bidder should have completed at least 90% of

the total ordered quantity and have received payment equals to 70% of estimated project

cost.)

In case of experience of processing of waste through windrow composting & RDF method,

Client & Co-processors certificate of processing such waste in consecutive two years of

project in last 10 (ten) years shall be produced.)
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Personnel Capabilities: The Bidders must have qualified employed personnel to fill the
following positions. The Bidders shall supply information on a prime candidate and an
alternate for each position; both of whom shall meet the minimum experience requirements
.a‘ecified below:

‘\S{‘No Technical Personnel No. of Technical Person Experience in

Required for Project Similar work.
;” iL Graduate Engg. Civil 1 5
2 N Diploma Engg. Civil 1 2
1) 3 Diploma Engg. 1 2
I 5 Electrical
§ 4 Work Supervisor 2 2
ént Capabilities:
L& should own or have assured access (through Hire, Lease, Purchase Agreement,
al(cbnlify of manufacturing equipments or other means) to the equipment/machines listed
i der and in full working order and must demonstrate that based on known
comutiitments, they will be available for use in the proposed Contract.
3.5. [P wmua.. | Litigation History:
The Bidders shall provide accurate information on any litigation or arbitration resulting from
Contracts completed or under its execution over the last 5 years in Form =VIII
3.6. Special condition for bidding in consortium:

1. Consortium of Maximum Two members are allowed ‘

2. In case of Consortium the Lead member of the Consortium shall meet the required
project capacity of similar nature of work in proportion to the partnership in
consortium but not less than 60%. The other member shall meet the required project
capacity of similar nature of work in proportion to the partnership in consortium but
not less than 25%.

3. In case of Consortium the Lead member of the Consortium shall meet the required
turnover in last 3 financial year (2020-21, 2021-22 & 2022-23) in proportion to
the partnership in consortium but not less than 60%. The other party required
turnover in last 3 financial year (2020-21, 2021-22 & 2022-23} in proportion to
the partnership in consortium but not less than 25%.

3.7 Conflict of Interest
The Bidder shall not be one of the following:

1. Bidder (or any constituent thereof) and any other Bidder (or any constituent thereof)
have common controlling shareholders/ partners/ directors.

2. A Firm or an Organization which has been engaged by the Employer to provide
consulting services for preparation related to procurement for or implementation of
this Project;

3. Any bidder who is registered with the State Bar Councils is not allowed to
participate in the bidding process.

4. No Engineer of Gazetted rank or other gazetted officer employed in Engineering
or Administrative duties in an Engineering dept. of the State/ Central government
is allowed to work as a contractor for a period of two years after his retirement
from govl. services without government permission. This contract is liable to be
cancelled if either the contractor or any of his employees is found any time to be
such a person who had not obtained the permission of the government as cforesaid
before submission of the tender or engagement in the contractor's service.

5. A contractor black listed /debarred by any Govt. body shall not be eligible to bid.

3.8. Updating Prequalification Information:
The Bidders shall be required to update the financial information/capability used for pre-
qualification at the time of submitting their Bids and to confirm their continved compliance
with the qualification criteria. A Bid shall be rejected if the Bidder’s pre- -quailification
thresholds are no longer met at the time of submission of his Bid.

39 3.9.1. | General

1. Only Bidders who have been pre-qualified under this procedure will have their
Financial Bids opened.
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2. A Firm can submit only one Bid for the Contract. If a Firm submits more than one Bid,
all bids which include that firm will be rejected.

3.9.2,

Bid Security /Earnest Money/Bid Validity:
a) Bidders shall pay along with their bids, Bid Security/EMD equal to 2% of project
cost and shall be deposited orily by mechanism as outlined in NIT. Tender Fee and
EMD must be submitted by the bidder out of his own resources else his bid shall be
disqualified.
b) Any bid not uploaded with valid proof of deposit of Earnest Money and required

S tender fee, shall be rejected forthwith by the Employer as non-responsive. The
Ny

s, - _bidder shall not have any claim in this regard.
~c) “iThe Earnest Money of unsuccessful bidders will be returned soon after approval of
‘ »"’,’,;/ fré\__chnicul bid by the competent authority and latest on or before the 30th day after

-

P o ‘“moWard of the contract.

arnest Money of the successful Bidder will be discharged when the Bidder has
ig,' ed the Agreement and furnished the required Performance Security.

);’_:I'h{ Bid shall be kept valid for 120 days after deadline for submission of the Bid
{—document. A bid valid for a shorter period shall be rejected by the Employer as
_T non-responsive.

@ “Smepﬁonol circumstances, prior to expiry of the original time limit, the Employer may

quest that the bidders may extend the period of validity for a specified additional period.
Fie request and the bidders’ responses shall be made in writing. A bidder may refuse the
request without forfeiting his Earnest Money.

3.9.3. | The Employer reserves the right to:

da) Amend the scope and value of any Contract to be Bid, in which event the Contract
will only be Bid among those pre-qualified Bidders who meet the requirements of
the Contract as amended;

b) Reject or accept any application; and

¢} Cancel the pre-qualification process and reject all Applications.

d) Cancel the entire bid process.

The Employer shall neither be liable for any such actions nor be under any obligation to
inform the Bidder of the grounds for them.

3.9.4. 1. The Bidder will be advised by the Employer or his representative in writing or by
fax/e-mail /SMS, within 90 days of the date for submission of bids, of the result of
their application and of the names of the pre-qualified Bidders without being
assigned any reason for the Employer’s decision.

2. If the Bidder feels that technical credentials of his own or other Bidders have been
wrongly evaluated/verified, he may raise objections within 2 (Two) working days
from the date of uploading of result. Opening of financial bid will be scheduled
accordingly. No requests/objections shall be entertained beyond above limit, else
it may be treated as an obstruction in tender process and shall be dealt with
accordingly.

3.9.5. | The Employer reserves the right to verify and seek clarification of the information furnished

by any/all Bidders to make an informed decision.

S1e),

=110

QUALIFIED BIDDERS:

Nagar Nigam Rudrapur will evaluate which Bidders are qualified and will inform them through e-tender
portal. Qualified contractors will be given an invitation to participate in opening of Financial Bid of the
tender at the date and time to be specified in the intimation.

Even though the Bidders are pre-qualified, they are subject to be disqualified if they have:

< a1 3 1 |2

Made untrue or false representations in the form, statements and attachments submitted

in proof of the qualification requirements, and /or

3112

Participated in the previous bidding for the same work and had quoted unreasonably

high/low bid prices and could not furnish rational justification to the NNR. and /or

3.11.3.

Record of past poor performance such as abandoning the work, not properly completing

the contract, inordinate delays in completion, or financial failures, efe.
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f’ﬂ}:x ‘ﬁw’fvaluaﬂon and Qualification Procedure
g f .
kol _f'“‘ 4. '[.'*-EVc:’IUe:hop riterion of applications for pre-qualification:
~ f 'uqlrfr ation document shall be examined to ascertain whether the applications:
{ " f’Uﬁ responsiveness criteria of the Bid i.e., deposit/uploading of proof of earnest moriey
v . ; dep sit, tender fees, standard affidavit in prescribed form 'I-C'.
¥ u:, X -Me t the eligibility requirements,

"-Hove been properly prepared & signed,
" Contain all the details called for and are in proper format.

O "‘
e “‘W
\{\A@?ﬂqﬁ of the firms, who have applied for the pre-qualification, will also include the following items:

“Applictifions of the bidders will be evaluated in detail in the second stage, with weightage of each of
the following factors.

1. Financial status of the firm including annual turnover, working capital, net worth, and works in
hand, financial arrangements proposed viz. own resources/bank credits etc.

2. Resources of the firm in respect of personnel, equipment and plants.

3. The experience of the firms for works of similar nature.

4.2. The bidder should state in detail about the contracts where delay has occurred, the period of delay
and the reasons thereof, Detalls of works that have been abandoned for reasons whatsoever should
also be furnished. In case the bidder or any partner was ever black listed the same should be
indicated.

4.3. To become eligible for short listing the bidder must secure at least 60 (Sixty) percent marks in 2ach
and 70 (Seventy) percent marks in aggregate as per evaluation criteria described in Annexure-l.
Such qualified bidders will be called for opening of financial bid.

4.3.1. The department, however, reserves the right to restrict the list of such qualified
contractors to any number deemed suitable by it.

4.4. Examination of Bids and Determination of Responsiveness:

4.4.1. During the detailed evaluation of “Technical Bids”, the Employer will determine whether
each Bid (a) meets the eligibility criteria defined in Chapter-3; (b) has been properly
signed; (c) is accompanied by the required securities; and (d) is substantially responsive to
the requirements of the bidding documents. During the detailed evaluation of the “Financial
Bids”, the responsiveness of the bids will be further determined with respect to the
remaining bid conditions, i.e., priced bill of quantities, technical specifications and
drawings.

4.4.2. A substantially responsive “Financial Bid” is one that conforms to all the terms, conditions,
and specifications of the bidding documents, without material deviation or reservation. A
material deviation or reservation is one (a) which affects in any substantial way the scope,
quality, or performance of the Works; (b) which limits in any substantial way, inconsistent
with the bidding documents, the NNR 's rights or the Bidder's obligations under the
Contract; or (c) whose rectification would affect unfairly the competitive position of other
bidders presenting substantially responsive bids.

4.4.3. If a “Financial Bid" is not substantially responsive, it will be rejected by the Employer,
and may not subsequently be made responsive by correction or withdrawal of the
nonconforming deviation or reservation.

4.4.4. The conditional bids shall be treated as non-responsive forthwith.

4.5. Even though the bidder meets the above qualifying criteria, he can be disqualified if he has
made any misleading or false representation in the forms, statements and attachments submitted
in proof of the qualification requirement and/or record of poor performance such as
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abandoning the works, not properly completing the contract, inordinate delays in completion

and blacklisting or financial failure etc.

4.6. If the Bid of the successful Bidder is seriously unbalanced in relation to the Engineer's
estimate of the cost of work to be performed under the contract, the Employer may require the
Bidder to produce detailed price analyses for any or all items of the Bill of Quantities, to
demonstrate the internal consistency of those prices with the construction methods and schedule
proposed. After evaluation of the price analyses, the Employer may require that the amount of

i Wrmance security be increased ot the expense of the successful Bidder to a level

ufficient otect the Employer against financial loss in the event of default of the successful
i di.{:fer Tha Contract. The amount of the increased performance security shall be decided
at the 50 ‘dns"' ehon of the Employer, which shall be final, binding and conclusive on the bidder.

Pt W
S 8 &

4 7-.&‘:10@;3 duty ch or;ges}qs applicable shall be borne by the tenderer as applicable at the time of
a;ct ot ' agt. The contract agreement will be executed on non-judicial stamp paper

Re ¥D0/- along with Rs. 2/- Revenue stamp.
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?‘ \3" Rfepqra‘uon & Submission of E-Bids

& (For gu;d‘cnce purp ‘ses only The Bidder is advised to familiarize himself with Terms and Conditions of
O NIT, Bjti dpcumen qnd*préacess of bid submission on e-tender portal on their own. The department bears

= Q no résgonsr{}lht- *I'sori m‘t:orjd submission of bid.)

- u\"' stituting the e-Bid
* \ " S pdred by the Bidder shall comprise the following components:
; Ny
SB"\O” i ﬂgomprlse of:

\-upﬁ‘egmlcul proposcl submission forms
b) financial proposal submission forms

5.2. Documents Establishing Bidder’s Qualification
The Bidder shall furnish, as part of Technical Proposal, documents establishing the qualification to
perform the Contract. The documentary evidence in support of the information furnished should be
submitted by the Bidder electronically in the PDF format. The Bidder's eligibility criteria and
selection procedure are defined in previous Chapters.

It is suggested that the PDF files should be made in gray scale using the minimum readable
appropriate resolution so that the size of the files is minimized for fast uploading on the e- Bid
portal.

5.3. Format and signing of e-Bids

The Bidder shall prepare one electronic copy for the e-Bids. All the pages/ documents of the e-Bid shall
also be signed manually by the person authorized to sign the e-Bids before converting them into PDF
and uploading them as bidding documents.

5.4. Submission of e-Bids:

The e-Bid Submission module of e-tender portal hitps://ukienders.gov.in enables the Bidders to sulomit
the e-Bid online against the e-tender published by the Department. Bid Submission can be done only
from the Bid Submission start date and time fill the e-Bid Submission end date and time given in the e-
Bid. Bidders should start the Bid Submission process well in advance so that they can submit their e-Bid
in time. The Bidders should submit their Bids considering the server time displayed in the e-tender portal.
This server time is the time by which the Bid submission activity will be allowed ftill the permissible time
on the last/end date of submission indicated in the e-tender schedule. Once the Bid submission date and
time is over, the Bidders cannot submit their e-Bid. For delay in submission of e-Bids due to any reasons,
the Bidders shall only be held responsible.

5.5. Deadline for Submission of e-Bids
e-Bids must be submitted by the Bidders on e-tender portal hitps://uktenders.gov.in, not later than the
date and time specified in this e-tender document.

The NNR may extend this deadline for submission of e-Bids by amending the e-tender document, in
which case all rights and obligations of the NNR and Bidders previously subject to the deadline will
thereafter be subject to the deadline as extended.

NNR shall not consider any request for date-extension for e-Bid-submission on account of late
downloading of e-tender (RFP) by any prospective Bidder. E-Bids should be uploaded on e-
tender portal https:/ /uktenders.gov.in on or before the scheduled date and time.

5.6. Late e-Bids
The server time indicated in the Bid Management window on the e-tender portal

https://uktenders.gov.inwill be the time by which the e-Bids submission activity will be allowed fill the
permissible date and time scheduled in the e-tender. Once the e-Bids submission date and time is
over, the Bidder cannot submit his/ her Bid. Bidder has fo start the e-Bid Submission well in advance so
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that the submission process passes off smoothly. The Bidder only, will be held responsible if his/ her e-
Bids are not submitted in time due to any reasons.

5.7. Withdrawal and Resubmission of e-Bids (Not permitted)
At any point of time, a Bidder can withdraw his/ her e-Bids submitted online before the e- Bids submission

end date and time (if allowed). For withdrawing, the Bidder should first log in using his/ her Login Id
and Password and subsequently by his/ her Digital Signature Certificate on the e-procurement portal
https:/ /uktenders.qov.in. The Bidder should then select “My Bids” option in the Bid Submission menu.
listing all the Bids submitted by the Bidder will be displayed. Click "View" to see the details
ofa\tha},Bid t withdrawn. After selecting the "Bid Withdrawal” option, the Bidder has to click "Yes" to

g Eiﬁe’msgug’é DQs you want to withdraw this Bid?" displayed in the Bid Information window for

the selec?é\d\BldwThe Bidder also has to enter the Bid Withdrawing reasons and upload the letter giving

rawing before clicking the "Submit" button. The Bidder has to confirm again
button before finally withdrawing his/ her selected Bid. Once the Bidder has
s /hex: Bitl he/she cannot re-submit this Bid again.

4

pré‘ksmg

A

der h }rb‘areﬂuest the NNR with a letter, attaching the proof of withdrawal and submission of e-

\,,BTas Proce g*;Fej n the office of Project Manager to return back the e- Bids Processing Fee as per the
ool

*

Q!-‘Mm ) = . " p 52 :

. THe er,can resubmit his/ her e-Bids as and when required till the Bid submission end date and time.
The g-Bids submitted earlier will be replaced by the new one. The payment made by the Bidder earlier
will be used for revised e-Bids and the new Bid submission summary generated after the successful
submission of the revised e-Bids will be considered for evaluation purposes. For resubmission, the
Bidder should first log in using his/ her Login ID and Password and subsequently by his/ her Digital
Signature Certificate on the e-procurement portal hitps://ukienders.gov.inThe Bidder should then select
"My Bids" option in the Bid Submission menu. The page listing all the Bids submitted by the Bidder will
be displayed. Click "View" to see the details of the Bid to be resubmitted. After selecting the "Bid
Resubmission" option, click "Encrypt & Upload” to upload the revised e-Bids documents.

The Bidders can submit their revised Bids as many times as possible by uploading their e- Bids documents
within the scheduled date & time for submission of e-Bids.

No e-Bids can be resubmitted subsequently after the deadline for submission of e-Bids.

5.8. Receipt and Opening of e-Bids by the Purchaser/TIA
Bidders are advised to submit their e-bids in “Two-Bid' system with Technical and Financial bids
separately on e-tender portal.

Please note that prices should not be quoted in the Technical Bid. The Prices should be quoted in the
Financial Bid only. On receipt on e-tender portal, the technical proposals will be opened first.

NNR will open all e-Bids, in the presence of bidder’s authorized representatives who choose to attend
at scheduled date and time at designated place. The bidder's representatives who are present shall
sign a register evidencing their attendance. In the event of the specified date of e-Bid opening being
declared a holiday, the e-Bids shall be opened at the appointed time and place on the next working
day. The name of such bidders not meeting the qualification requirement shall be notified subsequently.

After evaluation of technical e-Bids, NNR shall notify those bidders whose e-Bids were considered non-
responsive to the Conditions of the Contract and not meeting the Qualification Requirements
indicating that they did not technically qualify for selection. NNR will simultaneously notify the bidders,
whose technical e-Bids were considered acceptable and have been short listed for opening of their
financial e-bids.
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A

’6 Cﬂrerla For Evaluation of the Performance of Contractors for Pre-Qualification
M*’Tﬁ’dmlcai Eycs lugtion
Thg detqﬂe.d_‘f.et}i ﬂcd{ evaluation of Proposals satisfying minimum eligibility conditions as above shall be
dohe;—Tl*gé S;rit" j J auﬁ criteria and point system for detailed evaluation shall be as follows:
anjgecpme elj Ie for short listing the bidder must secure at least 50 (Fifty) percent marks in each and
60&_-{5‘{)5'& t‘mcrks in aggregate as per evaluation criteria described
O = S .
St 6. 3 C’:;/f .= Specific experience of the Bidder firm Max. Marks Document Proof
P iy 1 e (100)
1~ Fingadal Strength 15 Marks
UV ‘A&e‘rage"Annuai Turnover of last 3 consecutive years i.e., 2020-21,
== 2027-22 & 2022-23 (As per the bank / CA statement) 10
b) Turnover more than Rs. 2.40 Crores — 3.60 Crores 5 Ciartificiies valdideits
Turnover more than Rs. 3.60 Crores — 4.80 Crores Z5 i i
d) Turnover more than Rs. 4.80 Crores 10 C;mcmcml S'l'rengl"h-by
s and Bank Certificate
e) Solvency Certificate
I Note: - 60% marks for minimum eligibility criteria
ii. 100% marks for twice the minimum eligibility criteria or more
In between (i) & (ii) - on pro- rata basis 5
2 Experience of establishing and O&M of Bioremediation Facilities
(any technology) or O&M of MSW with any of the Government /
Local bodies / (i.e., Municipal Corporation / Local Bodies) or PSU’s. X o o
(Aggregate o/f(complered'; curreSf running/proiect} with?n last 10 15 Marks Experience certificate
years, before the date of publishing of this tender. (Cumulative of of successfully
maximum 3 projects) comp.vleted works along
a) Processed more than 42,400 MT to 63,600 MT of Legacy Waste 5 woittr Wk Cltiser
b) Processed more than 63,600 MT of 84,800 MT of Legacy Waste 10
Processed more than 84,800 MT of Legacy Waste 15
3. Experience of establishing and Construction, Installation,
Commissioning and O&M of Material Recovery Facility of 50 TPD Experience certificate
Capacity for MSW with any of the Government / Local bodies / 15 Kkl of successfully
(i.e., Municipal Corporation / Local Bodies) or PSU's. (Aggregate completed works along
of completed/ current running project) within last 5 years, before with Work Order
the date of publishing of this tender.
4, Number of established bioremediation Facilities (any technology) or
O&M of MSW as sole entity or as a lead partner (>50% share in
JV/;?nsorﬁum) with any of the Government i Lc:cal bodies / (i.e., 20 Marks | Self-Cerfification by the
Municipal Corporation / Local Bodies) or PSU's. (Aggregate of Bidder with Chall
completed/ current running project) within last 10 years before the PR WHIL S
e : copies/ES|/PF
date of publishing of this tender.
d) Minimum 2 = 3 10
e) 4 and above 20
5: Approach & Methodology (By Presentation) 20 Marks
Unde.rs’randing of Objectives 5 Techivlol it o
a) Quality of Methodology 5 well PPT
h) Work Program 5
i Innovative ldea 5
6. Experience in sale/dispose of by-products (RDF or Compost)
generated from Municipal Solid Waste processing projects in last 5 Client certificate as well
financial year, cumulatively. Bidder shall submit client certificate as 20 Marks along with relevant
well as co-processor certificate showing quantity of sale/dispose in documents
last 5 financial years

6.2. Deciding Award of Offer
Quality and competence of the consulting service shall be considered as paramount requirement. Quality

and Cost Based Selection (QCBS) method for selection of suitable contractor shall be done. The decision
of the award of the offer would be as defined:
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6.3. Evaluation of Proposal ;

6.4. Analysis of technical bid :
i.  The technical bid will be analyzed an'g ¢

to each bidder on the basis of above-me

provided by the Bidder(s). The bidder may“he We o presenmﬂon before the
tender Committee to explain the points on the bosmﬁf:uhl,ch techifical bids will be evaluated.

Technical Bid Score: The Technical Bid score 'St' of the Bidder shall be derived as under
St= (Stm/100), where
St is the Technical Bid Score

Stm: Score obtained by the concerned bidder

e The Authority reserves the right to modify the evaluation process at any time during the RFP
process, without assigning any reason, whatsoever, and without any requirement of
intimating the Bidder of any such change. At any time during the process of evaluation
the Authority may seek specific clarifications from any or all Bidder(s).

6.5. Phase ll: Evaluation of Financial Bids Request for Proposal (RFP) for Selection of contractor for
Bioremendiation of legacy waste at Rudrapur Nagar Nigam (RNN) of Uttarakhand
In this phase, the Financial Bids of the Bidder, who are technically qualified in phase |, shall be
considered. Formula fo determine the scores for the Financial Bids shall be as follows

= (FL / F) *I00, Where
Sf is the Financial Score
FL is the value of lowest Commercial Bid
F is the price quoted in the bid under consideration,

6.6. Phase lll: combined Evaluation of technical & Financial Bid
The Total score of the Bidder will be determined as under

Total Score (Ts)= {0.60 x St) + (0.40 x Sf)

6.6.1. The Bid of the Bidder, who obtains the highest Ts value, will be rated as the best Bid. In
the event of a tie, the bid with the highest technical score (St) will be rated as the best bid.
Beyond that Authority will decide the matter in its full discretion.

6.7. NEGOTIATIONS AND WEIGHTOFOFFER
6.7.1. The bidder must be prepared to furnish the detailed cost breakup and other
clarifications with respect to the proposals submitted by him, as may be required to
adjudge the reasonableness of his price proposals.
6.7.2. If the negotiations with the Agency/ firms are successful, the award will be made to him.
If negotiations fail, then the second highest rank bidder may be invited for negotiations.
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‘4597‘5%,.
RTR

Form — 1|

GENERAL INFORMATION

TP Tartas ™ Nﬁqr—ne of firm.
Of‘)_—rx_c\‘ . A <
=E2 - _| Principal Place of business-
37| Correspondence Address:
4 Office Telephone: Mobile:
5 Fax: E-mail:
6 Place of incorporation/registration: Date of incorporation: Registration valid
(Attach copy) up to:
74 Constitution or Legal status of bidder- {Attach copy)
a) An individual
b) Proprietary firm
¢) Partership firm
d) Limited company or corporation
B Power of Attorney of signatory of Bid (Attach)

Nome of the Directors / Position in the company Nationality.
Partners

1
2
3

Name of persons to be contacted and their contact details
Name Address Phone No. / Mobile -mail

Signature of Bidder.
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. Form- | A
/ RY w?CMRATIONM@ MONEY)
. fj” e ™ s

g ewnh cgﬁ'Eurﬁtest Money for (Rs. in words)
9’2 of Ins&wct@i\ fcg Bldders/ -as welkas NIT,

| / We de

JPsiFnerewith an-carnest Money for (Rs. in words) oo in the following form as
per clause

ormance security/ additional performance security /security

document The details of deposit of Earnest Money are given
below: s

\ i - LAl
SI. No. Wp UT\ v mount Period of Nome of Issuing Remarks
il Validity Bank/Post Office

DATE

NAME

ADDRESS
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DECLARATION (AFFIDAVIT OF BID VALIDITY)

O %@enue sTGMp <of‘Rs 2/ only and the expenditure incurred shcll be borne by the 1k—:nderer
\\w"'. o™

s b \ 2 !JT\

—

AFFIDAVMRM

Tenaer AnVITEa N DY s i smis b s et i o i L e T e vt e A AR Wi s
Tentler oy s e T e e B s s e i a s B TV g ol I o e i
......................................... T R AR G AR A e s v TEHGEE INBTEE
Mo & PO oo s s s s R e A S Name of Tenderer

..................................................................................

IN CONSIDERATION of the NAGAR NIGAM RUDRAPUR having treated the bidder to be an eligible
person, whose tender may be considered, the bidder hereby agrees to the conditions that the proposal
in response to the above invitation shall not be withdrawn within 120 (One hundred and twenty) days
from the date of opening the tender, also to the condition that if, the bidder does withdraw his proposal
within the said period, the earnest money deposited by him may be forfeited by the NAGAR NIGAM
RUDRAPUR and |/we may, in addition to other actions detailed in bid document, be debarred from
tendering for a period of one year reckoned from the date of opening of the tender, as per discretion
of the later.

Signed this......... dery of sorereees 202..

Signature of the Bidder

Witness
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5 (Five) Financial years ending 31.03.2022 duly certified b % Tat&»‘or)’ AUt
Bidder to the Income Tax Department. ol of j,}
L T el
N e O
Banker -?‘;“: v OF Y

Name of Banker-

\IAddress of Banker-

Telephone IContact name & Title
Fax Email-

Sl. No. |Particulars Financial Year

1 Gross Annual Turnover on

Construction works

2 Profit/Loss

3 Share Capital / Fixed Assets

4 Net Worth
5 Current liabilities:

ct) Book Cash credit

Lo

6 Solvency

Note-
(1) The information provided above shall be certified by the Statutory Auditor of Firm and supported

by copies of tax returns.

(2) Permanent Account Number (IT):

(3) Goods &Service Tax Registration Number. (4) Acknowledgement of Income Tax return:

for the last 3 years. (Enclose copies for the Last Three Years)

Signature of Chartered Accountant with Seal.

Signature of Bidder & UDIN No.
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P
i =5\
Hl G
o

Form-Il B

1 "e b lw" i J
» ¥@n.teiter Head of Bank)
- OF T

This is to certify that to the best of our knowledge and information M/s /Sri

............. srsEs T OBt s e AR RS e s CUSTOTRIET G F - OIE
bark are / is respectable and can be treated as good for any engagement up to a limit of Rs.
.................... (Rupees .....coereivviiinnsinnennnn.a). This is also certified that this limit is free for work

and is not mortgaged anywhere. This certificate is issued without any guarantee or responsibility on the
Bank or any of the officers.

Signature of the Bank Authority
Date: Name of Bank & Seal
Note:

1. Solvency Certificate issued by any Schedule Commercial Bank shall be accepted, which will be valid
for a period of é calendar months from the date of issue unless otherwise mentioned.

2. In case of partnership firm, certificate to include names of all partners as recorded with the Bank.

3. Solvency Certificates should be signed, dated and stamped by an authorised signatory of the Bank;
else they shall be summarily rejected.

4. Certificates issued more than 365 days prior to last date of bid submission shall not be accepted
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Form- Ill
DET IMILAR TYQQX)F WGRKS COMPLETED
(In the/sam ncge.a'hgi‘sbﬂel@leNG ST 10 YEARS.
T h ' .’ : o
Fl. No. Name of |Brief dme'of o T Aggregatéd- #@cheduled dates of Reasons of
Work Scope ofic m} ‘“’\,,w.ah;go@‘f executed delay, if any

Work |De rtrﬁ}ﬁf,{ ,w,e;ksT‘mcludmg
Empl?‘ér i [cost of material
supplied by the
department. (Rs.
in Lacs)

Start of  |Completion of
ork work

Note: The attested photocopy of the experience certificate of the Engineer-in- charge not below the
rank of Executive Engineer/Project Manager/ Project Head be appended with the detail. In the absence
of these documents, the work would not be considered for eligibility criteria.

Signature of Bidder
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T XN Form- IV
/ ® Y "
B i N

m'hx, -0 Information on Bid Capacity
rg 1

(The cﬁf‘é%\(gt is fc% b typed on stamp paper worth Rs. 100/- duly signed and notarized with date,

z __:*. \v a4 ,Z'. . affixing a revenue stamp of Rs. 2/- only)
o U‘ N7 A= |
» Tﬁ%@‘F Wb C WF‘?H ARE IN PROGRESS/ AWARDEDAS ON THE DATE OF SUBMITTING THIS
| )= APPLICATION
C(‘T & 7
N Nﬁnte "QWB? ef " |Contract Name and |Value of [Stipulated |Valve of  Up to IAnticipated
“lwork/PlalScspe of No. and  |Address of [Contract [date of  [works date date of
P ce and  |work Date Employer |(Rs. in start & remaining |Physical completion
lState Lacs) . [fobe progress [|with reasons
completion i LT dalay;
completed

Yeage if any.
(Rs. in Lacs) = e

Certified that all works (with any organisation and of all categories/types) which have either been
awarded to us or are in progress on the date of bid submission have been included in the details given
above and no work has been left out.

Signature of Bidder
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(SAMPLE F - ¥ 3\
T __\'
DETAILS OF TECHNICAL & ADMINISTRATIVE PER I%@pB.E\E}V\F:LOYu_ED FQR THE WORKS
g P . ?‘“t'd et ')-’; P ‘u
S. [Designation [Total Number Name i xperiefice it
No. number [lavailable for
this work
1 2 3 4 5
1 Graduate
Eng. Civil
2 Diploma Eng.
Civil
3 Diploma Eng.
Electrical
4 'Work
Supervisor

Signature of Bidder
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Form VI-A
EXPERIENCE OF WORKS

e W MJ
\EJ’} o Merre rwork:
. OFU
P Others:.,

Estimated cost: (Rs. Lacs)

Actual completion cost: (Rs. Lacs)

Dareior sath v aissimmnsiis
Date of completion

(i) Scheduled date of completion: ... (ii) Actual  date  of  completion:
................................... Amount of compensation levied for delayed completion, if any: - ccoveveeeeceic (if levy
of compensation not yet decided, it may be mentioned accordingly)

Performance Report:  Very Good/Good/Fair/Poor
Dated: Executive Engineer/ Project Manager or Equivalent

(Seal)

Note: -The performance certificate should be clear and exhaustive enough to establish similarity with
the work under Bid.
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Deleted
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F/8
27 R
f‘/-,,, P . Form —VI C
1. \ﬁ;‘.L
e : g il
i S, N |
= h & ji ?ROPOSED TECHNOLOGY/METHODOLOGY
"Z‘ ";.4\ 5“ ; o . |

T o BT
\ -
-Z\N Plet agvg prmlde wbrléf descrlpnon of:
by, | W (
Xk?ropbsgdgé\éhnology & Methodology with brief approach for each part of the facility.

2. Descnpnon “and capacity of plants and equipment's required to accomplish the work within
stipulated time frame with desired operational & environmental standards

3. Waste Quantity Split

4, Proposed disposal

Bidders shall refer to the SMW Rules, 2016 /CPCB Guidelines for meeting the expected standards
desired for Municipal Solid Waste.
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Bar chart for execution of work within timeline to complete 'fhequ is

Bidders are advised to give the micro-details for completing thé

Y N .
jorémeic
period (as mentioned in NIT). (#F \.‘
2 ;h .,
E 'h\,.‘ -

Signature of Bidder

Nagar Nigam Rudrapur




457

Selection of Bidder for the Bioremediation and Clearing of legacy Waste through Bio-
remediation, Biomining, Resource Recovery and Scientific Rejects Disposal at Rudrapur

Form -VII

JispR i L
e ST

(SAMPLE)

"] Y x %
A ﬁg&m&@f CONSTRUCTION PLANT AND EQUIPMENT (LIKELY TO BE USED IN CARRYING OUT THE
‘&, & SA WORK) AVAILABLE WITH THE CONTRACTOR

Nos.  |Capacity Remarks

5

—_
a? 3 4 5

-

vy

Signoture of Bidder (s)
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Form — VIII
(SAMPLE)

(The affidavit is to be typed on stamp paper worth Rs. 10/- duly signed unpl:noiunzed wnﬁ'ﬂqte

affixing a revenue stamp of Rs. 2/- onl\g =¥ﬁ,;w%’
g & L "-,

Y/

LITIGATION HISTORY

Name of Bidder or Partner of a Firm: |

Date of | Name of client, cause of | Contract Disputed Ach.uql\apv E@dhwd \s*or 4

Award or | litigation, and matter in valve amount (Rs. In ur‘h@u 1 U qydihs} idder
filing (if dispute and name of Lacs)
elediieint bty (Rs. In (Rs. In Lucs)
in process)
Lacs)

Bidders including their partners shall provide information on the history of the litigation or arbitration
resulting from contracts executed or under execution during the last five (5) years.

Providing any false or misleading information, or hiding any information, may result in disqualification
of the Bidder.

In addition, each of the partners of the bidder shall certify that they are not banned by
CPWD/PWD/MES/ OR any other Govt. agency.

Signature of Bidder
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gf; x \ '

) b Form — IX
| SAMPLE FORM

L
Nagar Nigam Rudrapur - *

Sir,
LETTER COMPRISING BID
Name of Work: -........

1. Having examined the Press Note, Notice Inviting Tenders and bid document I/ We offer to
execute the works described above and remedy any defects therein in conformity with the
Conditions of Contract, specifications, drawings, Bill of Quantities and Addenda for percentage
rate below/ percentage above/ at par as in the financial bid, as referred to in relevant clauses
of Instructions to Bidder.

2. 1/We confirm that our bid is according to the term & conditions and specifications laid down in
the bid documents. |/we have fumnished all information and details necessary for eligibility and
have no further pertinent information to supply.

3. |/we also authorize employer or his representative to approach individuals, employers, firms
and corporations to verify our competence and general reputation.

4. 1/We undertake to commence the works on receiving the Notice fo Proceed with work in
accordance with the contract documents.

5. |/We agree to keep the offer in this tender valid for a period of 120 (One hundred and twenty)
days as mentioned in the bid documents and not to medify the whole or any part of it for any
reason within the above period. If the tender is withdrawn by me/us for any reason what so
ever, the Earnest Money deposited by me/us will be forfeited by the Nagar Nigam Rudrapur
and other actions in accordance with bid documents may be taken against me.

6. Further, |/We agree that in case of forfeiture of Earnest Money or Performance Guaraniee as
aforesaid, |/We shall be debarred for participation in the re-tendering process of the work.

7. |/we hereby distinctly and expressly declare and acknowledge that before the submission of
my/our tender |/we have carefully followed the instructions in the tender document and that
I/we have made such examination of the contract documents and of the plans, specifications and
quantity, and of the location where the said work is to be done, and such investigation of the
work required to be done and in regard to the materials required to be furnished as to enable
me/us thoroughly understand the intention of the same and the requirements, covenants,
agreements stipulations and restrictions contained in the contract and in the said plans and
specifications and distinctly agree that 1/we will not hereafter make any claim or demand upon
NNR based upon or arising out of any alleged misunderstanding or misconception, mistake on
my /our part of the said requirements, stipulations, restrictions and conditions.

8. | understand that quantities given in Bill of Quantities in Schedule 'G' are liable to change upto
any extent. | will not demand any compensation/cost on this account.

¢. |/we have deposited and uploaded proof of EMD deposit for Rs. .................. for the work.

10. If my/our tender is not accepted, this sum shall be returned to me/us latest within 30th day of
award of contract. If my/our tender is accepted, the earnest money shall be retumed to me/us
on my/our entering into contract agreement duly furnishing performance/additional
performance security deposit. If upon intimation being given to me/us by the Nagar Nigam
Rudrapur of performance security/additional performance security deposit defined in Tender
Document, | /we fail to deposit the same, then | /we agree to the forfeiture of the earnest money.

Nagar Nigam Rudrapur
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s

11.1/We undertake and confirm that eligible similar work(s) has/have not been got exgce)f‘ o
through another contractor on back-to-back basis. Further that, if such a violation com
notice of Department, then I/We shall be debarred for tendering in future forever. i
a violation comes to the notice of Department before date of start of work, the
be free to forfeit the entire omount of Earnest Money Deposil
Guarantee /Additional Performance Guarantee.

12. Any notice required fo be served on me/us if delivered to me/us personally o
post to me/us (registered) or left at my/our address given herein, such notice c:II i sent b‘p
post, be deemed to have been served on me/us at the time when in due course of b wSuld
be delivered at the address to which is sent. "‘} * = _-_ ,‘_2,,;"'

13. 1/we fully understand that the written agreement (to be entered into between me/us ‘anck’fhe
Nagar Nigam Rudrapur ) shall be the foundation of the rights of both the parties and con’rrgg
shall not be deemed to be complete until agreement has first been signed by me/us and then
by the proper officer authorized to enter into contract on behalf of the Nagar Nigam Rudrapur

' ginePf:hull P
Pﬁpi—mcnce. > &
¥ i - :—T e 3
ocy rded by

"

o ,JT“
5,

14. 1/we understand that you are not bound to accept the lowest or any bid you receive. Encl: As
above

Address with phone No. Signature of Contractor/Tenderer
Name-
(5771 7ve & 1~ S O, 5[5 ey R N Y 2023

Signature of Wiinesses: Name and address

Nagar Nigam Rudrapur &
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R e b

Statement oﬁegul Capacity
(To be forwcrdfizr;gg_leﬁerheod of the Bidder)

Ref. %3 L b N,

.

Date: / ' N ‘\::-._ :
1 ¥ A
o, { o~ oA SHAS

Municipal Commissioner, oy B rs

Nagar Nigam Rudrapur ,
BICHE: oinsvnsensuennis

Decr Sir,

We hereby confirm that we satisfy the terms and conditions laid out in the RFP document. We have
agreed that ....ccoveenanas vreenee (Insert individual’s name) will act as our representative® and has been
duly authorized to submit the RFP. Further, the authorized signatory is vested with requisite powers to
furnish such letter and authenticate the same.

Thanking you,

Yours faithfully,

(Signature, name and designation of the Authorized Signatory) For and on behalf

Nagar Nigam Rudrapur
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Letter for Blacklisting
[Location, Date]
To,

[Name and address of Employer]

Subject: Letter of Declaration for not have been Blacklisted

Statutory Body/ PSU Company/ Non-Government/ Government of any sovereign co rié;s/ Pr’ivo'fe"‘
agencies and Funding Agencies in the last 3 years. X e

For [Name of Firm],

Authorized Signatory [In full and initials] Name and Title of Signatory:

Name of Firm: Address:

Nagar Nigam Rudrapur 44
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~

+FORMAT FOR POWER OF ATTORNEY FOR AUTHORISED SIGNATORY

\\\

POWER OF ATTORNEY

€ ¢ { (Nj!'me of The flrm/compony with address of the registered office) hereby constitute, appoint
b‘ g '@nd au Asyﬁi%e Mr./Ms. (Name and residential address) who is presently employed with us and holding
\‘_ he pOSI]‘lQI’l ‘of , as our Attorney to do in our name and our behalf all or any of the acts, deeds or things

n'ec ..scry or incidental to our bid for the work __ (name of work), including signing and submission of
dpplucahon proposal, participating in the meetings, responding to queries, submission of information /
documents and generally to represent us in all the dealings with Nagar Nigam Rudrapur or any other
Government Agency or any person, in connection with the works including receiving payments, witness
measurements, sign measurement books, compromise, settle, relinquish any claim(s) preferred by the firm
and sign "No Claim Certificate” and refer all or any disputes to arbitration until culmination of the process
of bidding till the Contract Agreement is entered into with Nagar Nigam Rudrapur and thereafter till
the expiry of the Contract Agreement.

We hereby agree to ratify all acts, deeds and things lawfully done by our said Attorney pursuant to
this Power of Attorney and that all acts, deeds and things done by our aforesaid Attorney shall and shall
always be deemed to have been done by us.

Dated this the.....cccoevennnnn. day of 20 (Signature and name of authorized signatory)

{Signature and name in block letters of all the remaining partners of the firm, Signatory for the Company)

Seal of firm/ Company

Witness 1: Witness 2:
Name: Name:
Address: - Address:
Occupation: Occupation:
Notes:

v To be executed by all the members individually

v The mode of execution of the Power of Attorney should be in accordance with the proceclure, if
any, laid down by the applicable law and the charter documents of the executants(s) and when
it is so required the same should be under common seal affixed in accordance with the required
procedure

Nagar Nigam Rudrapur
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Format for Bank Guarantee e
s\ I & <~
B.G. No. %&:; PR
1. In consideration of you, Nagar Nigam Rudrapur, having its office at Nainital Roﬁd ‘fd' Indira L % K
Chouraha, Rudrapur, District - Udham Singh Nagar Uttarakhand - 263;153? Lea:elnaf’rer‘}' Vs

referred to as NNR , which expression shall unless it be repugnant to the §ub[ed or, context it
thereof include ifs, successors and assigns) having agreed to receive the Bid of T T
[insert the name of the Bidder/Name of Consortium with name of Lead Member] andk having S|
office at [and acting on behalf of its Consortium, if cpplnccble]\ e‘g%m _
referred to as the “Bidder” which expression shall unless it be repugnant fo the subject or contexi ... .\
thereof include its/their executors administrators, successors and assigns), for the Proiecf of RFP-1 1 ;‘.\-,“\"
for Selection of Bidder for the Bioremediation and Clearing of Legacy Waste through Bio-remediation, ™
Biomining, Resource Recovery and Scieniific Rejects Disposal at Rudrapur as per SWM rules.
(hereinafter referred to as "the Project”) pursuant to the RFP Document dated ......... issued in

respect of the Project and other related documents (hereinafter collectively referred to as

“Bidding Documents”), we [Name of the Bank] having our registered office at

and one of its branches at (hereinafter referred to as the “Bank”), at the request

of the Bidder, do hereby in terms of relevant Clause of the RFP Document, irrevocably,
unconditionally and without reservation guarantee the due and faithful fulfillment and
compliance of the terms and conditions of the Bidding Documents (including the RFP Document)

by the said Bidder and unconditionally and irrevocably undertake to pay forthwith to ANN an

amount of Rs 6,00,000/- (Rupees Six Lacs Only) as bid security (hereinafter referred to as the

“Bid Security”) as our primary obligation without any demur, reservation, recourse, contest or

protest and without reference to the Bidder if the Bidder shall fail to fulfill or comply with all or

any of the terms and conditions contained in the said Bidding Documents.

2. Any such written demand made by NNR stating that the Bidder is in default of the due and
faithful fulfillment and compliance with the terms and conditions contained in the Bidding
Documents shall be final, conclusive and binding on the Bank.

3. We, the Bank, do hereby unconditionally undertake to pay the amounts due and payable under
this Guarantee without any demur, reservation, recourse, contest or protest and without any
reference to the Bidder or any other person and irrespective of whether the claim of NNR is
disputed by the Bidder or not, merely on the first demand from NNR stating that the amount
claimed is due to NNR by reason of failure of the Bidder to fulfill and comply with the terms and
conditions contained in the Bidding Documents including failure of the said Bidder fo keep its Bid
open during the Bid validity period as set forth in the said Bidding Documents for any reason
whatsoever. Any such demand made on the Bank shall be conclusive as regards amount due and
payable by the Bank under this Guarantee. However, our liability under this Guarantee shall
be restricted to an amount not exceeding Rs 6,00,000/- (Rupees Six Lacs Only).

4. This Guarantee shall be irrevocable and remain in full force for a period of 180 (one hundred
eighty) days from the Bid Due Date inclusive of a claim period of 60 (sixty) days or for such
extended period as may be mutually agreed between NNR and the Bidder, and agreed to by
the Bank, and shall continue to be enforceable till all amounts under this Guarantee have been
paid.

5. We, the Bank, further agree that NNR shall be the sole judge to decide as to whether the Bidder
is in default of due and faithful fulfillment and compliance with the terms and conditions
contained in the Bidding Documents including, inter alia, the failure of the Bidder to keep its Bid
open during the Bid validity period set forth in the said Bidding Documents, and the decision of
NNR that the Bidder is in default as aforesaid shall be final and binding on us, notwithstanding
any differences between NNR and the Bidder or any dispute pending before any Court,
Tribunal, Arbitrator or any other Authority.

Nagar Nigam Rudrapur
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) Y =6y The Guarantee shall not be affected by any change in the constitution or winding up of the

'ﬁ?‘dc;‘fér.or the Bank or any absorption, merger or amalgamation of the Bidder or the Bank with
" sany "I':i\e,r person.

=

 frder o give full effect to this Guarantee, NNR shall be entitled to treat the Bank as the
e t“inci_;i\d'l?de tor. NNR shall have the fullest liberty without affecting in any way the liability of
fthe Bunk 1c:ler this Guarantee from time to time to vary any of the terms and condlitions
c?{gtf’qir'i’ed in the said Bidding Documents or to extend time for submission of the Bids or the Bid
‘ m@glidity period or the period for conveying acceptance of Letter of Intent by the Bidder or the
' OF 11T period for fulfillment and compliance with all or any of the terms and conditions contained in the
" _said Bidding Documents by the said Bidder or to postpone for any time and from time to time
any of the powers exercisable by it against the said Bidder and either to enforce or forbear
from enforcing any of the terms and conditions contained in the said Bidding Documents or the
securities available to NNR, and the Bank shall not be released from its liability under these
presents by any exercise by NNR of the liberty with reference to the matters aforesaid or by
reason of time being given to the said Bidder or any other forbearance, act or omission on the
part of NNR or any indulgence by NNR to the said Bidder or by any change in the constitution
of NNR or its absorption, merger or amalgamation with any other person or any other matter
or thing whatscever which under the law relating to sureties would but for this provision have the
effect of releasing the Bank from its such liability.

8. Any notice by way of request, demand or otherwise hereunder shall be sufficiently given or
made if addressed to the Bank and sent by courier or by registered mail to the Bank at the
address set forth herein.

9. We undertake to make the payment on receipt of your notice of claim on us addressed to [name
of Bank along with branch address] and delivered at our above branch who shall be deemed
to have been duly authorised to receive the said notice of claim.

10. It shall not be necessary for NNR to proceed against the said Bidder before proceeding against
the Bank and the guarantee herein contained shall be enforceable against the Bank,
notwithstanding any other security which NNR may have obtained from the said Bidder or any
other person and which shall, at the time when proceedings are taken against the Bank
hereunder, be outstanding or un realised.

11. We, the Bank, further undertake not to revoke this Guarantee during its currency except with
the previous express consent of NNR in writing.

12. The Bank declares that it has power to issue this Guarantee and discharge the obligations
contemplated herein, the undersigned is duly authorised and has full power to execute this
Guarantee for and on behalf of the Bank.

Signed and delivered by Bank

By the hand of Mr./Ms itk and authorised official.

(Signature of the Authorised Signatory)

(Official Seal)

Nagar Nigam Rudrapur Sl
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7 Project Information Memorandum

7.1. NEED OF PROJECT: ' £ SCAS
The Government of India has notified the Solid Waste Management Rules (SWM) RiJIL“’ 01846 proper:
and effective management of municipal solid waste (MSW). Under the SWM R@Jles 016 “followi

provisions have been made to manage old dumps of MSW. L Sl E'*-Jn"'"--?i

~
Rule 15 - Duties and responsibilities of local authorities and village Panchayats of cer?sgs‘*%ﬁ'
urban agglomerations. - The local authorities and Panchayats shall, - ol ;‘_@

an
T

investigate and analyze all old open dumpsites and existing operational dumpsites for Theifﬁb#enﬂal of
bio-mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-
remediate the sites; in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall
be scientifically capped as per landfill capping norms to prevent further damage to the environment.

The by-laws shall apply to every urban local body, outgrowths in urban agglomerations, Cantonment
boards, Panchayat, Industrial and Institutional Townships, railways and defense establishments.

Further, provisions under Schedule | (j) are given below: -

v Schedule-l {j) - Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached
their full capacity or those which will not receive additional waste after setting up of new and
properly designed landfills should be closed and rehabilitated by examining the following
options:

i Reduction of waste by bio-mining and waste processing followed by placement of
residues in new landfills or capping as in (ii) below.

ii. Capping with solid waste cover or solid waste cover enhanced with geomembrane to
enable collection and flaring / utilisation of greenhouse gases.

iii. Capping as in (ii) above with additional measures (in alluvial and other coarse-grained
soils) such as cut-off walls and extraction wells for pumping and treating contaminated
ground water.

iv.  Any other method suitable for reducing environmental impact to acceptable level.

Recently, Hon'ble NGT was alarmed that due to incremental growth of Municipal Solid Waste (MSW),
these MSW dumps are converting into virtual mountains, Hon’ble NGT further directed that every
city /town should adhere to clause *J' of Schedule—l of SWM Rules, 2016. Finally, Hon'ble NGT directed
CPCB to propose Standard Operating Processing (SOP) for implementation of Bio-mining and Bio-
remediation of legacy solid waste.

In view of above CPCB issued a guideline for the disposal of legacy waste in February 2019.

7.2. Introduction of city

Rudrapur is a city in the Udham Singh Nagar district of the state of Uttarakhand, India. It's the fifth most
populous city in Uttarakhand, with a population of 140,857 in 2011. It's located 250 km northeast of
New Delhi and 250 km south of Dehradun.

Rudrapur is known as the "Gateway to Kumaon" because of its history, spirifuality, and rustic charm. If's
a major industrial and educational hub for the state. It's also a popular tourist destination.

Rudrapur was established in the 16th century by King Rudra Chand of Kumaon. The king established a
permanent military camp to protect the inhabitants from invasions. Rudrapur is home to the Atariya
Temple, a famous temple dedicated to the goddess Durga. Many tourists visit the temple fo see the
sacred mela. Rudrapur is located at an elevation of 932 feet above sea level.

7.3. Geography:
Rudrapur is geographically located at latitude: 28.98°N and longitude: 79.40°E and is 932 feet above
the sea level. The city is located 72 km away from Nainital, 259 km from the state capital Dehradun

Nagar Nigam Rudrapur
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/o o e
;;; ' and 230 km from the/national capital, Delhi. The Udham Singh Nagar district where the city is situated,
hes\v ihm'fhe sei. czone 4 in a scale of 2 fo 5 (in order of increasing vulnerability to earthquakes)

pl;ilcs:.' fi‘
ﬂ'ie 201 1/ census, the Rudropur Urban Agglomeruhon (Rudrapur UA) has a populatlon of

> nd ampura. This makes Rudrapur the Second most populous city in Kumaon, and the Fifth most populous
city in Uttarakhand.

7.5. CBJECTIVE OF THE PROJECT:
The main objective of project is to the quantification of legacy waste has been dumped at Rudrapur
legacy waste site beside Kashipur — Sitarganj Highway (plot no 1T & 2}).

7.6. METHODOLOGY:

A drone survey was done by Nagar Nigam Rudrapur at Rudrapur dump site Kashipur Sitarganj Highway
(plot no 1 & 2) for the mapping and quantification of dumped waste using 3D mapping of waste site,
including surrounding areas. Following software are being used for Surveying, 3D Mapping & Waste
quantification and site mapping:

» Drone Deploy software
» Web ODM Software
» Google Earth Pro Detail of survey is given below.

7.7. Site Survey & Mapping
Total Land dumped with legacy waste at Rudrapur legacy site:

The total waste is dupped at beside Kashipur Sitarganj Highway is 9794.7 SQM, Detail of land is shown
in belew map

Nagar Nigam Rudrapur
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& Rudrapur Legscy Waste Survey- B/28/2023 2 Rudrapur Legiacy WasteSurvey - §/28/2023
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2 Rudrapir Legacy Waste -8/28/2023

) Rudrapur Legacy Waﬁe Survey -B/28/2023

Nagar Nigam Rudrapur
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7.8. ANALYSIS OF DUMPED WASTE: ,/ O f”
e  Ground Control Point (GCP) s
=4

For the assesment of ground level a Ground Control Point (GCP) set as 326 meter near{d,umpsne gnd

all Ground level & wast level was messure from this GCP, GCP shown in bellow ma[{o

%Rsﬁmpur%g&cmei&e%Wey 852832023 b\ “’"f"

e Existing ground level at Site:

51 No. Place Universal Transverse Mercator Heights
m E m N
1. 344353.76 3205438.58 326.10
2 34436417 3205430.40 326.43
3 344373.13 3205422.19 326.54
4. 344382.86 3205414.69 326.63
5. 344362.60 3205407.32 32625
é. Along Highway 344402.25 3205398.31 326.20
7 344413.45 3205387.20 326.38
8. 344423.92 3205378.19 326.06
Q. 34444411 3205356.61 325.84
10. 344453.01 3205347.56 325.60
1 344462.67 3205337.21 325.66
12, 344306.41 3205374.76 325.00
13: 344307.42 3205388.63 326.99
14. 344311.58 3205398.71 327.32
15. Klen Dl 344322.29 3205405.83 328.20
16. 344327.59 3205414.72 327.51
17. 344333.63 3205425.13 327.30
18. 34434177 3205434.89 326.98
19. 344351.91 3205441.97 326.23
Total 6203.22
Average 326.49

Nagar Nigam Rudrapur |
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e

/ @ = S
" 1. S
e Existing dumped waste level at plot =1 / "3}4\" R N
= Tng 3 W - P il B 1
SI. No. n:.lrEuversul Transverse Mercu::;l f |,' a ;: “lﬁa:iah!’ v g /
L 344311.00 3205381.20 \>{ B3>
2. 344315.10 3205388.46 W e Wb, 7 F
3 344320.41 3205394.78 W\ % \ 3318 7 of
4. 344326.41 3205403.15 N\~ 33085 7 °
5. 344331.16 3205409.24 NYOh330.89 3
é. w33 ME T
7 331:34
8. 344348.34 3205430.41 330.26
9. 344315.74 3205375.95 331.96
10. 331.89
11. 334.44
12 335.50
13. 335.38
14. 334.54
15. 33377
16. 344352.04 3205424.65 330.93
17, 344323.17 3205370.68 330.80
18. 333.23
19. 338.73
20. 338.56
21, 338.22
o, 336.99
23. 335.96
24. 344357.23 3205421.62 332.29
25. 344333.74 3205366.79 332.31
26. 335.11
27. 338.84
28. 338.54
29. 338.33
30. 338.24
31. 335.48
32. 344365.70 3205415.50 331.75
33. 344340.55 3205362.72 330.39
34, 335.69
35. 338.90
36. 338.00
37. 337.91
38. 337.20
39. 335.59
40. 344371.11 3205412.03 332.04
41, 344346.85 3205361.8 332.61
42, 336.67
43. 338.52
44. 337.56
45. 337.34
46. 336.70
47. 335.61
48. 344372.75 3205405.38 33472
49. 344354.00 3205359.65 334.04
50. 336.15
51, 337.30

Nagar Nigam Rudrapur
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f e o e AR
1 Y . @ % X Y } \ Universal Transverse Mercator .
flf FEese e N Height
Wo¢ =281/, 336.52
%r Y\ fEdes [ 336.75
NGl Sl ST AV 336.89
"‘»?,\ PN =7 = P 336.05
Ni Gl 38 e B 344377.05 3205399.64 334.18
= 577 344357.29 3205356.31 332.83
58" 335.25
59. 336.02
60. 334678
61. 337.11
62. 335.92
63. 335.56
64. 344379.9 3205396.19 334.44
65. 344361.25 3205352.39 331.63
66. 332.97
67. 335.02
68. 335.30
69, 335.38
70. 336.07
7 335.47
72. 344383.71 3205391.52 334.50
73. 344361.74 3205353.13 331.63
74, 332.87
75, 334.73
76, 335.13
7 334.80
78. 334.09
79 333.92
80. 344391.84 3205386.54 332.63
81. 344368.85 3205347.79 329.33
82. 330.25
83. 330.67
84. 331.27
85. 330.75
86. 331.04
87. 330.56
88. 344396.49 3205381.73 330.48
Total 29427.88
Average 334.41
88 ground points has taken at dumped waste for the assessment of average waste level Average waste
level at Rudrapur dump site is 334.41 meters as given below — Average Waste Level = sum of 88 level
/ total numbers of point 29427.88/ 88 = 334.41m.
Details of Ground Point at dumped waste for the measurement of waste height
Nagar Nigam Rudrapur
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2 Rudrapur Legacy Waste Survey - B/28/2023
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e Existing dumped waste level at plot — 2

51. No. Universal Transverse Mercator Height
mE mN
i 344386.76 3205340.32 328.94
2 328.11
3 328.47
4, 329.15
5. 327.88
6. 328.45
L 344407.28 3205373.54 328.22
8. 344394.34 3205335.51 328.40
9. 327.94

Nagar Nigam Rudrapur m
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remediafion, Biomining, Resource Recovery and Scientific Rejects Disposal at Rudrapur .
Universal Transverse Mercator
Sl. No.
mE mN
10.
11.
12
1:3:
14. 344414.38 3205370.36
15, 344403.93 3205332.20
16. >
17. 32798 Cipy
18. 327.96My. V1
19. 398.16 2 e
20, 328.50
2l 344421.44 3205365.32 326.65
232, 344414.05 3205328.74 329.40
23. 329.58
24. 330.81
25; 330.61
26. 329.51
27+ 344427.44 3205361.18 326.60
28. 344418.47 3205328.03 329.48
29. 329.82
30. 331.26
3L 331.78
32. 329.42
33. 329.42
34. 344431.64 3205356.82 327.88
35; 34442415 3205323.90 327.97
36. 328.33
37. 328.98
38. 331.25
39. 328.75
40. 328.55
41. 344437.82 3205353.31 327.68
42. 344429.59 3205319.69 327.13
43. 327.10
44. 328.03
45. 32732
46. 326.09
47. 32597
48. 344444.12 3205348.05 327.63
Total 15774.49
Average 328.64

48 ground points has taken at dumped waste for the assessment of average waste level Average waste
level at Rudrapur dump site is 328.64 meters as given below — Average Waste Level = sum of 48 level
/ total numbers of point 15774.49/ 48 = 328.64m.

Nagar Nigam Rudrapur
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Average level of dumped waste at existing dump site

Average waste height from ground level is tabulated below:

i e f
f 7N

Average height of
Ground level in

Plot (Waste dumped)

Average height of
dumped waste in

Total Height of waste
in meters (C-A)

meters meters
A B C D
1 334.41 7.92
i 2 328.64 215

Nagar Nigam Rudrapur
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Selection of Bidder for the Bioremediation and Clearing of legacy Waste through Bio-

remédiation, Biomining, Resource Recovery and Scientific Rejects Disposal at Rudrapur ‘L@m}
.4.:"'F st o,
< I.egg: \r}[aste quanhfy
JIE X Total
“ \ Total Quantity of
1 4 *Average . :
e ‘Are"a (in sqm) height of Qu“"hg’ g Awusie .(MT) Remark
i |7 walile (Mafes) waste (Cum) pproximate
Approximate | (0.850 mtin
1 cubic meter)
7115.2 7.92 56,352.384 47,899.526 | Total quantity
2679.5 2.15 5760.925 4896.786 of waste is
based on
9794.7 sqm. Tota! 62113.309 52,796.312 Silmary
Quantity cum MT. :
analysis

Say: 53,000 MT of Legacy Waste

*Note —

o Waste quantification was done by Digital terrain modeling (DTM) & 3D mapping using
photogrammetry software DronDeploy and WEDODM.
o The average height of dumped waste has taken after the 3D mapping hight profile and current
road and surrounding area.

o Density of waste considered in 1 cubic meter .B50MT as per current site condition

Nagar Nigam Rudrapur
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Selection of Bidder for the Bioremediation and Clearing of Legacy Woasfe through Bio-
remediation, Biomining, Resource Recovery and Scientific Rejects Disposal at Rudrapur : _,-f’”/a’

8 Selection of Technology ‘

f~g
8.1 Clearing vs. Capping of Legacy Waste iia.? P o al
The SWM Rules 2016 clearly mandate clearing of sites as a first option, .'y” bio-mining " a
bioremediation. Still, capping is often proposed or considered an option in India merely because it is-~
done in the West. But clearing a dumpsite almost to ground level rather than capping it is a f_di’ better
option for permanent pollution prevention, as well as for the following additional reasons::

Clearing by bio-mining recovers the entire base area of a dump at almost ground level. Capping gives
only one-third of the base area as usable area at an inconvenient height for future use.

Cleared sites require no after-care. Capping requires at least 15 years of continuous leachate pump-
out and treatment in a dedicated effluent treatment plant nearby. Gas extraction is very difficuli and
inefficient when attempts are made to insert suction pipes into dumped waste instead of before dumping
begins. Poor success at Gorai capping led to the forced refund by Mumbai city of Rs 15 crore advance
carbon credits.

Capping of open dumps (wrongly called SLFs or Sanitary Landfills) requires intake of fresh waste to be
stopped and permanently diverted to a fresh site before capping begins. With increasing protests
against fresh waste disposal sites, getting started elsewhere can often delay capping plans indefinitely.
Bioremediation and Bio-mining to clear a site can start immediately at one part of an actively used dump
while fresh waste continues to be received and stabilized at another part. Clearing can be done in
phases to match available funds.

In the USA, only grass is permitied to be grown on the soil cover of a capped site. It must be regularly
mowed for 15 years to prevent the growth of herbs or shrubs or trees whose roots may penetrate the
plastic layer below the soil cover. If trees are planted over soil capping, they die in a few years as soon
as their roots enter the hot airless waste below. Capped sites are closed to the public for 15 years. But
if a dump is cleared to near ground level, it can be easily converted to a public tree park or garden if
desired, unless below-ground waste remains untreated on the site

Thus, capping of dumpsites is not advisable and bioremediation and biomining of the legacy waste has
been selected as the preferred option for legacy waste management of these two sites.

8.2 Bioremediation and Biomining of Old Municipal Dumpsites

It refers to the excavation of old dumped waste and make windrow of legacy waste thereafter
stabilization of the waste through bio-remediation i.e. exposure of all the waste to air along with use of
composting bio-cultures, i.e. screening of the stabilized waste to recover all valuable resources (like
organic fines, bricks, stones, plastics, metals, clothes, rags efc.) followed by its sustainable management
through recycling, co-processing, road making etc.

The first step is to excavate legacy waste, loosen it and make windrows so as the leachate can be dried
of through solar exposure and all the entrapped methane is removed from the heap. All biodegradable
waste, like discarded food, fruit, flower and garden waste, needs air to decompose it in an odourless
way without producing leachate. So the first step in stabilizing and bringing down airless legacy waste
is to expose as much of it as possible to air.

Addition of composting bio-cultures speeds up decomposition and rapidly creates biological heat within
the waste that helps to dry it out and reduce its volume by 35-40%. This happens through loss of moisture
and by decomposition of some of the aerated waste to carbon dioxide and water vapour. This is called
bioremediation and makes the waste dry enough for screening. Waste is called stabilized when there is
no more generation of heat or landfill gas or leachate, and seeds are able to germinate in it.

Nagar Nigam Rudrapur
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Nz uts

i f
e screanlng of such stabilized waste into different size fractions that can be usefully used off-
site or dis osed of without affecting the environment. Screen sizes commonly used are one or more of
_;1he follo : 150 mm. 80 to 100 mm, 24 to 50mm, 12- 16 mm and 4-6. The finest fraction is called
o 'ggbd earth. It contains a mixture of humus-rich organics which improve soil fertility along

Q= # I‘Emébris'

- . ‘with a high proportion of soil or sand, which is why it cannot meet FCO standards for compost. The

\ 2  coarsest fraction contains bricks, stones, coconut shells, footwear, cloth and larger plastics. Density

'\:‘ . e . SEpurahon helps recover combustibles which can be used {usually up to 5-10%) as fuel replacement

bffer sljpp!ymg it to customer requirements. The lighter mid-fractions are mostly plastics and can be
shredded as per industry requirement for use in bitumen hot mix plants to make so called Plastic Roads
or as refuse derived fuel for co-processing in cement kilns. Fractions up to 50mm do not require shredding
for use as RDF. The heavier mid-fractions are mostly stony inert which can be used in the lowest layers
of roadmaking or plinth-filling or in low-lying areas but should not contain more than 3-5% plastics by
weight. Less than 10% of the original waste remains as totally unusable residual rejects and may remain
onsite, either in a small heap or spread fo raise the ground level by a couple of meters. The land which
was hosting waste dumps is now fully recovered for alternate uses. Biomining and Bio-remediation
processes should be adopted as early as possible to ensure holistic solid waste management

8.3 Process of Bioremediation and Biomining

Exposing the legacy waste to air to stabilize it has been done since 1998 in many ways. Almost all of
them involve forming the waste into long low heaps of about 2-meter height called windrows, to get
maximum surface area to volume. Repeated turning is necessary to ensure that the innermost waste in
windrows also gets exposed to air. Usually 3-4 turnings of legacy waste are necessary to stabilize it.

1. Use a tractor-tiller to repeatedly loosen the
topmost 150 mm layer of legacy waste. Mist-
spray the waste lightly with bio-cultures to

Use Tractor Tiller totill Legacy waste to Depth of 150 ixnn

control odour and get the decomposing
microbes dispersed into the waste. Hand-pick

Mist Spray Bio - Culture

out large obijects like rocks or coconut-shells or
long pieces of cloth. Form the waste inte Hand Pick Large Objects
windrows using a Bobcat or JCB or similar
earth- moving equipment. Turn these windrows
every 5 days. After 2-3 weeks when the heaps Make Windrows from remaining Waste
are free flowing enough for screening, move
the material to multi-deck vibrating screens or
to trommels (rotating cylinders with different Make Windrows from remaining Waste
size perforations) to get fractions of different
size and weight.

Turmn windrows every 5 - 7 days

Afer5 to 6 weeks do screening

Nagar Nigam Rudrapur :
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Selection of Bidder for the Bioremediation and Clearing of legacy Waste through Bio-
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Use a JCB to dig 2-2.5 meters deep trenches
downwards from the top of a legacy waste
heap at 1.5t02 meters intervals. This is a rapid
and cost-effective way to slice the uppermost
layer info in-situ windrows. Mist-spray the sides
of the trenches to get microbes to reach
exposed waste surfaces. Bring down these slices
to form terraces and turn one aerated windrow
onto another weekly before repeating the
process unfil almost ground level is reached.
Start screening when waste moisture is low
enough

Use a JCB to lift legacy waste off the top of
a heap and drop it from a height to aerate
and loosen the waste and form 2-3 meters
high cones. Mist-spray bio culture on the
cones. Every day or 2-3 days use the JCB to
lift waste from the cones and drop it back to
the same or a nearby location, to aerate the
waste. This is rather fuel intensive.

Where space permits, move the waste to
form several long parallel windrows. Turn
these weekly with a JCB. Often at the second
or third turning, one heap can be combined
with a second one as their volumes decrease.
Windrows can be aerated either by moving all
the waste to form a new parallel windrow, with
the innermost waste on the outside for aeration,
or by moving all the waste forward in small
steps while dropping it from a height for
aeration.

If waste needs to be moved from one location
to another part of the same site, usually the
perimeter, place it in thin 150 mm layers and

Make windrows from slices of these waste

Turn windrows every 5 - 7 days
Lift Legacy waste from the top of landfli
After 5 to 6 waeks do screening
Drop This waste from height and form 2 ~ 3 mirs cone

Mist spray of bio - culture

Every day or 2 — 3 days turn this cone to aerate

=3

AfterS to 6 weeks do scr

Make several Jong parallel windrows

Tues windrows on weekly basis

|

Join two windrows as volume decreases

After 5 to 6 weeks do sereening

mist-spray bio cultures. Allow 5 days to aerate one layer before adding the next one and mist-
spraying bio cultures on that also. Turning may not be necessary when waste is spread thin like

this, to decompose like leaves on a forest floor.
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Selection of Bidder for the Bioremediation and Clearing of legacy Waste through Bio-
remediation, Biomining, Resource Recovery and Scientific Rejects Disposal at Rudrapur

ot ‘.. W Lift legacy waste from top of landfill
¢ XC i
& Lt g
g J\} Make several long parallel windrows
¥ |
; ..‘ﬁ ;

. \‘z\. For tuming windrows, move them to new

location

Make new windrow of height 150 mm and
mist-spray bio-culture

After 5-7 days add new layer of 150mm on
top on this laver and repeat

After 5 10 6 weeks do screening

6. This is a constantly evolving field. Hence other cost effective and space effective methods can

also be applied.

8.4 Processing Equipment’s for Processing of Legacy Waste

The major equipment that would come in use would fall under the fellowing heads of processes like
excavation, shredding, screening, air classification and ferrous separation. As per suitability and
requirement the appropriate choices should be made.

1. Screening
s  Trommel
e Vibrating Screen
e Disc/ Star
2. Handling Equipment
e Lloader (Front Load)
e Conveyers
e  Fork-Lifts
3. Screening
e  Trommel
e Vibrating Screen
e Disc/ Star
4. Handling Equipment
e loader (Front Load)
e Conveyers
e Fork-Lifts

Nagar Nigam Rudrapur
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DAYA CHARAN & COMPANY £

A Leadirig Manufacturing of MSW Machineries | Legacy Waste Bio Mining | Fresh Waste
Segregation | Landfill Management | Landfill Reclamation and Bio Remediation

GST No:- O7AHBPA2893D1ZR

zerowasterecycler.com

Customer Care:- t_ +91-72-9004-9003

9 RZ-79-80, Dabri Extension (Main), Dabri New Delhi- 110045 Email:- §% info@zerowasterecycler.com
Ref. No.: DAYA/SS/2024-25/098 Date: 24/04/2024
2 RY N
To / & Lo, " i
The Municipal Commissioner, f/ O
Rudrapur Municipal Corporation, f = ;
I Y »

Subject — Reply of letter no. 126/S.A./24-25, Dated- 23.04.2024. B ,_,x
: A ?A\ '.'_" a'i
Sir, S o S
./'”':'»'T"' 3
We would like to take a moment to answer your query in a point wise manner and hope it would
clarify the doubt about seriousness towards our obligations with Rudrapur Nagar Nigam.

2 The process use to remediate the legacy waste is Bio-mining and Bio-Remediation. The scientific

process of excavation, treatment, segregation and gainful utilisation of aged municipal solid
waste or legacy waste is called Biomining, according to the guidelines of the Central Pollution
Control Board (CPCB).
Biomining is an environmentally friendly technique to separate soil and recyclabies like plastic,
metal, paper, textiles, Construction & Demolition waste materials and other solid materials from
legacy waste. |t provides a reliable solution to complex environmental issues and uses
environmentally friendly techniques for materials sorting and segregation for further use,
recycling, or filling low-lying areas.

Bio mining proctically involves the foliowing steps:

« Scientific treatment of old waste to remove undigested organic matter
= The soray of cultures to suppress odour.

«  Drying of material

= Screening / classification of material using various types of equipment
» iaking various products using the processed waste material

« Levelling of recovered land

Screening / Classification of C&D Waste Materials

Our advanced waste processing systems help you convert the C&D waste component from
legacy waste into recycled sand and aggregates that have a range of uses in a variety of
construction applications.

Each plant we design includes a variety of processing phases depending on your specific
requirements:

» Feeding & pre-screening
s Metal removal
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DAYA CHARAN & COPMPANY

A Leading Manufacturing of MSW Machineries | Legacy Wzzsta 8io Mining | Fresh Waste
Segregation | Landfill Management | Landfili Reclamation and Bio Remediation

GST No:- O7AHBPA2893DI1ZR

zerowasterecycler.com

Customer Care:- _ +91-72-9004-9003

Q@ RZ-79-80, Dabri Extension {(Main), Dabri New Delhi- 110045 Email:- §% info@zerowasterecycler.com
s Aggregate scrubbing i 5
¢ Contaminant removal y -‘,_,‘h*'*u..
e Sand washing > " -
e Aggregate sizing :’* {, "
e Primary stage water treatment | i
e Sludge Management [ *
'},I ] \
Recycling of Trommel Fines ‘7‘;\_“5 A Us

The scientific process of excavation, treatment, segregafﬁg\@,&g‘?géjpfui tinsétion of aged
municipal solid waste or legacy waste is calied Biomining, ac\c‘émlinfg’to the guidelines of the
Central Pollution Control Board (CPCB). Legacy wastes also include Trommel fines which consist
of materials such as wood, aggregate, sand, glass and organics which are typically smaller than
30mm-50mm in size.

Through density separation techniques, our recycling solutions size and separate materials to
recover as many valuable resources as possible.

Our trommel fines sclution washes the waste products, and removes contamination from sand,
grit and stone, liberating unwanted lightweight matter. The solution is also designed with the
contamination levels of the waste in mind and can remove heavy metals and hydrocarbons for
specific applications.

By washing the inert materials to remove contamination, clean sand and aggregates extracted
from the trommel fines waste can be resold and reused in the secondary aggregates market to
close the lcop on waste.

o Deployment plan of machinery
Based on estimated quantification of legacy waste in different patches of area, contractor shall

submit phase wise planning which shall reflect the no. and capacity of machinery required to
meet the time line. The details about proposed machinery are as mentioned below: -

o Technical specifications of each machinery

The Required machinery for this project is as envisaged below: -
| S.No. | Magchinery 1)}
| 2. | Trommel- 35mm ) R L T e
| 3. | Trommel- 10mmil __:__ ™ L . .
| 4. | Shredder/Size reduction machinery (o_mi_«:)—nzﬁ BT ™ T T - A
£ | Magnetic Separator F 7 R T R T

6. Blower/Other state of art technology for separation of SCF from inert i

o Vehicle deployment Plan

The vehicle will be deployed for windrow formation and carriage of stabilized waste from
windrow to trommel. The details about each venicie are as mentioned below: -



‘dpeclalizeda In Processing ana ScIentiris 2i5pdsal or waste”

DAYA CHARAN & CGM

A Leading Manufacturing of MSW Machineries | Legacy Waste Bio Mining | Fresh Waste
Segregation | Landfill Management | Landfill Reclamation and Bio Remediation

0O7AHBPA2893DIZR
Dabri New Delhi- 110045

GST No:-
@ RZ-79-80, Dabri Extension (Main),

PANY

- Cu{st_o_mer Care:-
1 Email:- 35 info@zerowasterecycler.com

zerowasterecycler.com

L +91-72-9004-90045

reject waste

2l S W )
LB U] T /
| S.No.. Vehicle Details Activities ::;5__4_ = o '____‘R@_m_a_r[gs |
i Poclain Leveimg of ""m#é“, (Wi Nia ntain Logbook and
_______ i Formation and th@n’rgwm L ad PJU Certificate
2 JCB Feeding for tramrhlgbpp‘ﬁ\@:ngigf’ Maintain Logbook and
0L L rejects \.\ Op”.ﬂ-g‘ PUC Certificate
3 Cumper Transportation of stSb?hzed Maintain Logboox and

PUC Ceruﬂcate

4, Tractor Trolley
5. Emergency
L ] Mehide

For transportation of rejects

| trammel to termporary storage shed

from Maintain Logb00.< and

PUC Certlflcate

For emergency purpose

o Manpower deployment Plan

Maintain Logbook and
| PUC Certificate |

The competent human resource shall be deployed for execution of this project. As per site
requirement, mjnimum manpower requirement is as listed below: -

o Ancillary Facilities

S.No. Human Resource Minimum
ol ol - et
_ 1. | Skilled . j A 1 ot b 2
2. | Unskilled 1
| Administration 1
4. Domain Expert /Project In charge ir —fﬁ__ﬁh—ﬁt_:j __1 ]

The activities in proposed project required multidisciplinary area of expertise. The anticipated
anciliary facilities required for this project is as estimated below: -

‘SNo

‘Remarks

Must be ISO Certified

7' items | Activities
0, Electric | For Trommel and other
| Requirement ancillary facility
Z, Control Panel For each trammel machine
3. | Site Office Cabin | For official purpose 1 __t
4. Housekeeping Regular practices )
| __|andSiteCleaning

Good quahty and safety
' norms should be followed.
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DAYA CHARAN &

A Leadirig Manufacturing of MSW Machineries | Legazy Waste 3io Mining | Fresh Waste
Segregation | Landfill Management | Landfill Reclamation and Bio Remediation

G8T Ho:- O7AHBPA2893D1ZR
9 RZ-79-80, Dabri Extension (Main), Dabri New Delhi- 110045

- - zerowasterecycler.com

Cusi‘omer care:- 1, +91-72-9004-9003
Em,é”rl mfe@zerowasterecyc ler.com

o Leachate Management: - Initially, leachate generation was zgo.gerate It was collected in a plastic
tank and then recirculated onto windrows. After creating find WS and spreadmg Blo—culture
the waste underwent stabilization, resulting in a significant redt |0ﬂ m ’reachate genera,flon

i\ (-) ﬂ o ‘ -
° We have Processed 53084.85MT of Legacy waste from Pahadg ?'I‘fﬁnchmg-@'rouhd Bifurcation

of By-Products generated and disposed are as follows- “‘*\ OF Uﬂ
i Percentage Weight (M_‘[}___ |
LEGACY WASTE PROCESSED TILL 31.03.2024 53084.85
| Bio-soil B I 73% 38751.94
EZNINE veelnm 1 T hm 583933
Inert Ll |4 . _A13% _B901.03
Gases & Moisture | 3% _____d5Bé5S

We are very much Obliged to Work for Rudravur Nagar Nigam.

Sincerely,

For Daya Charan and Company

For Daya Charan And Conr

Authorized Signatory
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NAGAR NIGAM RUDRAPUR

'; GOVERNMENT OF UTTARAKHAND

one.2.6]02 2024

asmng work a3 listed below and will by
Eovih s per time schedule {(key dates) in the notice

Events

mmmm

1. | Name of the work

E R%mt for Proposal for the Establishment of a State-of-

the-Art Municipal Solid Waste Processing Faclity in
| Rudrapur in Accordance with SWM Rules 2016

2. | Mode of Bid Submission

Orline inq

3. | Tender Fee and Bid Security

Tender Fee: Rs 5,900.00{ Bupees Five Thousanc Nine
Hundred Onlyl in for DD in favor of Municpal
LCommussioner, Nagar Nigam Rudrapur,

Bid Secunity: Bs 2 00.000.00(Rupees Two Lac Dnlys In for
| DU /FOR in favor of Municipal Commissioner, Nagar Nigam
Rudrapur,

= . B

{4 | Date / Time of Publication of Tender on | 26/02/2024 11:00 am
: Website s -
5. | Last Date/Time of Bid Submission | 04/03/2024 05:00 pm
6. | Last Date / Time of Submisslon of Tender | 05/03/2024 1100 am
| fee & EMD ¥ sty |
7. | Date of Bid Opening | 08/03/2024 12:00 pm
8. | Bid Submission Address Nagar Nigam Rudrapur >
Naote:

1. The Bidder shall have to submit their bids online and upload the relevant documents from as

per key schadule (key dates)
2
the & — procurement website wy

The bidders intending to pa:ﬁcfg:ate i tbis mmigt are required o get enralled fregistered on

portal is mandatory,

sovin. Enrolment fregistration on the above

Tender documents ean be purchased only online from hitps://uktendaes govin by making
online payments as specified sbove as per key dates. The bidder shall have to submir their
bids online and upload the relevant documents from as per time schedule {key dates}
Conditional tender will not be accepted and lable 1o be rejected. RNN reserves the right to
aceept or reject any or all tender without assigning any reasons tharesf.

Nagar Nig b
Hdham Singh Nagar
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NAGAR NIGAM RUDRAPUR 3 B
GOVERNMENT OF UTTARAKHAND, /7~ 1 ' N\

1 ek
invites / %5,!

! oy 0

Request for Proposal {

for

"Invitation fo Transform Waste Management: Requestfor =
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“lnvitatian te Transform Wasts Management Request for Proposal for flre Extobishment of o Sloles
shthecArt Municipal Solid Wasts Processing Facility in Rudropur in Acwcordonce with SWM Rules
iﬁi»ﬁ

®

. ¥ Disclaimer
* the infarmybtian contalned in this Request for Proposal ["RFP") Document or subsequently provided to
whether varbally or In documentary form by or on beholf of the Nogor Nigam Rudropur,

heat of Ustorakhond  (*Government Representotives”] or any of thelr employees or advisors or
iiﬂara and Ut Development Directorate or Uwnarakhand Public Privare Parmership Cell, s
. AbeBidder on the terms oad conditions set out in this RFP Document and ony other terms
gné 4o %@\sw to which such Information is pravided.

O n&ammem iz aot on ogresment and s not an offer or vitotion by the Government
“' W&E&nmﬂm to any party other thon the Appliconts who are guelified to submit the Proposol
“~{Bidders). The purpose of this RF? Document s 1o provide the Bidder with information 1o aisiss In the
farmulation of thelr proposals. This RFP Document does not purport 1o contaln ol the Information each
Bidder may requive. This RFP Document may ot be cppropriote for oll persons, ond the Government
Bapresontaiives, their employees or advisors Urbon Development Direcrorate or Unarokbhond Public
Private Parmership Cell can't consider the investment objectives, finomio! situation gnd porticuior needs
of eoch party who reods or uses this RFF Document. Each Bidder should conduct its investigations and
onalysis end should check the accurecy, reliobility ond completencss of the kformorion i this RFP
Dacument und where necessory bioin independent advice from oppropricte sourcewn

The Government Repressntotives, their employess, advisors ond Untorakhond Public Private Portnership
Cell moke no representation or warranty ond sholl incur no Hlability under any law, stature, rules or
segulations os 1o the noourocy, relioblilty or complereness of the RFP Document, Some informution and
datalls ore being given as per the olready partiolly exensted prolesr by the previcus rontessionaie,
Due diligence should be opplied it exomining the existing Infrastrugture e fully or partinlly execoted
in the projec. The Government Representotives may in their cbsolute giscretion, but without belng
under any obligotion 1o do so, update, amend or supplement the informotion in this RFP Dacument.

8§ 0T
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af-ftn-m i&feﬂk{puf Salid Waste Processing fvnﬁhﬁ in Rudrapur In Accordance with SWM Rules

“Invitation 16 Transform Waste Monagement: Request for Proposst for the Esinbliskmant of o States @

1 Brief "i? rﬁ:mlars of Work

vols ng vrban centre, b faced with the oritical chellenge of monoging & burgeoning

\ Eﬁf foiste, whit h asceﬁ-mnd in temdm with hs rapid wb«un?zaﬁon ond mpsﬁaﬁm qrowh, m

'D FrF el !@&oﬁﬁ woste mmgmw, w!ﬁc%x % vitol tor the bealth, environment, ond cesthetic nppesl
&M&fr Whh the current infrosfructure usder stroln, the necessity for a comprehemive Municipal

““5&&6 Woste Processing Facllity is evident, This fadlity s onlicipated 1o not only hondle the vost
quontiies of woste genercted doily but olso incorporote mechanlsms for segregation, resource
racovery, protessing, and treciment, in odherence 1o the Solld Woste Munogement Rules, 2016, Tre
proposai for such o facility in Rudropur is o proactive step towards o ustainobie urben future, ensuring
the well-being of i diizens and the environment,

The major obleaive of the request for proposct for the seting up of o Municipol Solid Waste
Processing Facllity ot Rudropur, as per SWM rules 2018, is 1o fodiiitote the construction, operetion, and
matintenance of o solid woste pracessing focllity thee con optimally willze vorow components of solid
woste by adopting sultoble lechnology. This Inzludes fechmologies that adhere 1o the guidelings lsued
By the Misksiry of Urbon Developmen: ond stondards presceibed by the Central Poliviion Control
Board. The aim is to improve the monagement of munkipol solid waste in the iy through the
development of on istegroted MEW monogement system thot encomposies the collection ond
trensportation of MSW a3 well as the develepment, operation, and maintenance of an MSW hreciment
and disposat facility. This inftiotive s st of the broader objecives of the Swothh Bhorat Mision to
ensure hygiene, waste manogement, and sanlration ocress the nation

An woion plon deiniling morkeling approoches for the sale of recycioblas and ather products derived
from woste processing should be included, emphosizing the prolect’s proadive opproach to market
ehsarption of outputs. Additlonally, the report must account for spoticl requirements for the emerprise
and peesent measures for mitigoting environmantal Impoct, The technology proposed mait be in sirict
complicinee with existing MSW Rules, as well as guldelings Issved by MoEF and State /Central Pollution
Contral Boarde.

The fnondal mode! for the waste processing focilivy involves Nagar Nigom Rudrapur compensating the
successtul bidder bosed on the gquantity of woste procesied os determined by the rates quoted by
themselves. The bidder &s responsibla for settiag forth o pricing moded for the procetsed wosts, which
should be included in their bid submission. The expectaiion s thot the bidder will nor only rely on the
payments from Noger Nigam Rudropur but glso explore ond explelr market opportunities or secure
additiona] funds through stokeholder contributions 1o ensure the projed’s leag-tarm fingnzial heobh. This
hybrid approoch of direct payments for wasle processing and revenve generation through secondary
morkets or axternol funding iy designed fo craate & susicinabie economic srructure for the Focilily

The bidder s required to metlodously prepare o Comprahansive Proled Report, adhering lo the
ouilined guidelines, which focuses exclusively on the technical aspects of the proposed Municipal Soiid
Waoste Processing Fuocility iIn Rudropur. At this Junciure, finencicl detaiis should not be Included in the
report, This technical dossiar must present the chosen technology toliored 1o process the estimated dofly
waste Influx of opproximately 100 1ons. It should provide indicative layouls ond specify the volume of
by-products expestad, clongside elaborating on the envisionad drcolor gronomy model. The proposcd
should delineate strutegies for engoging sfokeholders effectively 1o ensure the projed’s long-lerm
viability.

Ths tachnology selected should be widely axeptable in Indion conditions,

The Authority Invites proposols from lmerested repued, quolified ond experienced Companles / Flems
for the development of an Integrared Municipal Solid Woste Monogement Focillty {procesiing end

Magar Nigam Rudrapwy -

sy
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“Invilation 1o Transform Woste Managemeni: Request for Propasal for the Tnoblishment of o Sigrtw @
pl-the-Art Muaicipal Solid Woste Processing Foctlity i Rudropur in Accordance with Mﬁclin B

2016 _ . ,“r 0 :

disposol} o devalop ond implement o viable ond environmentally susisinoblg {,ASW monogemen ’
system on Design, Bulld, Operote & Tromsfer bosis. The Authority fntends o seqhq»’th bidder through L >
an epen competltive hidding process under the procedure set o herein, { & € INStIry Rty ono,

§l o~ i

The selected bidder sholl hove the right 16 Operation & Maintenance of fﬁﬂi‘?gﬂtl 78 e
petiod of & month after the Commissioning of the plamt ond shall generote the gyvigue
recyclables and RDE After segregotion wet west must be send o Bio TNG e o:
woste should be shredded ond send to coment plant focery, Upon complet
succasstul bidder shall hond-over the plont to NNR.

1.2. Ohjective

o] The overcll obleciives of the Request for Proposol (RFP] for the Municipel Solid Waste
Processing Fodllity at Rudropur are os follows:

L. To ensure the proposed organization structure is adequare for the project's successful
exeoution, with dlearly detined roles and responsibiiities,

i To glign the project with local stoffing expeciesions, adhering 1o the guidelines set eut
in the Infarmotion Memerandum.

. To ensure prudence ond relevancy of the proposed plon, considering the lotal context.

. To estoblish ¢ reolistic Project Sustainabiliry Plan ther includes o marketing strategy for
the sols of end products, such as compost and recyclables, from solid waste processing.

V. Yo choose an oppropricte ond relevont woslte ireatment technology that I
swvironmentally sustolnobie.

V. To identify potential revenue sources, indluding proposed tie-ups for the sale of
compost, and crecie o robust morketing plun for the end oroducts.

Vil, To emsre complionce with the procurement guldelines and fhe conditlans sef out ln the
RFE

Vill.  To provide bidders with clear Instruction for the submission, eveiluation, and awarding
of the concession, Including specific provisions on fraud, corruption, and eligibility
criteria.

iX.  To fodlfitate the submlission of proposols In o struciured menner, broken down Into pre-
qualification requirements, technical offers, ond finsncial offers,

X. T inform bidders that the RFP is purely for informetiona! purposes and not o binding
agreement or offer,

.  To emswre the RFP adheres to the best prociice documentation developed by the
Minkstry of Urban Development and reflacts the prajest structure that hos been
udopted by the ogemy conceined,

%l Yo follow o rwo-stage bidding process with o deor indicotive schedule, siarting from
the pre-guolificotion sluge fo the final bid stoge

b} The sub-objectives of the Request for Proposal [RFP] for the Munidpal Solid Woste Processing
::gjii at Rudropur, In line with the moin objectives and by the overoll objeciive, ore os

L Yo emure full complionce with the Sclid Wosre Monogement Rules, 2016, ond
any other applicoble lows, rules, ond guidelines in Indic. This Includes
adhering to best engineering prociices and essuring that the propoased salid
waste monocgement profec meets oll reguictory requiremants.

. To promote ond protect the quality end sustoinobllity of the urhan
envirconment within the service area. Thls encomopasses not orly the proger
reatment and dispesol of solld waste but lse the consideration of sustalnable
practices in the project’s operation ond mointenance. This includes the
development of o Projec Sustainabiliry Plon that constders the marketing ant

Hogar Nigam Rudrepur

—
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“invitation jo Tronsform Waste Managemaent: Regquast for ?mpam; for the Estublishment of o St
of-the-Art Municipst Salid Waste ?mtﬁng Facility in RBudrapur in Accordance with SWHR Rules |
2018

sole of end produgs from the processing focility, such oz compost and

recychables, ensuring the leng-rerm viobility of the project.

To suggest the best techaology ond snvironmenteily friendly proposols thot

olign with the Solld Waste Management fudes, 2016,

To craate o separole moster plon for the procesting and disposal of fresh

waste ot designoted processing locations, snsuring the effident ond

environmentally responsible eotment of newly generciod municipel woste
fram the Rudropur municipol areo.

To Include o plan for the reclomotion of the exlsfing dumping yord,

considering the options for reuse or re-utiiization of waste, extroction and/or

safe venting of londfill gos, dosure, ond comalnment, which would conttibute

1o the Improvement of environmental quolity ond polentclly generote

addiional revenue streams,

Vi To coneduer o SWOT analysls of different ootions or technsiogles, including life
cycle costs, fo evolugte the most sultoble ond finondally viehle approaches
for fresh solid wone processing systems.

Vi To consider the potentiol for gensrsting revenus from the sale of croduch
derived from waste processing, such o3 compost, refuse-derived fuel (RDF), or
electricity, which would belp offset the costs of ruaning the focifty ond
contribiute to its finonclal sunainobility.

Vi, To assass the rechnicol, financiol, legel, regulatory, envirenmentel, ond social
fegsibility of the project on ¢ sustoinchble basis, which indudes the analysis of
revenve streams and the projed’s potenticl o ottract ftunding from
government seurces ond other fincncicl mechostims

1.2, Projec Background

The Swachh Bharot Missien {SBM} originotes from the vision of the Govamment orticuloted in the
address of The President of lndic in his oddress to the Joint Session of Parlioment on $th June 2014,
"Wa must pot folerate the Indignity of homes without toilens and public spoces lintered with garbage’.
{o ensure hygiene, woste moncgement ond sonitation across the nation, o "Swochh Bharor Mission” was
launched.

The profect background for setting up o Munidpal Solid Woste Processing Focility af Rudropur §s
rooted in the chullenges ond necessities of managing municipol solid waste effectivaly in the foce of
ropid wrbonization. The city of Rudrapur, like many urban centres, hos experienced over-siressing of
urbon infrastructure services, Including solid woste manogement. The monagement of municipal solid
wasle [M5W] s not ¢ simple rask; it requires reguinr monitoring ond service provision by the Urbon
Local Bady {ULB) through either basic or advonced Manogement Information Systems.

The goal of the projed is 1o estoblish o fodlity thot con monoge the segregution, resource recovery,
processing, trestment, and final disposal of solid woste, This Is Imporrant for maimgining pulblic heclih,
protecting the environment, and praserving the cesthetics of the sodiety. Mishandling of MSW ¢on lead
1o o variety of negative consequences, including environmental damags thot is expensive lo remadiste.

The Nagar Nigam Rudrapur [NNR) hos taken prior octlons in selid woste monagement and hos o future
roadmap outlined, The officicls of NMNR hove been lsvolved in preporing reports ond plons far the
Improvement of waste management in the 2ty

For Rudrapur, the existing focility has o copadity of 30 TPD may Exceeds to SOTPD, & locoted In
Fojalpur Mebravle, und covers 6.0 acres of land. The focllity eperatas on o tender.bosed BOT (Bulid-
Operore-Transfer] model, with the current plant funchionol for 30TPD as of November 2023, The
operational end expenditure responsibilities are borne by M/S RUDRAPUR GREEN ENERGY PV LTD,,
which i on 3PV {Special Purpote Vehicle) of MAILHEM IKOS ENVIRONMENT PYT. LTD. Pune.

Neagor Nigom Rudrapyr |
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“lnvitation to Transferm Wasis Manogement: Request for Progosal for the Establishplfnt of
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in suminary, the bockground of the profedt for setting up o AMunicipal Solid Wose Crotessyip |

Rudropur invoives addressing the chollenges of wban waste manopemant FrmuRh

incorporating best practices, and leveraging private sector expertise 10 O\ptith Wy suste
sffective woste monagement system for the ity

Nogar Migam Rudrepur Intends fo seleet interested porties through o competitive I Issus
this Bid Documant for the selscied city fo oil the inlerested porties (Bidders].Bidders efe—mnwﬁ to
subinlt par MT procassing ond disposel eost os per provisions of this Bld document (Propozalsh

1.3.1. The Employer will select the Bidder meeting basic ofigibility zriteric s mentionsd in the
documant and by the mathod of selection specified in the bid document. °

1.3.2. The detalled scope of the assigament/ [ob hos besn deseribed in the document,

1.3.3. The daote, tine and address for submission of the propoals have been glven. ™

134, Bidder should fomiliorize themsebve: with Locol sondifons and toke them o gccomsr n
praparing their Proposais. To oblcin firsk-hond Information on the Assignment/ job ond Locol
conditions, the Bidder may undertoke ¢ physicol survey of tha UlRs

1.3.5. The Employer will provide at no cost 1o the Bidder the inpuls ond focilities speitied n the
documant, assist the Bidder in obloining lieenser ond permitz nseded 10 curry owl the
Assignment/ foh and moke ovalloble relevant prelect data and reporis.

1.3.4. Bidder sholl beer oll costs ossorioted with the preparotion and submission of their proposals.
The Employer is not bound lo aecept ony proposel ond reserves the right to anmul the selection
progess at any time beforethe Contract award, without thereby incurring ony Hobllity to the
Bidder.

it s hereby clorified that the bidders are required fo ossess their own project cost. Nogor Nigam
Rudrapurand/or its officials sholl not be responsible 1o ony hidder for any logs on this oscount.

Current Scenorio of Koshipur - Siarguni Highway of Pehodgans] Rudropur

i, No. : Descripfion Details |
i. Dumpsitc Site Location Koshipsr =~ Shorgonl Highwoy o |
Pahadgan] Budrepur
2. | Dumpsite Site Locotion Coordinates . ilat38 3367‘%0“ Long 79.402859°
3 | Total Areo of the Sie ‘o $794.7 sam. E

1.4, Tender Fee cnd EMD

An amount of Rs 200,000/ (Rupees Twe Loc only] must be remitted towards the Deposit of
Eurnesr Money (EMD) ond shall be pold through the online poyment goteway of
bitpaZ Jukiendets.govin. The tenders will not be considered If esmest money b wo! deposited
with the tenders. The EMD sholl be refunded to unsuccessful Hirms/contraciors without poying
any merest by NNE,

Tender fee-An omount of Rz 3,500/ - {Rupees Five Thoysand Nine Hundred only} (non-
estundoble) (excluding nditect fr:sxes, mrwliw; & WW& charges) shall be paid through the
online payment gateway of b/ /vkiendersgovin. The fenders will not be considered IF the
tender fee i not deposited with the mdm

1.5, Scope of Work

1.5.1. The scope of work envisloned for Solid Waste Managemeni Focdliies Is os felows:
o} To process MEW ot the Processing Facllities under the Municipal Solid Woste (Monogement &
Hondling} Rules 2016,
b) Trearment ond processing of Municipal Solld Waste by commissioning of the 100 TPD.

Nagor Nigom Rudrapur -
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¢} The seleced bidder sholl hove the right 1o Operotion & Mointenonce of the focdlities

eveloped for & montis und further extended for 1 Yeor after sorisfactery parformence.

TN the process remnonts generated and inert material, if any in o sdentific landfill.

._ ﬁm Project meets stipuloted pollution norms and guidelines ond that the MEW is

Mg dod managed in complionce with the MSW {Handling end Mancgement] Rules 2016,

¥ork for the Selected Bidder includes Plan, Design, Bulld, Development, Supply

S\ innollation and Operation & Maintenonce including murketing ond sale of

ety and by-products from the Project ond ulimotely ransfer of the cusets

5 Alithority ot the end of the dispensation period.

: sidder shall, under the provisions of the above-mentioned ogreemanty, Implement

tiag b gzt% in, fine with he tcope mantioned T the agrsemants and brisfly mentioned herein.

iy %Fw&. ‘comprises estoblishing Infrastructure for Procassing Faclities, Secured Landfil

Sas o Cpergtion & Maintenance of the some.

#  The Selacted Bidder sholl process the wasre using i3 workforce, materiak, plont, mochinery
equipment and monpower for progessing ond morketing of the by-produe and disposo! of the
nerl.

i The wonfroctor shall hove to deploy suificlent muchinery, manpower o mentioned below ond
required resources 1o execute the project skope within the project duration e, 06 months

ki The Controctor sholl hove o do the installotion of plont, types of machinery, infrostruciure
facilities and ameniiies for excovation, sipving of the excovoled MSW, storing the segregoled
muoterials, reuse, marketing, selling, ond transporting them from the project site.

il The coniroctor shall be responsible for the construction of o temporory shed, plotform ond
creotion of faciities for handiing and quantifying the excavoiad MEW.

m) Contracior sholl be responsible for Packing, storing, stocking, selliing, diverting for recycling
und markating oll Useful Material generaned from ony month of operglion shell be disposed
of on or before the end date of next month.

o} Controcior shall bs responsible for podking, stocking, storing ond sole of non-recydoble
fractions of high colarific as raw moterial 1o RDF producers /users or sole to waste o ensrgy or
fo-processing In cement plants or to thenmol power pionts or any of the Recyclers.

o) Contractor shall be responsible for the Construction of & temporary site office, water, power,
sanitation fodliies and oecommadation focliitles of workers for the ?miaﬁ ol per stasory
stonciords,

p] Contractors Is responsible to check the feasibility of BIO-CBG plant ond try to synchronize
delivery of wet waste from Rudrapur Munidpol Arec.

g} The Contracter sholl be responsible for Providing security arrongements for the project site,
mochinery, equipment stc. of its cost

r]  NBR hos its orangements for the collecarion of waste in both zones oy they hove o menitor the
segregated wasie coming through the vendors end ond Recycle and Processed the Munidpaol
s-@ﬁiﬂ. Wﬂ‘ﬁ&

$i  Weighment System: The Contractor sholl install the required weighbridgeis) on its own ot the
designated sites as cpproved by the outhority {respective ULB represented by NNR, for doy-
to-doy quantification of Muniipol Waste to be processed. This weighing system should meet
the following conditions:

. It should be e fuily online elecironic, outomotic system equipped with the latest
technology along with o backup server fodiliy. Doto of the weighing system sholl be
maintained properly for the antire contract period with o backup server facility.

i, It should be operoted in CCTV swrvelllance with dota storage forthe antire contrac

eriod,
H \P&zw systemy & CCTV Recording doto and sholl be provided os & when
requirad by NNR/PRMC officiols ond competent authorities
v,  Any molfunctioning in the operation of the welghing system will be the responsibitity of
the Controcior ond tha some shall be required 1o be reciified within a peried of 24

V' Nagar Nigom Rudrapur .
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hes. During this period weighing of MSW moy be corfed out
weighbridge locoted oulside of the cost of the contractor,

v.  Volumetric onalysis of wasre 1o be done eoch menth,
1}  The contrpctor sholl conduet its due diligancs for site invessigation,
composition ond quantum of the wotte ot e Project site, - ‘
1) Sucesssful Bidder/Bidders and NNR shell jointly ecrmark o lond ahrém nr
waste sufficient for the contract period in cose the fresh waste WM‘B\% i

operating of optimum copodity.

v} Centractor shall be responsible for ICT-based monftoring of the pfde}&ﬁ et i o
to establishing CCTV comeros, welghbridge Integration to the centrel derver ézﬁ‘i&g}@
based online data entry logbooks to tedord the input and sutput quoniity of Wore.H der
15 1o oiso provide wecess to gil such monltoring poraphernallc 1o the project authordty 8 PMC.

wi The Conlracior sholl be responsible for ceoiing facilities ond moking orrongemanis for
contrelling /mitigating  the embsion, polliiion ond comammotion fenvirenmental Impac)
including aly, woter and soil induding mitlgotion for Leachate, dust, adour and noise poliuion.

xi A Controctor sholl foke precautionsto niininiize flies, rodents bird menace ond fire hazords

y} The Comtroctor sholl be respomsible for providing fire protection mecsures ond sofety
2gulpment.

z} The Contracrar sholl be respomsible for deploying the technoiogy by presemt rules ond
regulations, norms of Goversment Authorities ke MOEF & CC CPCE, UKPLE, Solic Ware
Monogement Rules 2016, and Notional Green Tribuna! INGT) elc.

oa] Contractor shall set up Band opércte treament plont for affluent etc. i required. ARl the
facilities required by appilcable low and lo meet the scope Gond comditions of this comtrog
shall be set up by the Contracter,

bb} Conducting/ providing/arranging testing of materiols o desiced by the Englneerdn-Charge.

cc) The contracters are advised 1o go through the specifications carefully ond acguaing thamselves
with the noture of work, ond the difficulties Tikely 1o be encountered during the execution of
wark hetore guoting their sotes. The rotes should be comprehensive suouch 1o avercome such
difficulties, The percemoge rotes quoted/otfered In Schedule G should ba inclusive of the cost
of all materivls labour, T&P and oll taxes whether levied by the Ceniral Govt, or Stote Gow.
ot local Authorities durlng currency of the controct 2ic.o3 no doim or compemsation an these
accounts shall be entertained.

dd) The bidder myst visit the site befors quothg the rotes ond will have o submilt [during e-
tendering) o preliminary bor chart as per actual site conditions ond the noture of work,

ee] Defect Lobility Period: 12 months ofter complerion of work sofisfoactorily.

1.5.2. Detalled Scope of Work

NNR desiras to selec: the eligible controctor for the Selting up of a Municpal Solid Wasie Processing
Facility ot Rudrapur as per SWM rules, including selling/scientific disposal of recovered molerial ofter
processing.

Broadly, the Projec! involves segregating MSW into Dry waste and wet woste

The brief scope of work 10 be corrled ow by the selected Biddar during the axecution of the intended
project includes, but is ot limited to, the following compenents,

Feasibility Assessment: Conduct feasibility studles to ascertain appropriote modes of treatment and
processing of the selectad location

The Feosibility Assessment for setting up o Municipol Solid ‘Woste Processing Focllity et Rudropur s o
ceitical step in ensuring thot the proposed facility is viable frem technicol, economic, enviranmental, and
secinl parypectives. Here are the detoils of why I s necessary und how # will ba conducted,

Negar Nigam Rudranur |
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Why is Feasibility Assessment Nacessary?
Determining Treatment and Processing Methods: The feaslbility studies are required to aucarioh the

Jeswmmcpricte modes of treciment ond processing of municipe! solid waste af the seleged incation
JO"’ ’QI-‘{ % n."

™ Ahsuring @; VM&» Detolled Project Reporss [DPRs) ore essential for deteilod plonning and for

Nﬁﬁ’mﬁﬁv of the projects, which will ba Informed by the feasibility ussessmant [4)

0 a0y Yen
ao KT neg: The feosibility ossessment will belp in understanding the environmeniol impocs
eutor zg riinces requirad fer estoblishing municipal solid waste rreatment, processing, and
,x » aciliti ;.L'” i
| “x\\co Hon gL At fhology: The ossessment will ossist in the selection of the best ovoiloble technoingy for
Rt 2" inpnd disposal that is suitable for the lucal conditions of Rudrapur.

PRG A FU wr
“Reaumunily oid Stokeholder Engagamant: it Is imporiant 1o ensure the community buy-in and to picn for
the involvamen of differer stokeholders, which con be focilitoted theough the ossessmant process

How Will the Feasihility Assessment be Conducted?

Assessment of Current MSW Monogemen! Situciiom The assessment will involve collecting demogrophic
dota, woste generation dota, understonding the physicol and chemical composition of weste, and the
eurrent stotus of humon resources, equipment, ond lond avallobllity for MSW managament.

Environmentol impoct Arseszmant (EIA): An BIA will be conducted 1o idemify potential spviranmentcl
impacts ond fo outline the roles and rasponsthilities of stokeholders involved In the BIA process. This
Includes the procedure for sbiaining EIA deoronce.

Invanfory of Resources: An inventory of humon retources, equipment, vehides, bins, ond ovoilobls lond
for MSWM Facillties will be created.

Publiz-Private Porinership {é'??-‘??} Evoluation: The feosibllity assessment will evaluate the stotus of PP in
providing services, the extent of private sector participolion, and the bensfite or quulily of service
derivad,

Campiunily Porlicipotion Anclynis: The level ond kind of community parigipotion in MSWa will be
assessad, including cutreach services ond octivities In angoging communities.

Preparotion of Aclion Plons end DPRs: Aher the initial cstessment, oction plans for MSWM service
provision will be developed, along with DPRs for infrostructure-based projecs,

Contracting and Tendering Considerations: The cssessment will indude considerations for contructing
arrangements for MSW service provision and engaging with o public-private poriner.

Gap Anclysis: The ossessment will cover o comprehensive gop anglysis of the legal, policy, rechnicol,
and communily participotion ospacts, a5 well oz on evaluation of the current status of dumpsites and
environmenial concerns

Stareholder Consuliation Comsultations with siokeholders will be port of the amessment lo Incorperate
thelr tnput Into the MEWM planning.

Future Projectiont: The ossessment will olio toke Into cccount futire projections such os populotion
forecosts, anticipated fifestyle changes, ond chonges in sodo-economic status 1o plan for futyre woste
munogement neads

Praject Plonning ond Design: Preparing Detolled Projedt Reporis (DPRs] tor detoiled plonmsing ond 1o
ensure the financiol viability of the project

Mogar Migom Rudrapur 7
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Technology Selection: identifying ond selecting opproricie technologies for wose monagement
facilities 1o be designed, constructed, ond opercted by the concessionaire,

The compuosition of Municipal Solid Waste [MSW] in India typicolly indudes:

»  Drgonic/compostable fraction: 40 ~ 60%
» Recycloble/Rasource Recoverchble fraction: 20 - 30% ,{ *
5%

¥ Hon-Recycloble /Cambustible [Reluse Deorived Fuel - BEFL 10 - 20% {)
*  Consiruction & Demolition (C&D! woye & unusable combustinle: 5 -

The tectnologies ovallobia for processing ond realmant of MEW inciude: ‘Q‘ -4

(&
Recycling ond Recovery. \l 23]
Composting. \ 0))
N

Wuoste to Enargy.

Bio methonatien,

Retuse Derived Fuel [RDF),

Construction and Demolition Woste processing

Additlonally, preference should be given 10 decentrulized processing fo minimize wonsportation coste
andd envieonmental Impacts

YYVYYVYYY

The exact technology to be used will be decided by the concessionaire, based on these witerla ond the
specific choraderistics of the waste in Rudrapur. 1t should olso be noted thot the selacted concessionaire
will be respansible for designing, consiructing, and operating the waoite management fodilities In fine
with the approval from MNNR,

Focussing on Recycling ond recovery are crucial components In the management of munidpel solid
watte [MSW), offering both environmental ond econamic benefits. In the context of Rudropur Clty,
emphasis an these processes oligns with the objectives of the Solid Waste Manogement Rules, 2016,
which promate the segregotion of waste of seurce ond encourage the cecydiing and revse of moterioh.

Recycling fnvelves the collecion and processing of recydoble maoterials such os papar, plastie, metal,
und glass, which can be ransformed into new produds, therety conterving resourees and raducing the
need for virgln matericl extroction. The recovery process olten lnclodex o materiol recovery foclty
{MRF} where recyclables ore sorted ond prepored for sole to end-user munufacturers,

Further, Compasting is the biologicol decomposition of orgonic matier under contralled wonditions 1o
produce tompost, o avlrkdent-rich soll amendment, It is o sstainable method for managing the orgonic
fraction of MEW, which In Indiu typicolly comprises o significant portion of the waste sireom), The
composting process con be implementad through different technologles, such o5 bin composting, box
composting, and vermicomposting

Project Management: Providing project implementation advizory [PIA] services for the management of
solid waste monagement inifiativas.

Finoncial Management: Ensuring finonciol copodity ond monogement of the projes, including
prafessional fees and ofher financial arrongements,

Monitoring end Documentafion: Documening ond monitoring all servicer provided by the ULB theaugh
monagement informotion systems 1o ensure affective implementgiion.

Capacity Handling: The Toclity should be capoble of processing the recuired capadiy of woste os
per the city's requirements. Although the prior focllity mentioned o S0TPD copadity, the specific
capacity for the new Faclfity would need 1a be determined through the RFP process.

Regulatory Compliance: Ensuring adherence to the Solid Waste Manogement (SWM) ruias of 2016

und sther relavent regulations ond guldelines,
MNagar Nigam Rudrapur -
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Land Rentsl and Waste Supply: Working with the Nagor Nigem Rudrapur [NNR} i terms of lond
rentol ogreements and the provision of row wer woste 1o the plons, os estoblished in the existing setup

polid Waste Management Rutes 2016 (SWM Rules 2014) and other applicable rules

netied from time fo time. Tho Contractor sholl ser up & aperate o treciment plant for

dhnerd etc. if required. All the focilities required by opplicable low ond 1o meet the
fa of this controct sholl be set up by the Confractor.

Al

ngiw:ﬁ T*u’m to deploy the technology by present rules ond regulations, norms of

; fes Hke «{E\QEF & CC, CPCH, UKPUB, Solid Wate Moncgemen Rules 2016, and
WPl Gregh I8bghol (NGT) efc

87k But reford keeping and reporting for bidder os what they must have to do for prozessing

Nl Offpppst

y
Vae—
Rl

1.5.3. Record kvoping and Reporting:

The concessionoire will kesp o record of the zale of product/ compast/ by products e the
bifls/receipr of every Kg of product ond sholl mointain the occounts of sale on o dolly basis,
The ULD authority s outhorised 1o Inspect/cudit the occounts of the sale of the
product /compost,

The concessionalre shall maintain and submit electronic reports of the cbove records, using
softwore ond formats opproved by the ULB, every month. All records shall be gvalioble 1o ULB
ot reatonubile Hmes ond ploces throughout the erm

Record of Sales: The concessionolre b required 10 keep deigilng records of the sle of
products, compost, and by-products. This entoils keeping bilis and receipts for avery kilogram
of the product scid.

Daily Accounts Muointenanca: The concessionaire must maistoln accounts of sales delly, This
would likely involve documenting the quantity of materiols sold, the raverve received, and any
reloted finondal transactions.

inspection and Auditing: The Urban tocal Body (ULB) outhority hos fhe right 1o mspedt ond
audir the occovars of soles of the products ond compost. This Implies that the rewsrds must be
accurate, up-to-dote, and reodily occessibla for review by the LLB.

Monthly Electronic Reporis: The concassionaire B required to mainteln ond submit electrenic
reports of the records monthly. These reports should be complled wing soltwure und formols
that are opproved by the ULB. The concessioncire must ensure that the doto is formaited und
presented os per the ULB's spediications.

Accossibility of Records: All records must be mode avoilable 1o the ULE of regsonuible times
and places throughout the contract, ond for five yeors after the lmst or fingl peyment. This
indicotes thot fhe concessionoire must store these records securely ond ensure they ore
accessible for the stipuloted time frame.

In wddition 1o the previously menticned record-keeping and reperting requirements for the
concessionaire of the Municipol Sofid Woste Processing Fedlilty ar Rudrapur

Non-Coemmercial Uss of Lond: The concessionalre it expresdy prohibited from using the fond
allpcated for the woste procossing site for any commerdal purpose or for ony other purpose
opurt from processing waste,

Green Belt Mointenance: The concessiongire must mointain o Green Belt by the Operation ond
Meointenonce Plan and Operotions Prolocol, This Indicotas o commitment to eaviroamontol
susioinabllity ond adherence fo predefined lendscaping or plantation plons.

Rouline Maoinfenones Standards: The soncassionaire Is responsible for rouvtine moinmenonce of
the woste processing tacilities. This Includes prompt 1epairs of the waigh-bridge, dorage end

Nageor Nigom Rudropur B
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waste drying ploces, and lecchute colection sysiems. Emitring Mg
mgksavingd s cuclyl for the smonth ond urimecupled speroifd

aohivities J o~
Harketing Plans for By-products: The cancessioncire must f’(jy‘@ 7
plons Bor compost gnd oiher by.sroducts, They are requited o5
of such products dolly to prevent the need for storage m <
genergtion. Additionolly, the concessionabe s include o dis '
woste In vose they tive tnoble to sell i

obticor in chorge mugl repernt the incdent to the locol body wing Form Vi YM »u iy will
then review the stuction ond isue ony negessory instructions fo the Fadliity's atticer In chorge.
Teoining Requirements: The comesdonuire must addhere o the boiing regulraments sot oot by
the Solid Waste Manogemant Rups, 2018 This vvolves adueniing workers, eluding contract
worksrs and supervizors, on the seoresoiion of wode ond the transporipiions of nmixed wisis
to provessiag or disposal faelites.

Complionce with Technology and Guidelines: The concassioncire must fogiiitote the
consiruction, operotion, und mointenance of the wolid woste processing fodifies wsing
apprapratie echnology, adhering to guidelines iswwad by Hw slalitey of Urbon Developmam,
wnd standards preseribed by the Central Pollition Conirel Boord.

Servico Level Benchmarks: The commsionobe’s performance moy bhe ossessed oguing the
Service Level Benchmarks {518} prepored by the Mintsiry of Urban Devalopment, which oim 1o
infroduce grecter cocountability cmong urbon locsl badias for service provision In key sectars,
{eciuding manicipal solid wose managemens

154, NHNE shall recelve Bids under i Bid Document by tha terms sel forth haseln o8 wmadifled,
witered, omended ond darifled from time 1o ime by NNE, angd ol Bids thell be presared and
submittad by such terms on or before the dote spedifiad In NI /Bl Document for submiisslon of
Bird {the "Bl Dyg Date™,

135, Cowm of Plont & Mochinery: All expenses for setting up, operation ond subsequent removal of
requirad plant & mockinery sholl be borne by the bidder. The capodity of the sguipment to
be deployed shoil suffice the need 1o complete the Task of hond in the sipulated fime or g the
Authorliy feels necenary.

1.5.6. Cost of Constructiom Nogar Migem Rudropwr §s respomsible Tor shouldering the Hnanciol
obligotions ossodiated with the dvil construction of the protessing plonss

1527, Cost of Elecridty ond Woter: NNE will provide slecdcty of the gote of the plant. The
arrangement of the tramsformer, Elecrric ponel ond cobles up to the machinery shall be
arranged by the selecied bidder. The contractor moy ufilise the exising borewell for sourcing
water. The selected bidder sholl pay the bill for the usage of power and waier

158 Volidiy of RBotes: »

The economic bromework for the Rudropwr munldipol solid woile processing iniotive i
predicated on o compensation model whersln Mogor Nigom Rudropwr remuerctes the
sefected controcior by the volumenis throughput of woste processed, as stipuluted by the unit
rate proffered in the contractor’s bid, This remwnerntion mechanism ensures o direst correlotion
batween the quontity of woste teated and the finondal Inflows 1o the confractarn. Congurrently,
the contractor Is envisoged 1o delinesie o revenve model sncopaioting the walordsotion of
processed waste derivatives, This is anticipoted to wpplement the primary revenve sireosm,
thereby reinfordng the project's fiscal robustness. The controctor is mandated fo odively purise
andliiary market potentials and porentinlly imegrate siekeholder capital contributions 1o fortify
the projec’s financiol architacture and offset any disrepandes bsiween operational osts and
revenue genarated solely from wotte processing paymenss by Nogar Nigem Rudropur

Nagor Nigom Rudropur R
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1.5.9. The bid paromeler is the processing cost per MT of the waste. The recyclobles will be the
property of the selecied bidder.

1.5.10, Weighment System: The Comractor sholl Instoll the requirsd weighbridgels) on its own of the

designated sites os opproved by the outhority respeaive ULB represensed by NNR, for doy-

B ,gwn!iffmﬁm of woste fo be processed. This weighing system should mest the following

corlii

Y

Wﬁ be o fully oniine elecronle, outomatic syster squipped with the lotest
fology along with o bockup server fodility. Dato of the weighing system sholl be
imé preperly for the entlee conbract period with o bockup server foeility.

ici be operated In CCTY surveitionce with date storage forthe entire comtract

of Weighment system & CCIY Recording doto and shall be provided gy 8 when
-sl_,; [ rec;mreé by NNR/PMC officlals ond cempetent autharities.
M“‘ &, Ady malfunciloning In the operotion of the weighing systom will be the responsibility of
I _+ the Comracior und the some sholl be required 1o bae rectitied within o parlod of 24
5 hes. During this peried weighing of MSW moy be corded out of an approved privare
waighbridae locored outside at the cost of the contrector.
¢ Volumetrlc anolysis of waste 10 be dene sach month.

1.5.31. Land

@} Wnitiol land required for setting up processing plonts ond mochineries sholl be provided by
NHE.

b} Coawactor may utilise the gvolloble vocont lond o5 apgroved by Englneer -in-chorge.

¢ The scope would not Include the concessionaire will not be resporsible for the collection &and
transporioiion of waste from the eurce of genaration or Fram the secondary storage point 1o
the wosle processing site. Segregution of source, doorto-door collection of woste &ond
tromsporiction of woste up 10 e processing site will be done by the ULR or by cnother
agency. The concessionaire Is olse not rasponsible for the constructlon of the approach reod.
The dient will get the approach road constructed ot ks level. However, the disnr will sign the
concession agreement only i the approach road Is constrocted,

1.5.12. Payment & Penclty Colcvlotion Moduin

The Authority will target to complete the bill payment withia 21 days of receiving the invoice. Howevar,
in cose of any delay on the autherities’ part in verification beyond 21 days. 75% payment sholl be
releasad Immedictely and the remoining 25% poymenr ofier verdficotion by the Auhority [if
ovoiloble). However, an further deloy beyond 14 days on the port of the guthority this 25% shall also
be released and I ony ditcrepancies are faund by the suthorlty durlng menitoring the excess poyment
ond penalties moy be deducted from fulure bills (bor the some §s not valld beyend 60 days' time
period- if o volid regson it not specified).

1.5.13. Pennitles
gl Mon-Complionce Pencllies: The following penclies sholl be imposed by Autherlty cn fhe
Selected Biddder

Sl No. Dateription Penairy it

1. |1 there s o deloy in the commissioning of the | Rs.50000 per month {One month will be
processing plonr beyond the scheculed dote. considered if the deloy It more than 21
 days but less thon 31 days)

2. | Mon-comphonce with Stondords: Hf the processing | Rs, %%oe; on o per doy besls or the
plant foils to meet the stondords prescribed by the | pen imposedt by the regulatory
Ministry of Environment & Forest ond other | outhority, whichever Is  higher, tifi

Nagor Migem Rudropur -
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| applicoble lows, rules, ond guideliner the
concessionaire could foce penaiiies. These standards
Hkely indude emisslon norms, woute processing
quolity, ond sofety regulation

compliance is ensured.

The Contragior i3 responsible fer

storage/transportation / disposal of residuat wosre
sofely ot per the provisiens made In the SWM Rules,
2016, The residugl woste should not be dumped on
the rocdside or other's property. 1 the residuo!
wosta i3 dumpad on the side or any other non-
designuted site penalty will be imposed

if the inert will be greater thar 10% of the recelved
quantity

50

Enviconmental Impact Pencllies: If the bidders
operations result in uncontrolled or poorly monaged
site run-off, leading to water poliution or soll erasion,
they might lncur environmental penalties, Slmllorly,
improper monogemant of dust, noise, or pibestos
contemination could also result in fines or sanctions

Foilure in Removing Pre-process and Posi-process
Rejecrs: As per Schedule | A {d), pre-process and
post-pracess relects should be removed regularly
oned not ailowed to pile ot the site. Pailure 10 do 3o
might attract penaliies

| Rs 5000/ Per instonce

Tynes of machinary for Waste Processing

[ F machinery ot the Waste Progessing

Fociilty falls ond is not repoirad within two
days, & pencity of Bs 2000/ wil! be
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. m santrach it shall be the iiabi!iiy and responsbiliry of the agency ta impimm

tons pf Acts; the Controct Labour {Regulation and Abolition) Act, 1970, the Minimum

e ; and the kamms ﬂmpemion A, 1923, In addition o the fellowing:
Wacy shall not employ in conne

pérgm of less thon 18 yeors of age.

ction wirk the omerations ond wervices under this controg

')s
‘me all times during the continuance of the controdt, the agency shall abide by ol existing and

smeeefidyre lobour enaciments ond rules made there under, regulations, notificotions ond by-lows of
e Cenirol, State or Logol Government, The agency shall keep the ULE indamniflad In cose
ury action i taken against the LB by any Autherlty on account of confravention of any of the
provisions of any Act or rules made there under, regulotions or notifizotions Incuding
amendments.

f. The agency shall keep all records desired under the sold labour lows, and submit periodical
retorns 1o the respective sialuory Authosity. The agency shall in resped of lobour employed by
him comply with or cost to be complied with provisions of the various lobowr Tows and the Rules
ond Regulations us opplicable to them in regords 1o matters provided therein.

g. The ogency sholl obtain the license by the Rulss ond Provisions of Contragt Lobour [Regulation
and Abolition) Act, 1970 ond adbereio oll lerms ond condifions stipuiated thereln, i
appiicabls.

B The ogency shall poy the stoff deployed by him under this contradct gs per the minimum woges
gct in force and amendments.

i Motwithstonding onyihing contoined hereln, the ULB may toke such acion ot moy be necentary
for compliomee with the vorious Applicable babpur Lows and o recover the cost therent from

the agency - ol A

Srbe Pasiion Eligibitity Criteri Roles ond Responsibifies

01 | Plom Monoger | A minlmum of o bochelor's | Respomsible for the overall operotion of the
o1 degree In  Environmental | processing facllity, emsuing compliance with
 Englnearing, Civil Englneering, | environmentol regulctions, overseeing stoff,
or Waoste Monagement with | manoging  budgets, ond licising whh
84 years of experience in | governmeat and ragulatery bodies The Plom
monaging woste processing | Manager would oo be responsible for

woste-ip-energy oand other woste processing
| methods w3 per the guldelines ssued by the
| Mindstry of Urbon Development ond stondards
i prescribed by the Centrel Pollution Control
i | ' Boord

faritites. impiementing technplogy ond processes for

02 Operotions P A degree or diploma 1% , Taskad with doy-to-day monogemsal  of

Supervisor [01) Enviroameninl  Scence  or  feciiity  operoations, coordingtion  betwees
related Feld with 3+ yeors | different deporimenis, smudng the smooth
of exparienca In supervising | rusning of wosie processing, und mointalning
operations in woste | high  standords of operotiennl  effidency.
- monogement, Supervitors would afts  owversee  the
implementation of decentralized processing fo
minimize tronsporiafion costs ond enviroamental
impacs

|03 Maintenance A diploma In Mechonical or | Responsible for reguior meintenonce ond

Nagar Nigam Rudrapur i
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Techricion {01) Electrical  Engineering  with repdf Lo ’fatﬂiry& equipipent, suring that
| relevant technical Gﬁ achifieny cheS Ml e B ﬂ X working
certiftcotions ond 2+ yeors of : i %msﬁm, Tl s rg. chricians
gxperience in olant * «*? Mwinﬁ,}y thed B .,__.,, oting
e malnlenonce and refoigiuNoiGy s 3psijpeaapeghat arise
0a Environmentaol "A bochelors  degree it | ErsubadabAyg the fpefny gy withn_ ol
Health and | Enwircnmenial Heolth, Sofely | relevog @,'a gmenio --s wf sofaty fows
Safety  Officer | Monogamesm, or related fiald | ond rediicd f,:{vép-_@& : 5 condhucting |
1) with  experence in  EHS ramﬁar aik?it £l , and trainlng |
complionce  in  indusiriol | staff on EHS ‘Bretokols o migioize risks |
| o settings. associoted with waste grocesiing operations
o5 Sorting anc | Any lob fraining provided; | Carry out the physicol sorfing of waste
Processing prior eaperience n woste maierivls for recyeling, composiing, or further
ioborers (10-20} processing. Loborers ore ciso respomible for
maulntakning the cleonliness of the processing
| Lores ond may assig In the opergfion of
- P L | mochinery under supervision |
b Admiplsirative Degree in Business | Manage the administrative lasks of the fadlity |
Sraff{0} Administration of  relevant | including  documentotion, reporting, humon
Hields, with expedence In|resources, ond finonce. They ore aolo
managing office operations, | responsible for e procureman of suppiies and
o finonce, ond human resources. | managing coniracts '

1.5.14. Pre-Operational Adivities

The Bidder shell hove 10 complate the faliowing activities betore starting production of hye - product,
The Bidder sholl commence all activities concurrently. The detotis of the activitles are as follows:

Si, No. “Deseription of Activity " Durerion for Camg%ﬂm of Activity (in Days)
1. tssue of Letier of Acceptance (LOA} cum | Stort dote
wark order from Employer :
2. | Acceptance of LOA cum work order from | Wishin two (2] doys from tha dote of lssue of
agancy LOA cum work order. . ,
3. | Deposit of Performonce Securlty Within Five (5] days from the dale of lsue of 1OA
g L Wfk N‘Iﬁh e & o
4. | Signlng of Agreement Within seven {7} days fram the date of issue of LOA
_ eum work order.
- Submitsion of the plan of oction Within seven {7) cays fmn the dete of ue of LOA
= ‘ . qum work arder 1o the
b, Mobllization of the machinery ond | Witkin fiftesn (10] dovs from the date of issue of
| #hanpower/ start of work/ deployment of | LOA cum work order 1o the Agency,
veehicles |
A Nagor Nigam Rudropur |
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"invitation to Transferm Woste Management: Request for Proposal for tha Estublishment of o State-
;:-;i:—m& Municlpa] Solid Wuste ?ming Facility in Rudrapur in Accordonce with SWM Rules

f ions to Bidders for Pre-Qualification
& csammm the terms “bid"” and “tender™ und their derivatives (bidder /tendurer,
g/ tendering, e} ore synonymous.
.Cohfmct » obout pre-qualification of biddars, shall meon anAgreement and/or work

7 o
Wrefatm 1o pre-guolificotion for the work underbid with o defect Hobility perlod of 3
{the dote of hending over of works. Resporsibliity for handing over completed works

2.3 1 Bf&gfars shaill not %’m under o dedorotion of ineligibility for corvupt und frovdiient praciives by
the Central Government, the State Government or any public undertaking, outenomous body,
ar authority by whotever nome called under Centrol or 1he Siote Governmnent,

2.3.2. Any bidder having o crimingl record is not oliowed to participate In the bidding process. Any
person who hos criminal coses agolnst bim or I involved in the orgonised crime gongster
wctivities or Mafla or Goondo or Antl-soclal activity is stricily prohibited from portidpoting in
the bidding process. 1f It Is estoblished thot any bidder has a ¢rimingl record, his bid sholl be
gutomatically cancelled,

2.3.3, Any agency/firm ogoinst which any investigoting authority has insiituted ony vigilance enguiry
or there are crimingl proceedings In ony Court of low ar has been debarrad o blocklisred
during the lost 5 years from the lost date of bid submission, by ony Govt. / Semi Govt.
/Boord/ Corporation / privote orgonizations sholl not be considered. An offidovit of this
effect shall be swhmitted by the poricipating ogencies/firms.

2.3.4. Any bidder who Is an Advocate ond/or Registered with any Stote Bor Council/Bar Council
shall not be oliowsd to porticipote Tn the bidding. If 1t s established thot the controctor i
ragistered with the state hor council, his bid shall be treated as ouiomorically soncalled,

2.4. The bldder has to uplood und produce for execution of the agreement, origingl copies of Form- 1
1 1% and Copabliiity Statement etc. The obove documents sholl be retalned for the sxecution of
the Agresment,

2.5. The Pre-gualification of the agendes/firm: Is contined to the Invitotion of such firms who hove
eoriler demonstioted thelr capabildy ond copochy In executing similor projects n o time-hound,
prestigious B professionol monner with high standords of workmoaship within spedified cost. The
pre-quolificotion will be moade on the bosls of the record ond sueressful completion of such
projects in the stipuicied time with good quality, proven technical competence, experiente in
handilng works of comparable mognitude ond tomplexity, expertise ond know-how in the
relevant fisld, finandol resources, technical monpowar and comstruction equipment owned by
Bidders and ather reguirements Joid down in the prescribad Pre-gualificotion documen,

2.6, The Bidder imending 1o submit pre-quolificotion docoments will have 10 be experienced in
exeruting similar types of work as defined In Para 3.2

2.7. Should bidders hove ony queries regording the pre-quolification document, this should
besubminad to the Tender nviting outhorlty in writing ot lecst 7 doys before the scheduled date
of bid submission. Any query recelved affer the scheduled date will net be smrenained ond will
be frected g3 void,

2.8. Pre-qualificotion document contains vorlous formats ond the some ore 10 be used for Turnishing the
required informosion. The enclosed formars should be fllled In completely and tegibly and o
response must be provided for eoch Item tncluded In the Appendices. If ¢ Bidder considars it

Hagar Nigom Rudropur
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“Invitation to Transform Woste Manogement: Reguest for Proposal for the Esdablishment of
ob-the-Art Municipal Salid Waste Processing Facility in Redropur In Accordonce with 5
Ris ! -

inoppropriate fo respond to o porficulor ftem; this shall be filled os rot o
pages conaining additional Infarmation may he ottoched 1o buttress the aljg
Bldder should note thot all the formats prescribed, need 1o be filled even IF sueh Iferpald
It thould be indicated, falling which the bid moy be trecied os um«rmm&u.g '

L, g
2.9. Ali information requested sholl be provided in Engilsh longuage, typed Wﬂﬂ.&( RO B\
Pre-quolification document sholl be duly signed ond poge numbered by the i%i{iafwg', T ~

outhorized reprosentative, over writing should be avolded. Correciion, if any, should-be mode by~
neuily crossing out, inltlgring, dating end re-writing.

210, Supporilag docoments shall be uplooded ober scenning the origing! or photocopy, us moy be
applicabls, duly anested by o Gaozetted Officer / Moagistrate/Mofary os preseribed In NIT.
Document generated by the firm con be wif-otesied. The Bidder shall hove 1o submit original
documents o and when demonded.

211, Follure 1o provide informaotion which is essertial to judge Bidder's gualifications or 1o provide
timaly clorificotions or substontiofion of the informarion supplied moy result in disgualificotion of
the Bidder for the porticuler bid.

2,312, Al dotuments submitted within due time ond dote, by the Biddess will be wearsed
osConfidential and will not be rewrned,

2.13. HNogor Migam Rudrapur moy oot pacessarily inform off Bldders of the raudt of thelr
opplications. Nagar Nigom Rudrapur reserves the tight 1o occapt or reject any or ofl applications
ond fo onnul the pre-qualificotion process ond thereby reject oll Bidders withour lncurring ony
Hobilty lo the offected Bidders or any obligotion to inform the Bidder of the ground for the actlon
of NNR,

214, The Intending bidders who desire to see the site may visit ot their awn cost.

2.15. NNR will not reimburse any costs Involved in the preparation and submission of the pre-
gualification document or connection with any site vish made.

2.16. Suppression of Faots: Any information furnished by the Bidder found (immedictaly o of o
iater stoge) to be forged or incorredt or conceniment of any information, would render Kim llable
to be deborred from tendering/taking up of works. Further ogrion shall be taken ot par tender
conditions includieg forfelture of earnest money depoiited.

2.17.  Information regarding litigotion in the pos five years in which the bidder s Involved, hos to
besubmitted In the prescribed formor. The nome of the parties concerned, and the disouted
amount, should also be given in the endosed formot

2.18.  Solvency Certificute Issued by ony Scheduled Commercial Bank sholl be accepted, which will
be valid for one yeor from the dore of issue unless otherwise mentioned, OR Solvency Certificate
issued by the Disrrict Mogistrate will olso be accepted, which will hove o velidily of one yacr from
the dote of Issue unless otherwize menticned.

2.19.  Noture of Firm /Bidder:

2.19.1. The Bidder may be an individual, propriety firm, firm In partnership, fimited compony- public
ar private or corporation of society. In the cose of an individual/proprietorship firm the bid
required tu be signed by o sole proprisfor with his full nome and current address, while In the
cose of ¢ parmership firm the bid should be signed by ofl those partrers In the firm with full
name gnd current address, an offidovit 1o this effect and certified copy of porinership deed
{os registered with reglstering quthoriiies) Is required to be otiached with bid. However, In
case of limited firms /compounies, the bid i raquired to be signed by the authorized signatory,

Negor Nigom Rudrapur |
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“Invilafion 16 Transform Woste Monogement:

of-tha-Art Municipal Solid Woste Processing Facl

ezt far Proposal for the Edablishment of o Siote-
fy in Rudrapur in Accordunce with SWM Rules @

@ power of gttorney in his favour to submii thetender, signtheogreement, recelvemoney,
Wigessmeasurements,  sign measurement books, compromise, sattle,  relingulsh caydoimis)
biyed by thefirm andsign “No Claim Certificate” andrefer ollor anydisputes to arbitrotion
ingwhha copyof Memorondumof Arficlesot  Associofion (o2 registered withregistaring
LR ohen le.q civly nelerized by o Public Motary should be attachadwith the bid. Emplover will

2R /5 ﬂw ‘b’&,b ¢ by ony power of plicrasy groanied by the rendersror by  chongasin  the
v itiod of shefirmmade mbmum‘i to the execution of the contract, It moy, howaver,
ﬁ}ef', uch power of attorney and changes ofter oblaining proper legal advics, the cost of

gyiyn chargeuble to the contractor.

O :
- F (%:Eg ’fi\é' Bidder shall adopt the Percentage Rate Methed ond quoie the tome In the e-tender poral
g specified in the Excel shoet for the purpose; only the some optien is ollowed to off the Bidders.
The percentuge Rote Method requires the bidder 1o guote o percentage nbove fbelow/ of por
will the schedule of rotes,
o} iu Parcentage Rote Tender, the tendersr shall quote the perceniogs below/ohove {in figuresos
well o8 in words) of which he will be willing 1o execute the work.

221, The Bidder will furnish the following mandatory Informetion on the e-tender poricl, faliing
which the bidder moy ger disquolified, Additiono! poges con be odded 1o glve complete desired
infarmotion. NI Information it also required to be indicated o3 weh ond submitted. The amission
of ony formot sholl be taken as ‘NI Infermation and will be eveluoted accordingly.

o} Proof of submission of Tender Fee and END.

bl Geanergl infermotion in Form.l

¢} Declaration on Form - 1 A, (Eornest Money]

di Dedloration on Form - 1 B. [Afficlovit of Bid Validity]

e} Churoaer Ceriticote in Form |-C of olf pariners on the approved format of issuingstate.

i financlol information in Form. I {(A).

gi Copies of Audited Bolonce Shoel, Profi ond Loss Account tor Previous 5 {five] Fimelol

Yeurs duly certified by the Chortered Accountant with UBIN.

b Bank Solvency Cedificate lssued by o preseribed Bonk on Form U-8 or lsswed by o Disrict
magisirate, which will hove o validity of one yeor from the date of issue uniass otherwise
mentioned.

List of similor works executed during the fost 10 years generaily as per Form-lif clong with

supperting documents such os  performance cerificale  lsued by the  dient

depaortment/construction agency not below the rank of Executive Engineer/ Project

Manager. [Ses clouse 3.2 of thiz secilon). The perfonmonce certificote should be dear ond

arliousiive snough to estoblish simitarity with the work unghar Bid,

I Lst of oll works which hove been uworded/ in progress o3 ofthe dote of sulsmitting this
application o per Form-iV.

k] Detolls of technical personnel with the bidder in Form-V.

) Format for performance report in Form-VI {A&B). Ambiguous Performance Certificates will
not be considered for evaluntion,

m) Proposed Technology /Methodology in Form- VI (C}

o} Detalls of construction plonts and equipments with the bidder In Farm-Vil,

o} Litgation history on Form- Vil {The offidavil s fo be typed on stamp papac worthRs. 10/-
duly signed and notorized with dote, offizing o revenue glamp of Rs. 2/-only)

gl Power of Attorney for digning the bid s per forman

o) AHfidovit on R: 100,00 stamp papar for Monpower ([Englnesr /Supervisar), Machinary and
Vehicle.

£} All other ducuments required for Portaership/Umited firms as described In relevont pares.

5} Certificute of registrotioon for GST, PAN etc

1} Information regording avoilable bid copadity in Form-iV,

wdr

Nogar Nigam Rudroper S




518

© “invilotion o Yransform Woste Manogsment: Kequest for Froposal for the Esloblishment of o Stote, | =
widhe-Art Municipol Solid Wasle Processing Facility in Rudiapur in Accordance with SWM jigfei |
2016 ) Flo i e AN N

g

6] Aadhor Me. and Certificote {In cose of bidding compaony being f% S b
propristorship firan} [

v} Information regording avolloble bid capadty in FormY. {The ¢ s o Ua
the stomp poper worth Rs. 100/- duly signed and notorized with .
revenue stamp of Rs. 2/- only) )\ 70

w) Income Tox Returny OTRs} corresponding to oll submitted Bolonce shaeis\‘ Ca

x) Copy of Memorandum ond Articles of Assaciation, if the Bidder is @ body'garpangts o
copy of #s parinership deed if the Bilder &t o Porimership Firm, .

2.22. The tender shall be submitted in two bid systemsby the procedures detalled.

223. Eoch opplicetion must contoin the following: -

o, Technizol Bid- Information colisd for in the “Forms 1t X, Copablity Sigremen”™ ond
Deciaration |-A, I8, I-C, I-D gnd oudited balance sheets of Bidder / Contracdior for lost
five conzecutive finoncia! years duly certified by Siotutary Auditor of the Bidder with
LIDIM o prescribed in NIT and Bid Dozument must be dighally signed and uploaded
on e-Procurement porial.

B. Finonciol Bid- Must be guoled i an Execst sheer for fingrcial bid on the e-tender

porial.
(The Bidder sholl be required 1o quote In bis Finandol Proposal, Tipping Fees fo be
chorged/ paid for processing and disposol of MSW., While evoluating the Finoncicl
Proposal, the sole criterin for the selection of Bidders would be the Tipping fes
amount)

2.24. Bidders are porticulorly advised to fill ond upload the details sirictly os per the enclesed
forms. Tenders are llable ta rejection if relevant detnils ore not furnished in prescribed formots
and olso if they do not meet the qualificotion raquiremant given In the porographs thet foliow. The
Bidder moy furnish any edditional Information, olong with his applicotion which in his opinlon will
highlight his copociry 1o parform,

2.28. The firm should have volid registrofion in G57, EPFO/ESI etc. los appllesbie) ond ihey hove 1o
submit ottested copies of the registration certificates. The contracrer will have to register in the
lebour cess depr. within o week of the oword of the works

2.26. Originol copy / uttested copy of the portnership deed, if it is & portership firm ond ottested
copy of reglstration cerlificate / MOA (o8 registersd with regivtering outhorities], in case of
Company und outhorizad declarafion in cose of Sole Proprietorship Firm should be submined with
PQ document.

2.27. General Power of Attorney [ Speciol Power of Attorney substanticlly In #he format
onnexed,revolidotad &and notorized be swhmitted by firm ftenderer In fovaur of the person whe
has signed the render/will sign the ogreement os the case moy be, the tender documents with
telephone No. and complete postol address. Affidovit as prescribed should be onnexed on non-
judicled stamp paper of Rs.100 {or a3 opplicoble} duly signed by a notary.

2.28.  The Bidder sholl extend his services free of charge, 10 the representative of the Nogor Nigem
Rudropur 1o visit the project/works from any of his referred project werks, if the NNR desires 5o,
While applications are under conciderotion, Bldders und thelr reprasantatives, or other interestad
porties, are advised to refruin from comodting by ony meany, ony personael o represemative on
matrers reloted o the opplicotions under conmsiderstion.

2.29. The Employer or his cwhorzed represenintive, f necessary, will/ may obtols darification of
opplications by requesting such information from ony or alf Bidders in writing. Bidders will not be
permitted 1o change the substance of thelr opplications after cubmission of tender. Non-
complicnce with this provision will be o coute of disqualification.

Mogor Nigam Budropur
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“Invitation i» Transforns Waste Moanagement: Requast fsr Proposal for the Establishment of o Siafe-

of-the-Art Municipal Solid Waste Processing Focility in Rudepur in Accordance with SWM Rules f@
2016 _

worrect either iﬁmcﬁ!uwiy or gl o 5&1&! date, w;mw 5{ information in
Lo ¢ ond dedorations would rander him lioble 1o be disquolified ond
Shpieds m\? g of work In NNR and forfeityre of his bid security fsecurity. IF such bidder
) sabq:?sm ted contractor of any dass In NNR, his name sholl also be removad from,

3 zégﬁmqwmmma of the tender, the nome of the accredited ropresenativels] of the contractor

Mwhg would be respondble for taking Instructions from the Engineer sholl be communicated fn
wrlting to the Lnginger

Nagar Nigam Rudropur |
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_invitolion fo Transfers Wosls Monogement: Request for Proposal Fer the Estoblishmaent of o Stafe- | L7
mmmmisaﬁaﬂmm%ﬁmammmm ’&"

2016

| $i.No. |

3 Eligibility Criteric and Informotion Required to be Furni

The qualification infarmation is required 1o be furnished in the enclosed fo
the following minimem quolitying rexuuirements.

T 00 R e e E@%@Mimﬁ«@

&1,

il

aj

1

Turnover: turnover should be ot leaw Rs 30k me
ending on 31 .03.2023 (Fy 2020.21, 2021-22 gnd 2022-23}.

o}

SO N——, S——————

salmy Certificate:
Should hove o solvency of a minimum of 1Cr. and not older thon a&m

Legal Entity: Bidders must be registered firms, companies, or Joid Venture fhat ore
racognized os legal entities under applicoble lows.

Operotional Experience: Fligible bidders must demonstrate o substontiel history of |
operotionol engogement in the sactor of municipal solid woste processing focllities or
squivalent sonitotion projects within the Indion context. Specificaily, the bidder should

exhibit prior operational experience of monoging of leost one munitipal solid wate

processing unit thot sustains o minimum operationa! throughput of 100 om per doy.
Financial Capacliy: Interested bidders must demonstrote finoncial stability, typically in the
form of o minlmum Gverage omuol fursover

Proposal Volidity: The proposal thot the bidders submir must remain valid for 60 days
following the submission dote. And con be extended up 1o Gl yeor bosed on thelr
Performance This ersures that bidders ore committed to the terms of thelr proposol for an
adequote duration to oliow for the evaluolion process,

Sile Vislt: 1t Is srongly odvised that bidders visit the proposed she for the waste
processing facllity. This s to ensure thet they have o thorough understanding of the local
conditians and mc:;vfmmm which con significontly impoct the preparetion of thelr bid. |
Technical and Documeniory Peook: Bidders must provide documentary proof to suppert their

| technico] bid. Whitn the retrieved documents do not specify the exoct documents reguired,

such prool 1ypleally Includes certificotes of registration, evidence of post prefects, ond
financial statements.

Adherence to SWM Rules 2016: Bidders must comply with the Solid Waoste Monogement |
Rules 2016, which outline the responsibiilities of local authorities ond the sechnologies ond
proctices o be implemented for solid wase processing.

 Clorification Request: Bidders have the right to request clarifications regarding the RFP up

to 10 doys before the swbmislec dote. They mey cortac the Municipol
C‘mnm%ssmr}ixmm Officer via the contoct detolls provided in the RFP for this purpase |

e

PAST EXPERIENCE i
I Bidders moy be required to demonstrate prior experience in deslgning,
constructing, ond operating municipul solid woste processing faciliiies. This could
be spported by o portidlio of compisted projects that are similar in scale and
complexity to the proposed project in Rudropur. The expedance should preferably

be within the last 5-10 years 1o ensure current knowledge ond proctice.

. The bidder's teom should hove relevant technical expertise, which could induda
engineers, woste monogement speciallsts, ond environmentol conswlants with
proven exparience In the tolicd waste sector. Bidders may be asked o provide CVs
or proof of qualifications ond experience of key personnel.

. Bidders should ideally have exparience working in the lecol » ragion or o willingress
1o familiorize themselves with local conditions, os indicared by site vishotlons and
engogement with local 1%‘#&

e ke

o | e i

e —— PRI,
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af-the-Art Municipal Solid Waste Processing Focllity In Rudropyr in Acsordonce with SWM Rules
2016

SoETT ﬁ%}% Bidders shall be required 1o update the financial Informotion/capuability used for ore-
T | quolificetion at the time of subminting thelr Bids and 1o confirm thelr continued compliance

¢ W, Experlence In monoging the eperctional ospects of waste processing focilitles,
includiing but not lmited to the collection, tremsportation, processing, ond dispesol
"L’“““R of municipol solid wosts, would be advontogecvs. This could aise Include the
Sy successful marketing of by-products such as compost, RDF, recycloble maoterials,
. and possibly energy generation
Fligibility for bidders is contingent upon verifloble operalional experiance with o
inimum of one municipol solid waste processing facility with o functional capocity
of 100 tons per day.
igdflonHistory: |
; - rs shall provide oecurote informotion on ony ligotion or arbifration resviting
| Fram Cofitrocts completed or under exesulion over the lost § years in Form <Vil
"Updoting Pregualification Information:

T
=

i
\/
o

with the quolificotion criterio. A Bid shall be rejected If the Bidder's pre-qualificotion
threshelds are no fonger met at the fime of submission of his Bid.

e e — e B

——

Al documents required In point no 321 noeds to be furnished by the bidder

3.8.0. | General

1. Only Bidders whe hove been pre-gualified under this procadure will hove thelr
Finonclol Bids openad,

2. A Firm con submit only one Bid for the Controct. H o Flem subeils more thon one

i Bid, aﬂ%mwbdoiﬁm%wﬁ&emwdeé

3.6.2. | 8id Mw'i?yfhrm‘t Money /Bid Vailgiry:

a} Bidders sholl poy slong with their bids, Bid Secusity /EMD equo’ 1o 7% of project
cost and sholl be deposited only by mechonism os outiined In NIT. The tender Fee
and EMD must be submitted by the bidder out of bis resources else his bid sholi be
disguolified.

b} Any bid not uplooded with volid proof of deposit of Earnest Menay and required
tender fee, shall be rejectad forthwith by the Employer us pon-responsive. The
bidder shall not have any clalm In thic rogord,

¢) The Eornest Money of unsuccessiul bidders will be returned soon after approval of
the technicol bid by the competent suthorlty and lotest on or before the 30th doy

| ofter the oward of the conteact,

d) The Eornest Money of the successhul Bidder will be discharged when the Bidder
hos signed the Agreement and furnished the required Performonce Security.

e} The Bid tholl be kept valid for 120 doys ofter the devdiine for subumission of the
Bid document ond the Bid Securlty shall be volid uvp to 45 days beyond the
proposal validity period. A bid volid for o shorter period sholl be rejecied by the
Employer as non-responsive.

m excentional circumstances, before expiry of the origino! Hime limin, the Employer may

requast thot the bidders may extend the period of walidity for o specified udditional

perlod, The reguest and the bidders’ resporses sholl be mode in writing. A bldder moy
refuse the request without forfeiting his Earnest Money.

3.6.3. | The Employer reserves the right to: '
g} Amend the scope ond value of any Contract 1o be Bid, in which event the Contract
will only be Bid omong those pre-qualified Bidders who meet the requirements of
b} Reject or accept any opplication; ond
¢} Concel the pre-qualification process ond reject alf Appiications.
d} Concel the entire bid process,
The Employer sholl neither be lioble for any such actions nor be under any sbligation to |
inform the Bidder of the grounds for them.

6.4, | The Employer reserves the right 1o varify ond seek dorification of the Informotion furnished

by any/oll Bidders te make on informed decision.

% X
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ofthe-Art Municipal Selid Waste Processing Focility in Rudrapur in Accordancs ¥ 4
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3.7. QUALIFIED BIDDERS:
Nagaor Nigom Rudrapur will evoluate which Bidders ore qualifled ond will info
tender portol. Quolified controctors will be given on Invitation o porticipate!)
Financiol Bid of the tender of the dofe und fime specified in the intimation.

3.8, Even though the Bidders are pre-quelified, they are sublect to be disqual
3.8.1. Mode unwrue or folse representotions in the form, o
submitted in proof of the yuolification reguirements, and/or S\
3.8.2. Particlpoted In the previows bidding for the same work and meé mampc@r/
high/low bid prices and could nat furnish ratione! lustification 1o the NNR. ond/or
3.83. Record of post poor performance such o3 abendosing the work, not properly
completing the contract, inordinate deloys In completion, finondal failures, ete

4 Evaluotion and Qualification Procedure

4.1. Evoluotion criterion of oppilicotions for pre-quolification:
The pre-quolification document shall be examined to gscertain whether the applicotions:
i Fulfil resporsiveness ciiterio of the Bid Le, deposit/uplocding of proof of earnest
money deposit, tender fees, stondard affidovit in preseribed form 1-C
.  Mest the eligibility requirements,
.  Hove been properly prepored & signed,
iv.  Contain oll the detoiis called for and are In proper format.

Asseusment of the firms, who have applied for the pre-quaiification, will also include the following
Itermns:

Applicotions of the bidders will be evoluaied In detoll In the second stage, with welghtage of each of
the foliowing foorers.

. Finenclal stotus of the firm including annual turnover, working capital, net worth, and works In
hand, financiol arrangements proposed viz. own resources/bonk credits elc

2. Resources of the firm In respect of personnel, sguipment and plants,

3. The experience of the fiems for works of dmilar nature.

4.2. The bidder should stote In detoll about the cantrocrs where the delay hos occurred, the period of
deloy ond the regsons thereof. Detalls of works thot hove been cbondoned for recsons
whatsoever shauld also be furnished, In case the bidder or any portner wos ever blocklisted the
same should be indicated,

4.3. To bacome eligible for shortlisting the bidder must quolify as per evciugtion triteria described.
Sueh quolified bidders will be colled for the opening of o financial bid,

4.3.1. The depuartment, however, resorves the right o restrict the lsr of such quolified
mmmtnwmherﬁsmsedsuwaym

4.4. Exominotion of Bids and Determinotion of Respomiveness:

4.4.1. During the detolled evalution of "Technical Bidt", the Empioyer will determine
whether each Bid {a} meets the sligibliity criterlc detined in Chaprer3; ib] hes been
properly signed; (¢) Is accompanied by the required securifies; and (d} Is substontially
responsive 1o the requirements of the bidding documents. During the detoilad svaluation
of the “Financial Bids", the respomsiveness of the bids will be further determinec
concerning the remalning bld conditions, Le, priced bill of guaniiftes, lechnicel
specificotions ond drawings.

ISt

: /g v NWWQ%W:\.
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stbstonticlly responsive “Financlal 8id” conforms 10 oll the ferms, conditions, ond
ﬁ of the bidding documents, without malerial deviation or resarvotion. A
oo/l devioiion or reservation is one {a) which offects in ony substontiol way the
4 Df:ﬁ;%g, or performonce of the Works: (b] which limits in any substantial way,
W od ™ i st with the bidding documents, the NNR 'S rights or the Bidder's obligations
267 o oot Hoder Shee Cdntroct; or ¢} whose rectificarion would affect unfairly the competitive

NV S 0
WU T R%oritigh §F ofher bidders preseuting substantially responsive bids.
\& N E3, 1 Fhofcial Bid” is not substantially respansive, it will be refected by the Employer,
\\O_.' » ,yu{fﬁay ot subsequently be made responsive by correction or withdrowal of the
e
=

Op conforming deviation or reservation.
xhyfg# . The conditionol bids shall be treoted o3 non-responsive forthwith,

4.5. Even though the bidder meets the obove quolifying criteria, be con be disqualitied if he has
made ony misleading or falie representotion In the forms, statements ond attachments
subimitted in proof of the qualification requirement and/or recerd of poor performonce such
us obandoning the works, nol properly completing the comirodl, inordingte deloys in
completion ond blocklisting ¢ Hinoadad follure etc.

4.6, ¥ the Bid of thesuccassful Bldderisariously unboloncedin relation 1othe Enginser’s astimete
of the cost of work to be performed under the contracy, the Employer may require the Bidder
ts produce delclled price onolyses for gny or ol ems of the Bill of Quantities, 1o
demonstrate  the Internal  consistencyof those prices with the construction methods and
scheclule proposed. After svaluction of the price analyses, the Employer moy require that the
amount of the performonce seawrity be Increcsad ot the expente of the successhil Bidderto o
level sfficont 1o protect the Employer agolast fingncio! loss In the event of defoult of the
successtul Bidder under the Contradt. The amourt of the increcssd performonce securily shall
be decided af the sole discretion of ihe Employer, which shall be fino!, binding and conduiive
on the bidder,

4.7. Stamp duty charges o3 opplicable sholl be borne by the tenderer as applicable of the time
of oword of the contract.  The contract ogreement will be executed on non-judidial stomp
poper of the value of Rs. 100/- glong with Bs. 2/- Revenve stamp.

5 Prepoaration & Submission of E-Bids

{For guidance purposes only, The Bidder Is odvised to tamiliorize himselt with the Terms and Conditions
of NIT, Bid document and process of bid submission on the e-tender poctal on thelr own, The
deportment beors no responsibility for intorrect submission of bids)

6.1 decyments Constituling the e-Bid
The e-bids prepered by the Bidder shall comprise the following componenis:

#-Bids will comprize of

o) tachnical proposal submission forms
bl fincadol proposol submission forms

6.2 Documents Estoblishing Bidder’s Qualification
The Bigder shall furnish, os part of the Technical Proposal, documents sstablishing the quolification
to perform the Contrach The documentary evidence Tn support of the information fuenished should
be submitted by the Bidder elecironicolly In PDF formas. The Bidder's eligibility eriterio and
selection procedure gre defined in previous Chapters

Nogor Nigam Rudropur | |
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It is suggested that the POF filas should be mede in grey scole wing the afflimen
oppropriate resslution s6 that the size of the files Iy minimized for tost uplodd
porial '

&3 Formot and signing of e-Bids : R
The Bidder thall prepars one electronic copy for the e-Blds All the pages/ ﬁm&

shall also be signed monually by the person authorized to sign the e-Bids bafore coky
POF and uploading them o3 bidding documents. *..

6.4  Submission of e-Bids: '
The #-Bid Submission module of the adender parinl s/ fuktendersanvinenables the Bidders B
submit the e-Bid online agoinst the eender published by the Deparimant. Bid Submission can be dose
only from the Bid Submibssion start date ond fime #ill the e-Bid Submission end dare and time given In
the e-Bid. Bidders should start the Bid Submission process well In advoros so that they con swhmit sheir
e-Bid ia tims. The Bidders should submit thelr Bids considaring the terver time dispioved in the edender
partal. This server fime s the Hae by whith the Bid submission cdtivity will be olowed till the
permissible Hime on the fast/end date of submision indicoted in the e-tender schedhde, Onca the Bid
submission date ond time ore over, the Bidders connot submii their e-8id. For delay in submission of &-
Bids due 1o any reazont, the Bidders sholl only be held responsible.

&5 Deadline for Submission of e-Bids
e-Bids must be submitted by the Bidders on the e-ender portod bttos:/ [ukientars govla, not later than
the dote ond time specified in this e-tender document,

The NNR moy extend this deadiine for submission of e-Bits by omending the e-tender document, in
which case all rights and sbligotions of the NNE and BRiders previously subiect to the deadline will
thereohier be subject to the degdiibe o5 extended.

NNR sholl mot consider ony request for dote extension for e-Bickwbmission on account of lote
downloading of e-?ander (EFF% by ony prospective Bidder. E-bids should be uplooded on the a-
tender portol hitps/ /uktanders.govin on or before the scheduled date ond time.

66 lowe e-Bids
The server time indicoted In the Bid Monagement window on the edender poricl
ntpsy/ fuktenders.govin will be the time by which the o-Bids submission activity will be allowed 1l the
permissible dote ond time scheduled In the e-tender. Onoe the e-bid submission dote aasd time cre
ovar, the Bldder cannol submit hs/ her Bid. The bidder has to storr the e-Bid Submission well in
advance so thot the submission process passes smoothly. The Bidder only will be heid resporsible If his/
her e-Bids are not submitted in time due 1o ony reasons.

6.7 Withdrawal ond Resubmission of e-Bids {Nol permited}

Al any point in time, o Bidder con withdrow his/ her e-Bids submitted online before the o-Bid
submission end date and fime (If allowed). For withdrawing, the Blddar should first fag In using his/ her
togin D und Posswerd and subsequently by his/ ber Digital Signoture Centificors on the o-procuremeni
portol  batpu//uldendersgovin,  The Bidder should then selecr the “my Bids” option I the Big
Submission menu. The poge listing all the Bids submitted by the Bidder will be displayed. Click "View"
1o see the detils of the Bid to be withdrown. After selecting the “8id Withdrowal” option, the Bidder
has 1o dick "Yes" 1o the message “Do you wont 1o withdraw this Bid?™ displayed in the Bld Inlormation
window for the selected Bid. The Bidder olso hos 1o entar the Bid Withdrowing reasons and upload the
letier ghving the reasons for withdrowing before dicking the” Submit” Lution. The Bidder hos fo
conflrm agoin by pressing “Ok” button before finally withdrowing his/ her selected Bld. Once the
Bidder has withdrown bis /her Bid he/she comnol re.submit this Bid egoin.

The Bidder hos to request the NINR with o lefier, attaching the proof of withdrowo! und submission of
the e-Bids Processing Fee in the offics of the Project Manager 10 return the o-Blds Procosding Fas o
par the procedure.

" 4 [—-U’A\\

Nagor Nigom Rudropur BT
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vor wvisad E‘-Si{‘k emd iha new ﬁ!& wbmiu&on summOry gemmti ﬁfm the
of.the revised e-8ids will ba corsidered for eveluaiion purposes. For resubmission,
; M in wsing his/ her Login I and Passwerd and subsequently by his/ her Dighal
j !'e;on;me a-procurement portaihtips//ukienders.govinthe Bidder should then select
i fhe Bid Submission menu. The poge listing oll the Bids submined by the Bidder
@kkf"’*ﬁm 1o ses the detalls of the Bid 1o be resubmilled, After saleering the “Bid
, elick "Encrypt & Upload” to upload the revised e-Bids documents.

'-q..-‘.», P

No e-Bids con be resubmined subsequently ofter the deadling for submission of &-Bids.

68  Receipt and Opening of -Bids by the Purchaser/TIA
Bidders ore advised to submit their e-bids in the “Two-Bid' system with Techsical ond Financiol bids
separately on the e-tender porigl

Pleose note thot prices shovld not be guoted In the Technicul Bid, The Prices should be quoted in the
Financial Bid only. Upon recelpt of the e-fender poriol, the technicol propotels will be opened firsn.

NMR  will open oll e-bids, in the presence of the biddert authorized represaniatives who choote to
ottend at the scheduled dote ond fime o the designaied place. The bidder’s representotiveswho ore
present sholl sign @ register evidencing thair atfendonce. In the event of the specified date of e-Bid
opening being declored o holiday, the e-Bid shail be opened ot the appointed time and place on the
next working doy. The nomes of such bidders not meefing the quolification requirement shall ba
notified subseguently.

After evoluation of fechinical e-Bids, NNR sholl notify those bidders whose a-Bids were considered non-
responsive o the Conditions of the Controct ond not meeting the Qualification Requiremants Indicoting
thot they did not technically qualify for seledion. NNR will simulioneously notify the bidders, whase
technical e-bids were considered acceploble and hove been shorilisted for opening thelr finonciol e~
bids.

7. Criteria For Evolusiton of the Perfermance of Comracior: for Pre-Qualification

7.1 Technico! Evaluation
The dutailed technical evalsation of Proposcls satisfylng minimum eligibliity conditions as abeve shall
be done. The Criterig, sub-criterio and point systens for detalled evaluation shull be as follows:

7.2 NEGOTIATIONS AND WEIGHTS OFFER
7.2.1 The bidder must be prepared to furnish the detoiled cost breckup and other
darificotions concerning the proposals swbmitied by him, os may be required to
odiudge the reasonablensess of his price proposais.
7.2.2 If the negotiations with the Agency/ firms are successful, the aword will be mude 10
him. If negotiations fail, then the second highest rank bidder may be Invited for
negotiotions.

Nagear Nigom Budrapur |
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GENERAL INFORMATION

1. All Agencles/firms opplying for pre-gquelificotion are requested 1o compl .
forms.  Notlonolity information is to be provided for oll owners of Biﬂi

individuolly owned firms.
i Name of firm.
2 Principol Ploce of business- b
3 ' Correspendence Address:
4 Office Tslephoner : Mebile:
5 | Fox ' E-malli
3 Place of incorporation/registration: | Date of incorporation: Registration valid
| {Artoch copy) _ __jupie
7 Constitution or Legol status of bidder- | (Attach capy}
a) An individual
b} Proprietory firm
¢} Portnership Grm
) Limited company or eerporation
B Power of Attorney of the signatory of | {Atach)
Name of the Directors] | FPosition inthe company | Naotionslity.
Pariners i L e S i) I, (TN SO
i
v
g !
Nome of persons o be contocted und thelr comact ﬁamés
Home _  Address ____Phone Na. ;’Mﬁbi%e E.mail :
i
Y |
Signature of Blddern
Nogar Migom Rudrapur
i 4
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Form-1 A

DECLARATION [EARNEST MONEY)

a __; . p \‘ £ / . - 2 .
o U%gta 16 deposit requisite performonce securlry/ additiongl performance securiry/seeuriry
i\

** . money s per the conditions of this tender document. The details of the deposit of Earnast Money are
givén balow:

SL No. Description Amount Pariod of Nome of Issuing | Remorks
Rs. Validity Bank /Post Office

DATE

NAME

SIGNATURE & SEAL
ADDRESS
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xmm Municipal Soild Woste Processing Fucility 1o Rudrapur in Accordance with SWM Relss | 0
16 ;

IMPORTANT; -
8 This affidavit Is to be furnished positively ot the time of submitting r?w : - pre i
* “ﬂ"" LR \,. Y o

B The cifidevi 1s 1o ba typsd on somp popsr worh Re. 100/- duly tignss und ENEYzgi
affixing ¢ revenue slomp of Re. 2/ only and the expeaditure Incurred sholl be borne by the W?far

AFFIDAVIT FORM

ﬂﬂéﬁf wvited FRARRARE R ARSI RN Do o g R NS PO RN A e A Rk ram s Bras  $sebpere sl nn R Ert T e e st P

%ad&r f’ﬂ! e L A L e e P

L R e L S PG g P P e PO paE PR ?ﬁﬁd&r Ngﬁcﬂ
Mo, & DR oot st s b vy sy T et A Nome of Teaderer

B e T T L T =

PherhraR MERE FNANEE FACTIIERS WALRIRANIIRST N R AT AYRANIFS S PSR IANS RARCLCNSLIN AN ASRFE FRSFRSRSFEIRERE LA R b TR

N CONSIDERATION of the NAGAR NIGAM RUDRAPUR having reared the bidder to be on sligible
person, whose tender may be comsidered, the bidder herebiy agrees 1o the conditions thot the proposal
in responsa to the chove Invitotlon shall net be withdrown within 120 [One hundred ond twenly] doys
from the date of opening the tender and the Bid Securily sholl be volid up 1o 45 doys bevond the
proposol validity period, ol fo the condition that B the bidder does withdraw Bis propssal within tha
said period, the earnest money deposited by him mey be forfelted by the NAGAR NIGAM RUDRAPUR
ond |/we may, in addition 1o other octions detalled In the bid dowmeni, be debarred from tendering
for one year reckoned from the dote of opening of the tender, s per discretion of the loter

Sighed this. .cv.ris GOY OF viureeee. 202

Signature of the Bidder
Witness
T
2.
Nogar Nigom Rudropur |
- T W/

(E L L :
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Form-ll A

G A FINANCIAL INFORMATION

o) duly supported by Audited Bolonce sheets/profit & loss occount for the
il lpears ending 31.03.2023 duly cartibied by the Stotutary Auditor os
et me Tox Depariment.

Address of Bunker
Telephone ‘ L Contact name & Tiwe i
%
E% ; .8 y —ic
! R
SLMe.|  Poriculars Financial Yeor =] ]
i Gross Annual Turnover on
Constructien Works
B Profit/Loss |
3 | Shore Copilal / Fined Assets ‘ ' ) &
|
L A1 SRR D e R T
5 Current fichilities: | |
| !
o) Book Cash credit) Other | | i
: sundry crecitors " A . :
& Solvancy i |
Note- ' Y :

{11 The nformation provided obove sholl s cartified by the Stonwery Auditer of the Firm ond
supporied by copies of tox returns.

{2) Parmanent Account Number [ITh
{3) Goods AService Tox Registration Number. {4) Azknowledgement of Income Tax rewrm:
for the ingt 3 yeors. (Enclose coples for tha Lost Three Years)

Signature of Charterad Ascounjont with Seal.
Signature of Bidder& UDIN No.
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SAMPLE FORMAT FOR SOLVENCY CERTIFICATE ON THE LETTERHEAD

Na. e DOEECE sarimen

{On Letter Head of Bonk)

This s 1o cartify thot 12 the bast of our knowledge and Information M/s /S0

.............. R SRR R s e ﬁd&ruﬁi-«-unir»nz5~¢..s.-.¢nu.¢.¢u¢uusn¢9-.,-:-r-nau-»sn»wuhw 2 Cugiomor 6‘
cur bhonk mﬂs ratpactable ond con be weoted os gesd for any engogement yp 10 o lHmi of
Blbapasnriespinsinnms (RUDOBY = umisnmiinniopmstnin wensesp This i3 olso cartifled that this 8m3 & free for

work and is not mortgaged anywhere, This ceniticote s Bsved without any guaraniee or responsibility
cin the Bank or any of the offigers.

Signature of the Bank Authority

Dates Mame of Bonk & Seal

Notes

1. A Solvency Certiticote hisved by any Schedule Commercig! Bank shall be occeptad, whick will be
valid for & colendar months from the dote of lssue unless otherwise mentioned.

2. In the cose of o porinership firm, the certificote 10 include the names of oll pariners o3 reconded
with theBank.

3. Solvency Certificates should be signed, dated ond stomped by an cuthorised signatery of the Bank;
otherwise, they shall be summarily rejected.

4. Certificores lssued mare than 365 days beforethe lost dote of bid submission sholl net be accepted

Nagar Nigom Rudropur SIS
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%’EE

Form- il
DETALS OF SIMILAR TYPE OF WORKES COMPLETED
\ the some nome ond syle) DURING LAST 10 YEARS,
SWriei  [Name of e aggregoted Scheduled dores of Reasons for |
cope ofclient vlve of exscuted ﬂaiem if ony

T Wk tment/ lworkst incloding
Wifw fgggg, —— Swrtof  Completion «:ﬁ%
morerdal spphied Wﬁ;‘%{ . wark i

sariment Ky,

|

i

Mote: The oitested phetocopy of the experience ceniificate of the Enginsar-in-Charge not below ths
rank of Exetutive Englnesr/Project Monuger/ Project Heod be oppended with the detalls. In the
wbusnce of thess documents, the work would not be considered for eligibility criterio.

Signoture of Bidder
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information on Bid Copocdity

{The offidovir is to be fyped on stamp poper worth Rs. 100/ duly signed ond notarizes

offixing o revenue stamp of Rs. 2/ only} k ®) \_ “

DETAILS OF WORKS WHICH ARE IN PROGRESS/ AWARDED ON THE DATE OF SUBMITTING ‘fﬁi’.g;‘;':‘_ & W

APPLICATION
Bl [Nome of Brief  Lontroct  Noeme ond Volue of Stioulored Volve of  Mpte  Antidpoied
work/PlaBrope of Mo, gnd  [Addrass of Controct idate of  works ' te cf
plo. ce ond  MWork Dote Employer {Rs.in  [start & remaining P ym ﬁw
State Locs) . o 1 FROson
i : mmlgﬁm " 6" oy,
complatad

| woge [f
= - Lk 1 Bantem T ™
|

Certified that oll works [with ony orgonisotion and of olf cutegories/typest which hove either been
awarded 1o us or ore In progress on the date of bid submission hove been insluded in the details glven
ahave and no work has been left our,

Signature of Bidder

Negor Nigam Rudropur SEPER
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201
e

Form—V¥
[SAMPLE FORM)
CAL & ADMINISTRATIVE PERSONNEL TO BE EMPLOYED FOR THE WORKS

The number MNeme Guohfication  Date of Exparience in  Remarks

uvalloble for r5

this work frth

R 7 I8 G »:
Groguate |
Eng. il ‘
Diplomea Eng. ] e opta st
Civil i 4
Flocrrigsl '
e 3 : P | SETNERS AT T L | |
%\mw&ww 2 y 4 ’ ' 45

Signoaure of Bldder

Nagar MNigom Rudrapar S
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Nome of work/project & lecafion:
Nature of work:
Others:

Estimoted com: {RBs. Lacs)
Actucl completion cosn: {Rs. Locs) : -

Date of duri:

Dote of completion

) Scheduled date of completion: s i} Adual dste  of ompistion
Amount of compensation levied for deluyed completion, If 9nY: + meceenncnn, {IF lovy
of compensation not yet dedded, it may be mentionad accordingly)

Performonce Repor:  Very Good/Geod /Fair/Poar
Dated: Executive Engineer/ Project Monuger or Equivalent

{Seal

Mote: -The performance ceriificote should be dear and exhaustive enough 1o establish simifarity with
the work under Bid,

N
R
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RN :
e (;*'f: . Form Vi=B
¢ X f‘*"'j?’“““w.."' 4 F:EI}\\ PROPOSED TECHNOLOGY /METHODOLOGY

; e
Ploasi provig é‘kﬁ estription of:
Fopofl it A ki il AR memroiich ot el st o i Rl

\3 Qﬁq@a ; pd wﬁmﬁiy of plants ond equipment required o accamplish the work within the
g'ﬂw Wfrnmr with desired operationsl & environmantal stondords
e O

3. Waste Qutintity Split

4. Proposed ditposol

Bidders shuli rafer 1o the SMW Rules, 2016/CPCE Guidelines for meeting the expecied stondords
desired for Munlcipal Solid Waste.

Mugar Nigom Budropyr '

Vi e ek V
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Form — Vil
{SAMPLE)

({The offidavit is to be typed on sfamp poper worth Rs. 10/« duly signed ond
offixing v revenuve siamp of Rs. 2/- vniy}

LITIGATION MISTORY
Nome of Bidder er Partner of a Firm:

. gyt

Dote of | Name of dient, cause of | Controgt Dispuied [Actual awarded, Mfé_’{ 3f
Award or | litigotion, and matier in virliue omaunt {Rs. In cmount ciggarinst Blddey]
filing (i dispute ond nome of Lacs) :
cloimant party &l s Leics)
In process
' Logs!
- .
i % e
forh: e’ e e

Bidders Including thelr portners shall provide Information o the history of the litigotion or arbirotion
resylfing from gentrocts executed or under execution during the losr five (5] years.

Providing any talse or misleading informotion, or hiding any information, moy result In disquolification
of the Ridder,

In addition, eoch of the poriners of the bidder sholl certify tot they ure not bonned by
CPWD/PWD/MES/ OR any other Govr. agency.

Signature of Bidder

Magar Nigam Redrapur |

AT M " V__
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To,

NGRS e e S P B

Munlelpol Commissioner,
Nuger Nigom Budropur

S,

LETTER COMPRISING BID
Mome of Work: -,

s

B,

2.

Form = X

Hoving exomined the Prass Mote, Notice lnviting Tenders ond bid document |/ We offer 1o
execute the works described obove ancd remedy any defecis thereln In conformity with the
Conditlons of the Controct, specifications, drowings, Bill of Quontities and Addenda for
percentoge rote below/ percentoge nbove/ ot por as in the financiol bid, as refesred 1o In
relevard douses of instructions fo Bidder

1/ We confirm that our bid Is occording to the termsd conditlons and spedifications lald down in
the bid documents. |/ we have furnished off Information ond detalls necessary for aligibility ond
hove no further pertinent information to supply.

i/we aiso cuthorize the smployer or Wis represerdotive 10 opproach individuals, employers,
firms oad corporations 1o verify our competence ond general regutation.

I/We undertoke to commence the works on recaiving the Motics 1o Procesd with work by the
confract docutnetiiy.
1/We agree 1o keap the offer in this 1ander volld for ¢ period of 120 [{One hundred ond
twentyl doys os mentioned in the bid documents and not to modify the whole or any pory of it
for any recson within the above period. If the tendar is withdrown by me/us for ony reason
whotsoever, the Eornest Money deposited by me/us will be forfelted by the Nogar Nigom
Rudrepur and other actions by bid doruments moy be taken agalnst me.

Further, 1/We agree thot in cate of forfeliure of Eornest Money or Performonce Guoreniee o3
aforesoid, |/Wa sholl be debarred for porticipation I the re-tendering pracess of the work.

1/ we hereby distincily und expresly declare and acknawledge thot before the submission of
myour tander 1/we have corsfully followad the 'nstructions In the tender document and thar
{/we hove maode such exomination of the comroct documents ond of the ploms, specifications
ond quantity, ond of the locotion where the sald work Is 10 be done, ond such invastigation of
the work required 1o be done ond regording the moteriols required o be furnished s 10
enable mefus thoroughly understond the infention of the some and the reguirements,
covencmts, agreements stipuletions and restrictions rontoined in the contradt ond e the scld
plons and specifications ond distinctly agree that i/we will net hereslter make any doim or
demand upon NNE basad wpon or orising ot of any uvlleged misunderstanding or
misconception, the mistoke on myfour port of the sold requirements, stipulations, resricions
and condiions.

i understand thar quantities given in the BHI of Quantities in Schedule ‘G’ ore liable 1o chonge
up to any extent. | will not demand any compensétion/ cost on this sooount
1/ we have deposited and vplooded proof of EMD deposit for B, ooooevvinrnnnnn,.. far the work.

10, # myfour tender is nol occepted, this sum sholl be returned o me/us within 30th doys of the

award of the contradh. If my/our tender is accapted, the earnast monsy shall be refurned 1o
me/us on my/our entering Info o conlract ogreement duly furnishing performance /additional
performonce wiurity deposis IF ypon intinotion belng given o me/us by the Nogar Nigom

MNogar Nigom RBudraper |

k3 B FY
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Rudropur of performance security /additional performonce securlty deposh defined in the

Tender Document, |/we fall 1o deposit the some, then 1/we agree to the forfabure of the

earnest money.
11. 1/We underrake ond confirm thot eligible simitor work(z] hos/have not been execuh w

another conractor on 6 back-to-bock basis. Furher, if such o violation comes_to fié

the Depormment, then |/We shaoll be debarred for tendering In future forever. Al

vigigtion gomes to the nofice of 1he §epeﬂmnﬂf betora mam of sfaﬁ of w;g 2

Guorantes/Additional Performance Guorantee.
1 2. Any notice required 1o be served on me/us if delivered 1o me/us personaily or |

post fo me/us {registered) or left ot my/our address given herein, such notice shalt it epi;

post, be deemed to have been served on mefus at the time when In due course of po

would ba delivered of the addrass to which is sent. Op UTT‘,-:\"

13. I/we fully understand that the written ogresmaent (o be antered Info between mefus M&e h
Nogor Nigam Rudropur | sholl be the foundation of the rights of both porties ond the confroes
shail net be deemed 1o be complete unil the ogreement hos first been signed by me /s ond
thern by the proper officer authorized to enter Into contract an behalf of the Mogor Nigem

id. :*’ujfm;rﬁm that you cre not bound to oocent the lowest or any bid you receive. Ench As
chove
Address with phoas Ho. Signoture of Contractor /Tenderer
MName- b
DO (e sinssisecinnisassnsiimps iy Of sorusosiatte] pvains SR

Signature of Witnesses: Nome ond address :

Negar Nigam Rudrapur -

1 - ..n.%

Sy

N el s g
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N\
[Nome and oddress af’ﬁﬁ@@reﬂ' O? o
Subjech Leiter of Declaration for not havm been Blockilstad

We, [Nome of Firm)] have not been blacklisted/ debarred/ termination of contract except for reasons
af convenience of the employer by any Government/ Government board/ Corporation/ Company/
Swerutory Body/ PSU Company/ Non-Goversment/ Government of ony sovereign counteies/ Private

ogencies ond Funding Agencies In the last 3 yeorn.

For [Hame of Firm},
Authorized Signofory [ls fl and Initlals] Name ond Title of Signatory:

Name of Flem: Address:

Nagor Nigom Rydrapar i1
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FORMAT FOR POWER OF ATTORNEY FOR AUTHORISED SIGNATORY
FOWER OF ATTORNEY

{To bes wxected on non-ludiciol stomp paper of the oppropniote value by relevant Stomp Ach The
be fn the name of Hie firny/ company thot i susng the Powse of Atloenay),

We, M/s. (Mame of the firm/compeny with address of the ragisiered office) hereby con) ._3 Agpadhi-
ond authorise Mr./Ms. (Name ond residentiol oddress) who (s prasently employed with ey
the position of, us our Attornay o do In our nama and our banalf all or any of the e, &M&
necessaryor Incidentol to our bid for fhe work ___ (name of work), Incuding signing and whm‘fﬂmk o
applivation proposal, participotinginthe meetings, rasponding 1o gueries, subminion of
information/dotuments ond generally 1o represent us In oll the decling: with Nagar Nigam Rudrapur
or ony other Government Agenty or ony person, in conpedion with the works Inciuding receiving
poymenty, witngss megsurements, sign meosuremani books, compromise, settle, relinguish any daimls}
preferrad by the Hrm ond sign "Ne Claim Certificote” ond refer il or ony disputes to arbltrarion untif
the culmination of the process of bidding 1ill the Controd Agreament is emterad o with Nagor Nigam
Rudrapur ond therealter jill the expiry of the Confract Agreament?

We hereby ogree to rotify all aas, deeds and things lowfully done by our sald Astarney under this
Power of Anorney ond thol ofl acks, deeds and things done by our aforesold Atorney shall and shell
always be deemed 10 hove been done by us.

Doted this the....o.usrsimnnday of 20 {Signoture and nome of authorized signetery]

{Signoture ond nome in block letters of oll the remalning pormiers of the Hirm, Signesery for
theCompany|

Seol of firm/ Company

Witness hr Winess 2
MHame: Momes
Addresn Address
Ceoupaotion: Occupation:
Motes:

¥ To be exetuted by oll the members individually

v The mode of execulion of the Power of Altorney shauld be by the procedurs, if any, laid down
by the opplicable low ond the charter documents of the exequtanisls) ond when # & so
reguired the same should be under common seol offixed by the required precedure

Nagor Nigem Rudrapur IR
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y Dored:

&l mra% Jyou, Magar Nigum Rudropur, heving H: office or Nalnital Road, Near

pho, “Rudraper, Distict -~ Udhom Singh Negerlnorakhond - 263153,
r&ﬁred 1o a5 HMR, which expression sholl unless it be repugnont 1o the sublecr or
gl include s, turcassors and ousigm) hawﬁy&g agreed o ecelve the Bid of
i '“ iﬂ%smi ii“xa name xsf she Bldder/Nome of Comortdum with the some of Laad
¥ ot o ol soting on bebolf of B Consortum, ©
Geppl 5 gg@ %imm&wﬁér ratarred to as the “ﬁ%ﬂgﬁer wilch wapression sholl onless ¥ be
.um?ﬁ@xm o the subjecr or contoxt thereof indlude its/their executors odminlstrators, succassors
oned onlgne), For the Projec of BFP for “lvvltation 1o Trondorm Wesls Munagemant: Request for
Proposol for the Establishment of o State-of-the-Art Monicipsi Solid Woute Processing Fosility in
Bodiopor in Accordunes with SWM Rules 2018Y [hercinafier referrad o oy "he Project’)
pursyant 1o the RFP Document dated ........- itoed in respect of the Projec ond ether reloted
ducuments theralnafter collestively seferred to os "Bidding Documenn™, we Nome of the
Bonkl hoving our regiversd office o8 . ued one of ls bionches of
.. Inerelnober referred to o the "Bopk'l ot the reques of the Bidower, do
hwﬁ&y A terms of relsvont Ulowe of the RFPF Uocomenm bravocobiy, vcondhifonally ond
without reservation gutrantee the due ond folthful Bdlfillment ond compilonce of the terms and
conditions o the Bldding Documente llncluding the RFP Document] by the sold Bidder and
unconditionally und Irrevecably undertoke 1o poy forthwith fo ANN an amount of Ris 6,00,000/-
{(Rupsss Six Locs Only} o3 bld securily (hersinchior reforred to o3 the “Bid Securiry™) os our
orimoary obligotion without any demur, raservoiion, atourse, (ontest of protest amd withoul
seterence o the Bloicer [t the Bldder sholl faf w Wl or comoly with ol or ony of e erms
ad vonditions contgined (n the said Bidding Documents.

2. Any such written demond made by BNR sioilng thor the Bldder I in defoult of e due and
foubful fulfilment ond compllonce with the terms and condidons contained in the Bldding
Documents sholl be fingl, conciusive and Binging on the Bonk.

3. Wa, the Bonk, do hereby uncondiiinooily ynderioke to poy the omounts due ond poyoble
under this Guorantoe withour ony demur, reservalion, recourss, contest of protest gnd withou!
ony reference 1o the Bidder or any other person and respective of whether the ciolm of NNR
s disputed by the Bidder or not, mevely on the first demaond from MNNR stoting tha the omount
chaimad s due 10 NNE becouse of the fallure of the Bidder 1o fuliit and comply with the termg
and conditions contained in the Bidding Doouments including failure of the soid Bidder 1o keep
its Bid epen during the Bid volidlly perdod o3 outlingd Tn the soid Sidding Decuments for ony
recson whotsoever. Any such demond mode on e Bonk sholl be concusive os reguords the
amouns dus and poyoble by the Bonk ynder this Guarnntes, Howaver, our loblilty wnder this
Guarastes sholl be restricied to an omowt not exceading 85 6,005,000/ (Rupses Sk Lats Only).

4. This Guorgnies sholl be irrovoroble ond remain in full force for o period of 180 [one hundred
aighty} doys from the Bid Que Date indusive of o doim perled of S0 ixiy} doys or such
wxtanded perlod o3 oy be smuludly ogreed between NNE und the Bidder, and ogreed fo
by the Bank, ond shell conthue 1o be enforceoble Hill oll omounts under this Guorantee hove
Bean pold.

5. Ws, the Bank, further agres thot NNR ol be the swole udge 15 decide os 1o whether the
Hiclder i3 dn defoud of due and faithiul fultiiment ond compiionze with e terms ong weaditiont
vontained in the Bidding Dotumtents induding, Inter clio, the foliwe of the Bidder fo keep s
Bid open during the Bid volidity period outlined In the said Bidding Document, ond the
decision of NHR that the Binder & In defedt o oforesald shall Be Bool and binding on w,

MNugor Higem Rudiopur 4,
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7

10.

11

any Coury, Teibunal, Arbitrotor or ony other Auﬂ\ortty-.u
The Guargntes shall not be atfecad by ony change in the constittion o wi

Bicider or the Bank or cny cbsorption, merger or amalgomation of the Biddar or HayBdeo! Ty

any other person.

1o give full affec o this Guorantes, NNB shall be antitled 16 treut the Bosk us i;b HiniiRe
debtor. NNR sholl have fhe fullest fiberty without offecting in ony way the liohillty q?-q»%
under this Guargntes from fime 1o time to vary ony of the terms ond conditions contalmpg ®

the said Bidding Documents or to extend time for submisslon of the Bigs or the Bid \mﬁﬁiﬁp-.

period or the period for conveying occepionce of Letter of Intent Dy the Bidder or the petiod
for Rullillment and compliance with oll or ony of the Terms and conditions contained in the soid
Bidding Documents by the soid Bldder ar to posipone for ony thwe and fromr time o time any
of the powers exercisable by i ogaint the said Bidder und either 1o entarce or forbuar from
enforcing ony of the terms ond conditions contained In the said Bidding Decuments or the
securifies available to NNR, ond the Bark sholt not be relecsed from s Habfilry under these
presents by ony exercise by NNR of the liberty with reference 10 the matters aforesold or by
retson of time being given to the sald Bidder or uny other forbenrancs, act or omission on the
port of NNR or any indulgence by NNR to the s0id Bidder or by any change in the constingtion
of NNE or its ghsorption, margas or omalgomation with any other perion or ony other mater
or thing whotsoever which under the low reloting o suretles would but for this provision hove
the effect of releasing the Bonk from ite wuch llabifity,

Any notice by way of request, demond or otherwise hereuntder shall be sufficiensty given or
made i oddressed 10 the Bunk ond sent by courler or by registered moil to the Bonk at the
address set forth herein,

We undertake to moke the poyment on receipt of your notice of daim on us oddrassed 10
fnome of Bank clong with branch address) und delivered ¢t our above branch shell be
deemed to have besn duly outhorised to recelve the soid notize of dalm,

it sholl not be necessary for NNR fo procesd agoinst the seid Bidder hefsre proceeding
eguinst the Bank ond the guarentee herein rontolned shall be enforceoble agoinst the Bank,
notwithsionding uny other securly which NNR may have obtoined from the soid Bidder or any
other person and which sholl, of the time when proceedings ore token ogoing the Bank
hereunder, be sutstanding or unrealised.

We, the Bonk, further underiake not o revoke this Guorantee during s surrency sacept with
the previous express consent of NNR in writing.

- The Bonk declares that it hos the power 1o Iswe this Guarentes ond discharge the obligotions

contemploted hareln, the undersigned is duly outhorised and has full power 10 exeeute this
Guarantee for ond on behaolf of the Bank.

Signed and defivered by Bank

By the hond of Mr./Mg M5 tind awthorlsed affidol
[Stgnoture of the Authorised Signatory)

{Official Seul)

Nagar Nigom Rudropur [EKEE
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&

{SAMPLE]

DETAILS OF CONSTRUCTION PLANT AND EQUIPMENT [LIKELY TO 88 USEDJN@AS2YIN
WORK] AVAILABLE WATH THE CONTRACTOR .
o A - : e '-\‘I \ l‘v‘ —' Fy N

SNo  MNome of equipment R “Jos. Copacity s, ~
}‘ -
W™ -’
B k% - ORum
|
- 4 e
Signoture of Bidder {g)

Noger Nigom Rudropur .
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(SAMPLE)

(The offidavit is 1o be typed on stamp paper werth Rs. 10/- duly signed and no
effixing o revenue stamp of Rs. 2/~ only)

LITIGATION HISTORY
Name of Bidder or Pariner of o Firm:

a:’:-L ! !h ! ;—-—v- %

Date of | Nome of dient, couss of | Controct Disputad  Acual aworded Adeed For or
Award or | Hrigotion, and maotier in value omournt {Rs. In omoun against Rdder

filing [if dizpure and name of Lacs)

:“;m cadiguntiy {Rs. In {Rs. In Locs)
i process)
Lacs}
S - -l

Bidders Including thelr portners sholl provide Information on the history of the Bligotion or arbirrorion
resulting from contracts executed or under execution during the iosr five (5] yecrs.

Providing any folse or misleading informotion, or hiding any Information, may result in disquoiification
of the Bidder.

In additien, each of the pariners of the bidder sholl certify thot they cre not bonned by
CPWD/PWD/MES/ OR any other Govt. agercy.

Signature of Bidder

Magar Migom Rudrapur

R T Y
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Form ~ IX

Ta,
Munieipot Commissioner,
Nugor Nigom Rudrepur
Sk,

LETTER COMPRISING BID B8 ;
Nome of Work: ... Rt E

1. Haoving exomined the Press Note, Notice laviting Teaders and bid document i/ We offer 1o
exewte the worke desaribad above and remedy any defects therels in conformity with the
Condirions of the Controctl, specifications, drowings, Bili of Quontities ond Addenda for
percentoge rate below/ percentoge above/ of por a5 in the fipanzio! bid, as referred 1o in
refovont clowses of Instructions 1o Bidder,

2. 1/ We confirm that our bid Is according 10 the terms& conditions ond specifications laid down In
the bid documents. |/we hove furnished olf Information ond details necassary for eiigibiliyy and
huve no turther pertinent information fo supply.

3. Ifwe oho cuthorize the amployer or his representotive 1o opproach individuols, employers,
firsy ond corporations fo varify our competence ond general reputation,

4. 1/We undertoke to commence the works on recsiving the Notice 1o Procesd with work by the
contract documents,

5. 1/We ogree 1o keep the offer in this tender valid for ¢ period of 120 {One hundred ond
twanty) doys as menticned In the bid documents and not 1o madify the whole or any par of it
for any recion within the above perlod. If the tender is withdrewn by me/us for ony recson
wholsoever, the Eurnest Money deposited by me/us will be forfeired by the Nogor Nigom
Rudrepyr and other actions by bid documents may be tokens against me.

4. Furthes, 1/ We ugree thot in case of forfelture of Eornest Monay or Performonce Guarontee o
aforesaid, |/ Wa sholl be deborred for paorticipation in the re-fendesing process of the work.

7. ifwe hereby disinctly und expressly declare ond acknowledge thot before the submission of
my four tender {/we have corefully followed the ngtructions In the tender document ond thet
t/we hove mode such examination of the comrad documents ond of the plons, specifications
and quontity, ond of the location where the soid work iz 1o be done, ond wch lavastigation of
the work required fo be done ond regording the materials required 1o be furnished o5 to
gnoble mefus thoroughly understond the infertion of the zome ond the requirements,
covenants, ogreements stipulotions and resriciions comained In the contraer and i the seid
plons and specifications ond distinctly ogree that I/we will not heresfter make any claim or
demond upon NNE bosed upon or orising out of any olleged minderstonding or
misconception, the mistoke on myfour pont of the said requiremenis, dipuiatians, reuricions
and canditlons.

8. 1understand thar quomities given in the Bill of Quontities s Schedule "G’ ure lickle o change
up 1o any extent, | will not demand any compensotion/cost on this vccount.

2. 1fwe have depoilted and uploaded proof of EMD deposit for Bs. covviininieane.. for the work.

10, # my four tender s not ocepted, this sum sholl be returmed to me/us within 30t days of the
nward of the controd, I my/our Tender s accepted, the earnest money shall be returned 1o
wmefus on myfour emering Into o cantroct agreemant duly furnithing performonce Jadditional
performance secuity deposit, If upon infimotion belng given 1o me/us by the Nogar Nigom

Negor Nigom Rudrapyr K

e % = .
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Rudropur of performance security fodditional performonce security depostt defined in the
Tender Document, i/we foll 1o deposit the seme, then |/we ogree o the forfelhure of the_

BOATNELT Mmengy. e —
11. I/We undertake ond confirm fhot eligible similar workls) has/have not baen execut ﬁ’mqa Y

another contractor on o bock-ta-back batks. Further, if such a violation comes_to ik rofigedl

the Deportmeont, then I/'We sholl be deborred for tendaring in future foraver. J

violation comes to the notice of the Depariment before the dote of start of work
shall be free 1w forfeir the enfire omount of Eornest Money
Guarontes/Additienal Performance Guorontea.

12, Any notice rmuked to be served on me[as i d&ﬂmred 10 me/ us personaily or fo

posx. be desmed to have bmsn urv&ci on mefm at the time when In dwmw‘m of :
would be defivered at the address to which is sent. r)f(*r'r

13. 1/we fully understond that the writien sgraemaent {to be entered Info betwesn mefus m&the
Nagar Nigam Rudropur } shall be the foundation of the rights of both parties and the controct
sholl not be deened 1o be complete uniil the ogreement hos first been signed by me/us and
then by the proper officer cuthorized to entsr infc controct on beholf of the Nogor Nigom
Rudrapur.

14. I/we understund that you ore not bound to accept the lowsst or any bid you receive. Ench As
achove

Address with phone No. Signature of Contractor/Tenderer

Home- .

DO B 1 oiassansinmrasanessisnny » sy O wsssnvinscesnra serenass 2003
Signature of Witnesses: Nome ond address :
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Form—X

A\ <
[Mome ond oddrass a*‘\&s:@ayw‘}‘ O\: Sl

Sublect: Letter of Declaration for not hcw hesn Blockilsed

We, [Nome of Firm] hiave not been blacklisted/ debarrad/ tarmination of contract except for rewsom
of convenience of the amployer by ony Government/ Gevarnment board/ Corporation/ Company/
Smﬁmry Body/ PSU Company/ Non-Covernment/ Government of any soversign countries/ Private
ogendles and Funding Agencies in the fast 3 years,

For [Nome of Firm],
Authorized Signotory {in full and Initiok] Name ond Title of Signatory:

Mame of Firm: Address:

Magor Migom Bugrapur |
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POWER OF ATTORNEY

{To be sxacuted on non-judicial stamp poner of e spprogriots wlus by relsvart Stomp Act, T
be i the nome of e firm/ company fhat is aaong the Powar of Altorney).

We, M/s. (Name of the firm/company with oddress of the ragistered office] hereby e
ond authorlse Mr./Ms. (Name ond residentinl address) who s presently employed with, o uk endhhofllag, "
tha position of, as our Ammaytodoinownammdmnbehcﬁeﬁwmyo&fﬂnmdwésoﬂﬁ&mvgn" '
necessaryar Incidental o our bid for the work __ {name of work), induding signing and submiTHos of .
applicotion propesal, porticipotinglnthe meetings, responding 10 gueries, submission of
informatien/documents ond generally to represent us In oll the degling: with Nagar Nigom Rudrapur
or ony other Government Agency or any persorn, in comnedion with the works includling receiving
poyments, witness messurements, sign meosurement books, compromise, settle, relinguish any daim(s)
preferred by the firm ond sign "Ne Cloin: Certificote” ond refer cll or eny disputes to arbitretion until
the eulmination of the process of bidding 1l the Controo Agresment it entered info with Magar Nigom
Rudrapur and thereafter 1l the sxpiry of the Controct Agreement?

We hereby agree 1o rotify all aas, deeds ond things lowfully done by cur said Anorney under this
Power of Anorney ond thot oll acts, deeds and things done by our aforesoid Atrorney shall end sholl
ohwoys be desmed to have been done by us.

Dated this the s imrens day of 20 (Signoture ond nome of aucharized signatory)

(Signoture and nome in block letters of ofl the remalning partmers of the firm, Signatory for
theCompony)

Seal of firm/ Company

Witness 1: Wimass Z:
Hame: Mome:
Addresn Addrass:
Gecupation: Oceupetion
Hotes:

¥ To be executed by all the members individually

¥ The mode of exscution of the Power of Attorney should be by the procedure, iF any, laid down
by the applicable low ond the charter documents of the exectanisls) ond whes ot is so
reguited the sama should be under common seof affixed by the required procedure
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Boted:

fow fﬂ»}' you, Nagar Nigam Rudrapur, hoving its office or Nolnite! Road, Near
ofkehe, Rudrapur, District - Udhem Singh NogorUorakbond - 263133,
?ﬁs‘md o as NNR, which exprotsion shall unlest i be repugnont fo the subject or
brgal inclode Ty, successors ond ossigns) having ogresd to receive the Bid of
. [insert the nome of the Bldder/Noms of Corsortium with the aome of Lead
o fond ccting on behalf of iy Consortum, if
(‘PP i}wrmﬁor mf‘wred 16 o3 the “Bidder” which exprassion sholl unless it be
\zegum@ré o the sublect or context thereof Include ity/iheir exeanors adminisirators, successars
ared essigns], for the Projact of BFF for "Inviiation 1o Trandorm Wosle Managemani: Request for
Proposal for the Esfablishment of o State-of-the-Art Municipal Solid Woste Processing Facility in
Rudropur in Accordones with SWM Rulss 20187 [hecinofter referred 10 o3 "the Project”)
pursuant 1o the RFP Dacument dated .o stoed b esspact of the Proleg and other reloisc
documents {hereinafter collestively referred o as “Bidding Documents™), we [Nome of the
Bankl hovinig our registerad office of and ope of s brunches ol
. ihereinolter referred fo s the “Bonk"), at the reques of the Bidder, do
heraby in terms of ralevont Clouse of the RFP Docoment, irrevocably, unconditionaily and
wihhout reservation guaraniee the due and fobhful Fulfiliment and complionce of the rerms and
conditions of fhe Bidding Documents [including the RFP Document] Ly the sald Bidder and
wnconditionally ond frrevocobly undernoke to poy fortbwith 1o ANN on omeunt of s 6,00,000/-
{Rupees Six Lacs Only) o3 bid securlty fhersingfter referred to os the “Bid Seawity™ o our
primory obligation withaut any demur, reservotion, racourse, tonfest or protast and withou!
reference 1o the Bidder [ the Bidder sholl fall w0 fulfil or comply with ofl or ony of the temms
and conditinng eomalned in the 1aid Bidding Doaunseaiz

2. Any such written demand made by NMNR stoting shor the Bidder Is in defoult of tha due ond
toithful Fulfliment and compliones with the feoms and condilons toniained in the Bidding
Documents sholl be finol, conclusive and Binding on the Bank.

3. We, the Bonk, do hereby uncondifionolly underiske to poy the omounts due ond poyoble
under this Guorantee withowt ey deniwr, reservolion, recourse, contest or protest and without
any reference 1o the Bidder or ony other person and lirespedive of whether the cloim of NNR
is disputed by the Bidder or not, merely on the first demand from NNR stating thei the omount
claimed is due to NNR becouse of the fallure of the Bidder to fulfil ond comply with the terms
and conditions contolned in the Bldding Documents Including Tailure of the soid Bidder 1o keep
ity Big open during the Bid volidity period as outlingd in the soid Bidding Documents for any
recson whotsosver, Any such demond mode on the Bank shall be condusive o regards the
amount dus ond poyable by the Bouk under this Guorantes, However, sur flabllity under this
Guarantee sholl be restricted to an amount not axcaeding Rs 600,000/ (Rupees Six Locs Only).

4. This Guarontes sholl be irrevocable and remals in full force for o period of 180 [one hundred
eighty} doys from the Bid Due Duate inclustve of o cloim peried of 40 isiyl days or such
extended perod o3 moy be mutuoily ogreed between NNR ond the Bidder, and agreed to
by the Boank, and shoil continue 10 be enforcecbie Hil cll omounts under this Guarentee hove
been paid.

5. We, the Bark, further ogres thot NINR shall be the sole [udge 1o decide os 1 whether the
Biclder 15 In detoulr of due ond Eaithful fultitment ond complionze with the terms and conditions
contained in ihe Bidding Documents including, inter uifo, the fallure of the Bidder to keep s
Bid open during the Bid validity period outiined In the suid Bidding Documents, ond the
desislon of NMR that the Bidder s In defoull ac otoresaid sholl be finol und binding on us,

Magar Migem Rudiapur

T
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5 “InvBation ie Transform Wasts Monagement: Request for Hgmmi for the Establishment of o Stotes
of-the-Art Municipo! Solid Weste Processing Fadlily In Rudrepur in Ascordance with SWH Rules
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?i

10.

any Court, Tribunal, Arbitrotor or any other Authority.

The Guarantee shall not be offected by any chonge In the constitution or windifls uph
Bidder or the Bank or ony absorption, merger or amalgamotion of the Bidder or fimbd
any othar person. ‘

under this Guarantes brom time to fime to vary ony of the terms ond conditions contolmpd ¥ UT’T’“.‘ g

the said Bidding Documents or 1o extend time for submission of the Bids or the Bid valichiye o.._.
periog or the period for conveying accepionca of Letter of Intent Ly the Bidder or the peried
for fulfillment and complionce with oll or any of the terms ond conditions contained in the soid
Bidding Documents by the soid Bldder or 1o posipone for ony time and from time 1o time any
of the powers exercisable by It againi the eid Bidder und either 1o enfarce or forbesr from
enforcing any of the terms and conditions contained In the said Bidding Decuments or the
securities ovailable fo NNR, ond the Bank sholl not be released from Bis Habllty under thess
presents by any exercise by NNR of the liberty with reference 1 the matters oforesald o by
reoson of time being given to the sald Bldder or ony cther forbearonce, act or omission on the
port of NNR or any Induigence by NNR 1o the sald Bidder or by any change in the constitution
of NNR or its ehtorption, merger or omalgomation with any other person of sy other motter
or thing whotoever which under the low reloting 10 suretles would but for this provision have
the effact of releacing the Bonk from Its such lability.

Any notics by woy of request, demand or otherwize bereunder shall be sufliciently given or
mode if oddressed to the Bonk ond sent by courier or by reglsrered moll 1o the Bank af the
oddras set forth hersin,

We undertoke 10 make the payment on receipr of your notice of claim on us oddrassed 1o
[nome of Bank clong with bronch address] ond delivered of our gbove brandh shell e
deemed to have been duly outhorised to recelve the said notice of clalm.

it shall pot be necessary for NNR to procead ogoingt the soid Bidder befare proceeding
against the Bank and the guarontee hereln contoinad shall ba enfarcesbie agoingt the Dunk,
netwithstanding ony other securky which NNR may hove obtained from the woid Ridder or any
other persan and which shall, of the time when proceedings ore token ogoingt the Bank
hereunder, be outstanding or unrealised.

11, Wa, the Bank, further underiake nat 1o revoke this Guarantee during {ts cyrrency sxcept with

the previous express consent of NNR in writing.

12. The Bonk declares that it hos the power 1o Issue 1his Guorantes and dischorge the ohiigations
conlemplated hareln, the undersigned i dufy autherised and has full power 10 execute this

Guorantee for ond on behalf of the Bank.

Signed and delivered by e, Bk

By the hond of Mr./Ms G . ond outhorised efilcial,
[Signoture of the Authorised Signatory)

{Official Seol)

A
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n GPS Map Camera
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M/s R. S. ENTERPRISES ™,

DATE-WISE, WEIGHING SLIPS FOR THE MONTH ©F MARCH 2024

(PERIOD : 01-

EJJI’WIARCH 2024) )

cross | GROSS | TARE \ﬁ/iﬂﬁ JroTALNET [ NET
DATE WT. (DRY) WT. | WEIGHT }y IGEH WEIGHT IN |WEIGHT IN

(WET) | (DRY) (WET) KG TON
01-03-24 170280 18275 112465| 10455 O g7gts| 7820 65635|  65.635
02-03-24 157385 15740 99550 9270( " 57835 6470 64305 64.305
03-03-24 152750 10635 91550 6265 61200 4370 65570 65.57
04-03-24 158490 16865 98140 9430 60350 7435 67785 67.785
05-03-24 187685 16030 115520 9430 72165 6600 78765 78.765
06-03-24 166780 14300 103715 7400 63065 6900 69965 69.965
07-03-24 161960 14080 103515 7615 58445 6465 64910 64.91
08-03-24 145375| 12185 89505 6265 55870 5920 61790 61.79
09-03-24 150225 14115 97890 7615 52335 6500 58835 58.835
10-03-24 150280 13610 96455 7615 53825 5995 59820 59.82
11-03-24 170475| 12855| 111090 6265 59385 6590 65975 65.975
12-03-24 162905 13245 101890 7615 61015 5630 66645 56.645
13-03-24 178725| 16520| 115765 9430 62960 7090 70050 70.05
14-03-24 190945 2640| 117875 1185 73070 1455 74525 74.525
15-03-24 163085 18665 107210 9430 55875 9235 65110 6531
16-03-24 . 171630 16380 110720 9430 60910 6950 67860 67.86
17-03-24 166955 15270| 109565 9285 57390 5985 63375 63.375
18-03-24 177250 16620 114795 9270 62455 7350 69805 69.805
19-03-24 145870 13365 99370 7680 46500 5685 52185 52.185
20-03-24 155095 14510 103310 7515 51785 6995 58780 58.78
21-03-24 156195| , 12635| 101280 6265| 54915 6370 61285 61.285
22-03-24 159845| 14890| 103375 7450 56470 7440 63910 63.91
23-03-24 159875| 22050 101895( 11750 57980 10300 68280 68.28
24-03-24 174435| 11070| = 113575 5535 60860 5535 66395 66.395
25-03-24 0 0 0 0 0 0 0 0
[ 260324 159220| 19050| 106470| 11345 52750 7705 60455 60.455
27-03-24 _ 162040 12685 103885 6265 58155 6420 64575 64 575
28-03-24 157480| 14025 107025 7515 50455 6510 56965 56.965)
29-03-24 165970 11760 106095 6265 59875 5495 65370 65.37
30-03-24 174065| 12795 115295 6265 58770 6530 65300 65.3)
31-03-24 165370 13310 104265 7400 61105 5910 67015 67.015
GRAND TOTAL | 4918640| 430175| 3163055 234520| 1755585 195635 1951240 1951.24

g v w " A e

. /(: ¥




:__M/s R. S_.5Wﬂ2PRISES

MARCH 2024 D2l SOURCE SEGREGATED DETAILS OF GARBAGE

PERIOD: 01-31 MARCH 2024

o RUBBER _
WASTE | PAPER AND — sLasTics | ELASS| T o | DOMESTIC | v oTHER
T| /NET |PAPERBOARD METALS iN TEXTILE | HAZARDEOUS
3 /@EiGHT T TRIMMING INTON | _ o | LATHER GaSTE WASTE |IN TON
1N TON INTON
4 17.60 1.58] 7 075 0.3 2.82] 0.53 0.88 1.06 053] © 035 893
15.86 1.43 0.67] 0.5 2.54] 0.48 0.79 0.95 0.48 0.32] 8.5
13.91 1.25 0.59] 0.14 2.23| 042 070  0.83 0.42 0.23] 7.06
TR S4)7  17.11 1.54 0.73] 017 2.74| 0.51 0.86 1.03 0.51 0.34] 8.68
05,0824 1% 24.204” - 6.60] 17.69 159 - 075 0.3 2.83] 0.53 0.88 1.06 0.53 0.35] 8.98
06-03-24 | Q43| 690 1753 1.58 0.75| 0.3 2.80] 0.53 0.88 1.05 0.53 0.35] 890
07-03-24 |=--24.99 6.47| 1852 1.67 079 0.9 2.96] 0.56 0.93 1.11 0.56 037 9.40
08-03-24| 22.01 5.92|  16.09 _1.45 0.68] 0.1 257 0.48 0.80 0.97 0.48 032| 816
09-03-24 |  20.20 6.50] 13.70 1.23 0.58) 0.4 2.19] 0.41 0.69 0.82 0.41 027  6.95
10-03-24| 22.49 6.00] 16.50 1.48 0.70]  0.15 2.64] 0.49 0.82 0.99 0.49 0.33] 837
11-03-24| 26.92 6.59]  20.33 1.83 0.86] 0.0 3.25| 0.61 1.02 127 0.61 0.41] 1031
12-03-24|  25.98 5.63| 2035 ~1.83 0.86] 020 3.26] 0.61 1.02 1.22 0.61 0.41] 1033
13-03-24 |  25.09 7.09]  18.00 1.62 077] 013 2.88] 0.54 0.90 1.08 0.54 0.36] 9.14
14-03-24 |  25.51 1.46]  24.05 2.16 1.02] 0.24 3.85] 0.72 1.20 1.44 0.72 0.43] 12.21
15-03-24 |  26.05 9.24| 16.81 1.54 071} 04T 2.69] .0.50 0.84 1.01 0.50 0.34] 8.53
16-03-24 | 25.38 6.95| 18.43 1.66 078 0.8 295 0.55 0.92 1.11 0.55 037 9.35
17-03-24 | 2431 599 18.33 165] .- 078] 018 2.93] 0.55 0.92 1.10 0.55 0.37] 9.30
18-03-24 |  27.65 7.35]  20.30 1.83] 0.86]  0.20 3.25] 0.61 1.02 1.22 0.61 0.41] 10.30
19-03-24| 21.39 5.69| 15.70 1.41 0.67] 016 251 047 0.79 0.94 0.47 031 797
20-03-24 |  20.65 7.00]  13.65 1.23 058] 0.4 218] 041 0.68 0.82 0.41 0.27] 693
21-03-24| 21.94 6.37| 15.57 1.40 066] 015 249| 047 0.78 0.93 0.47 031 7.90
22-03-24| 23.64 7.44]  16.20 1.46 0.69] 0.5 2.59| 0.49 0.81 0.97 0.49 032]  822|
23-03-24| 2492 1030[ 1462 1.32 062 015 2.34] 0.44 0.73 0.88 0.44 029] 7.42
24-03-24 | 22.31 5.54|  16.78 1.51 071 017 2.68] 0.50 0.84 1.01 0.50 034] 851
25-03-24 0.00 0.00] 0.00 0.00 0.00] 0.00 0.00] ©0.00 0.00 0.00 0.00 0.00] 0.00
26-03-24|  26.39 7.71]  18.69 1.68 079}  0.19 2.99] 0.56 0.93 1.12 0.56 037 9.48
27-03-24| 26.73 6.42] 2031 1.83 0.86] 020 3.25] 0.61 1.02 122 0.61 0.41] 1031
28-03-24 |  22.50 6.51] 15.99 1.44 0.68  0.16 2.56] 0.48 0.80 0.96 0.48 032] 811
29-03-24 |  25.05 550/ 19.55 1.76 0.83] 020 3.13] 059 0.98 1.17 0.59 035 9.92
30-03-24 | 22.85 6.53] 16.32 1.47 0.69] 0.6 2.61] 0.49 0.82 0.98 0.49 0.33] 828
31-03-24| 2291 591 17.00 1.53 0.72] 017 2.72] 051 0.85 1.02 0.51 034 862
TOTAL | 717.08] 195.655] 521.43 46.93 22.16]  5.21f 83.43] 15.64] 26.07] 31.29 15.64 10.43| 264.62

Coaoragatord Dorrontaca Nf Tatal WWiaicht
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T ‘,
"2 M/s R. S. ENTERPRISES
~ SECONDARY POINT WEIGHT FOR THE MONTH OF MARCH 2024
(PERIOD : 01-31 MARCH 2024)
DATE GRQES.WE!GHTIN TARE WEIGHT IN | NET WEIGHT,IN | NET WEIGHT IN
P o KG KG KG TON
01-03-24 JA e, 46745 40215 40.22
02-03-24 f/I°F . &F 37835 41980 41.98
03-03-24 I T§ 250ty 42915 47290 47.29
04-03-24 U T U 87665 44425 43240 43.24
05-0324 ARG o : 59000 54475 - 54,48
06-03-24 * s 91210 45675 45535 ¥ 4554
07-03-24 ' 84350 44425 39925 39.93
08-03-24 77845 38060 39785 39.79
09-03-24 84310 45675 38635 38.64
10-03-24 78555 141225 37330 37.33
11-03-24 89815 50755 39060/ 39.06
12-03-24 88255 47590 40665 40.67
13-03-24 100130 55170 44960 44,96
14-03-24 102940 53920 49020 49.02
15-03-24 84335 45270 39065 39.07|
16-03-24 91325 48840 42485 42.49
17-03-24 86655 47590 39065 39.07
18-03-24 90995 48840 42155 42,16
19-03-24 68230 37430 30800 30.80
20-03-24 80825 42690 38135 38.14
21-03-24 77185 37835 39350 39.35
22-03-24 83190 42915 40275 40.28
23-03-24 85875 42510 43365 43.37
24-03-24 98005 53920 44085 44.09
25-03-24 0 0 0 0.00
26-03-24 73375 39310 34065 34.07
27-03-24 77155 39310 37845 37.85
28-03-24 82060 47590 34470 34.47
29-03-24 85840 45515 40325 40.33
30-03-24 98690 56240 42450 42.45
31-03-24 99280 55170 44110 44,11
GRAND TOTAL | - © 2618550 1384390 1234160]  1234.16|
) | =

2%
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M/s MUNISH AHMAD
DATE-WISE, WEIGHING SLIPS FOR THE MONTH OF MARCH-2024
= _ GROSS WEIGHT [ GROSS WEIGHT | TARE WEIGHT | TARE WEIGHT | NET WEIGHT | NET WEIGHT | TOTALNET | NET WEIGHT
DATE = _ (DRY) (WET) __(DRY) (WET) (DRY) | (WET) WEIGHT INKG | INTON
e enay _ Friday, March 1, 2024 124690 10685 85965 7635 37725 3050 40775 40.775 ¥
e « “Saturday, March 2, 2024 131165 10745] - 82850 7635 48315 3110 51425 51.425p
=t .Sunday, March 3, 2024 133745 7430 80055 4690 53690 2740 56430 56.43%
_ ™\ fhondlay, March 4, 2024 141280 7230 90175 4735 51105 2495 53115 (53.115%
A a)/A1GBscdy, March 5, 2024 148770 11675 96490 7635 52280 4040 56320 55.32|
VW%agesday, March 6, 2024 153485 7885 102590 4650 50895 3195 54090 54.09]
4“* Thu.:sddy, March 7, 2024 134925 11190 85970 7635 48955 3555 52510 "~ 5251
* Friday, March 8, 2024 128980 5990 85235 4200 43745 1790 45535 45,5354
__,i _Saturday, March 9, 2024 151610 6200 97280 3435 54330 2765 57095 57.095|
Aol Sunday, March 10, 2024 138155 5750 91540 3435 46615 2315 48930| 48.93
Sl Monday, March 11, 2024 155245 6230 - 99655| - 3435 55590 2795 58385 58.385|
Tuesday, March 12, 2024 143800 6515 98900/ ° 4200 49900 2315 52015 (52.015]
Wednesday, March 13, 2024 149830| . 9840 97510 7635 52320 2205 54525 54.525|
Thursday, March 14, 2024 143030 9365 97280 6870 45750 2995 48660 (48.66>
Friday, March 15, 2024 138830 10330 95660 6870 43170 3460 46630 46.63 |\
Saturday, March 16, 2024 135255 " 6300 91635 4200 43620 2600 46220 46.22[*
Sunday, March 17, 2024 154390 7055 100985 4200 53405 4325 56260 56.26("
Monday, March 18, 2024 152030 9280 110190 6030 46530 3250 49780 @9.78)
Tuesday, March 19, 2024 143900 12000 95385 7635 48515 4365 52880 52.88|a
Wednesday, March 20, 2024 140260 11815 100170 6870 41795 4945 46740 (46.74]
Thursday, March 21, 2024 140315 11365 93435 - 7Eae 46880 3730 50610 50.61 |-
Friday, March 22, 2024 146820 10780 102580 6870 44240 3910 48150 48.15 |~
Saturday, March 23, 2024 156645 12855| 105534 8275 51111 4580 55691 55.691 |+
Sunday, March 24, 2024 162820 17595 108830, 11470 53990 6125 60115 60.115|A
Tuesday, March 26, 2024 137575 10115 95945 6325 41630 3790 45420 45.42| "
Wednesday, March 27, 2024 124980 7455 90140 4085 34840 3370 38210 @
Thursday, March 28, 2024 154040 9450 104505 5780 49535 3670 53205 53.205(*
; * Friday, March 29, 2024 143535 17985 93135 11660 50400 6325 56725 56.725|~
Saturday, March 30, 2024 129440 13660 90015 9365 39425 4295 43720 43.72|~
Sunday, March 31, 2024 137525 6575 89355 4795 _ag170]  _—78ef—~  49950] - 49.95/
GRAND TOTAL 4282070 292345 2859994 189930] - 1428471 ) {  10388s| / 1s30116] (15301
Rl L
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Yy ‘ J
M/s Munish Ahamad
D2D March Month Source Segregated Details of Garbage
Dry Do Sk Plasti Rubber | Polythine
Wet Net | Wet P Plastic | Glass AN Lather & &
RY i Paperboar - 1 Botal ' 5
Weightin| Net d Witmiahe Weight | Weight L L. Textile | Tharmacol |Other/etc
- Ton Weight i Togn inTon | in Ton Tlin Weight in| e Weight | .in Ton.
in Ton Ton in Ton f
3.050]  15.075 2.186 1.809 1.960 1.508 2.261 0.905 4.447|
3.110]  12.530 1.817 1.504 1.629 1.253 1.880 0.752 3.696
. 2.740]  18.115 2.627 2.174 2.355 1.812 21T 1.087 5.344
Mon@ay, 4 21.06 2.495|  18.565 2.692 2.228 2.413 1.857 2.785 1.114 5.477
Tuesday, Marehy 572024 22.39 4.040]  18.350 2.661 2.202 2.386 1.835 2.753 1.101 5.413
Wednesday, March 6, 2024 20.40 3.195| 17.200 2.494 2.064 2.236 1.720 2.580 1.032 5.074
Thursday, March 7, 2024 19.38 3.555]  15.825 2.295( . . 1.899 2.057 1.583 2374 0.950 4.668
Friday, March 8, 2024 14.27 1.790] 12.475 1.809 1.457 1622 1.248 1.871 0.749 3.680
Saturday, March 9, 2024 22.41 2.765]  19.340 2.804 2.321 2.514 1.934 2.901 1.160 5.705
Sunday, March 10, 2024 17.90 2.315]  15.580 2.259 1.870 2.025 1.558 23371 T 0935 4.596
Monday, March 11, 2024 22.26 2.795|  19.465 2.822 2.336 2.530 1.947 2.920 1.168 5.742
Tuesday, March 12, 2024 19.54 2315  17.225 2.498 2.067 2.239 1.723 2.584 1.034 5.081
Wednesday, March 13, 2024 19.27 2.205]  17.060] 2.474 2.047 2.218 1.706 2.559 1.024 5.033
Thursday, March 14, 2024 22.54 2.995] 19.545 2.834 2.345 2.541 1.955 2.932 1.173 5.766
Friday, March 15, 2024 19.37 3.460]  15.905 2.306 1.909 2.068 1.591 2.386 0.954| 4.692
Saturday, March 16, 2024 19.39 2.600]  16.785 2.434 2.014 2.182 1.679 2518 1.007 4.952
Sunday, March 17, 2024 2137 4.325]  17.040 2.471 2.045 2.215 1.704 2.556 1.022 5.027
Monday, March 18, 2024 19.92 3.250]  16.665 2.416 2.000 2.166 1.667 2.500 1.000 4.916
Tuesday, March 19, 2024 19.51 4365  15.140 2.195 1.817 1.968 1.514 2.271 0.908 4.466
Wednesday, March 20, 2024 17.70 4.945]  12.750 1.849 1.530] " 1.658 1275 1.913 0.765 3.761
Thursday, March 21, 2024 16.37 3.730]  12.635 1.832 1.516 1.643 1.264 1.895 0.758 3.727
Friday, March 22, 2024 16.54 3.910] 12.625 1.831 1.515 1.641 1.263 1.894 0.758 3.724
Saturday, March 23, 2024 21.39 4.580|  16.806 2.437 2.017 2.185 1.681 2.521 1.008 4.958
Sunday, March 24, 2024 21.08 6.125]  14.950 2.168 1.794] T 1.944 1.495 2.243 0.897 4.410
Tuesday, March 26, 2024 19.55 3.790]  15.755 2.284 1.891 2.048 1.576 2.363 0.945 4.648
Wednesday, March 27, 2024 19.63 3.370]  16.260 2.358 1.951 2.114 1.626 2.439 0.976 4.797
Thursday, March 28, 2024 18.07 3.670]  14.400 2.088 1.728 1.872 1.440 2.160 0.864 4.248
Friday, March 29, 2024 18.40 6.325| 12.070 1.750 1.448 1.569 1.207 1.811 0.724 3.561
Saturday, March 30, 2024 | 18.12 #4295 13825 ¥ 2.005 1.659 1.797 1.383 2.074 0.830 4,078
Sunday, March 31, 2024 15.59 1.780] 13810 2.002 1.657 1.795 1.381 2.072 0.829 4.074
Total 577.656 103.885| 473.771 68.697| 56.853| 61.590 47.377 71.066 28.426 139.762
" Segregated Percentage Of Total Weight : 75.805

/
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M/s MUNISH AHMAD

DATE-WISE, WEIGHING SLIPS FOR THE MONTH OF MARCH-2024
- | SROSS e TARE e weiGHT | ToTAL NETH | NET weiGHT )
DATE WEIGHT | WEIGHT (DRY) WEIGHT IN KG P |
(DRY) (DRY) b
Friday, March 1, 2024 61640 38990 22650 2265
Saturday, March 2, 2024 81190 45405 35785 357%
Sunday, March 3, 2024 71625| 36050 35575 355}

Monday, March 4, 2024 75910 43370 32540 32540t

Tuesday, March 5, 2024 81320 47390 33930 33930(
Wednesday, March 6, 2024 80065 46370 33695 33695
Thursday, March 7, 2024 72610 39480 33130 23130
Friday, March 8, 2024 76835 45565 31270 31270
Saturday, March 9, 2024 73705 38715 34990 34990
Sunday, March 10, 2024 73185 42150 31035 31035
Monday, March 11, 2024 82475 46350 36125 36125
Tuesday, March 12, 2024 78810 46135 32675 32675
Wednesday, March 13, 2024 89065 53805 35260 35260
Thursday, March 14, 2024 72830 46625 26205 26205
Friday, March 15, 2024 74380 47115 27265 27265
Saturday, March 16, 2024 65825 38990 26835 26835
Sunday, March 17, 2024 85700 50805 34895 34895
Monday, March 18, 2024 84305 54440 29865 29865
Tuesday, March 19, 2024 79530 46155 33375 33375
Wednesday, March 20, 2024 76160 47115 29045 25045
Thursday, March 21, 2024 82125 47880 34245 34245
Friday, March 22, 2024 86745 55130 31615 31615
Saturday, March 23, 2024 92485 58180 34305 34305
Sunday, March 24, 2024 99420 60380 39040 39040
Tuesday, March 26, 2024 72180 47530 24650 24650
Wednesday, March 27, 2024 " 55340( 37315 18025 18025
Thursday, March 28, 2024 90955 55820 35185 35135
Friday, March 29, 2024 90025 51695 38330 38330
Saturday, March 30, 2024 72840 47240 25600 25600
Sunday, March 31, 2024 92125 54565 35366] 35366
GRAND TOTAL o 2371405] 1416755 1 952456|/ 1952456

7 7
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S ¥ indian-Non Judiclal Stamp

@ Haryana Government
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Repongnt .
MName: Pefati Van male ihdin pviid ()F ‘JT‘
H.NofFioor - 18l SoctorMand : Mz Landmark : Tower a giobal business ;ﬁﬂn-;.-
j Clty/Village : M g rond District : Gurugram Btate: Haryana

Phone:  Bastwmgy
Purposa : AGREEMENT OR GENERAL AGREEMENT (o be submitisd 3t Concamed olm:l

!

iy 0 AN .. S

MEMORANDUM OF UNDERSTANDING
THIS Memorandum of Understanding (“MOU™) is made and executed on this 2\__ day of May, 2023

BY AND BETWEEN

Perferti Van Melle Indla Private Limited , a company incorporated under the piovisions of the
Companies Act, 1956 and being governed by the Companies Act, 2013 and having its registered office at
47 Niilestone, Delhi-Jaipur Highway, Village Manesar, Gurugram-122050 and its corporate office atl™
Floor, Global Business Park, Tower A, MG Road, Gurugram-122002 (hercinafter referred w aj
“Corporaic Spunsar™ which expression, unless repugnant to the context her.io, shall mizan and mclnde
its successors and permitted assigns) of the FIRST PART,;

AND

MUNICIPAL CORPORATION RUDRAPUR, s municipality constituted uader the Uttar Pradesh
Municipal Corporation Act, 1959 as amended, having its office at Nagar Nigam, Nainital Road. Near
Indira Chowk, Rudrapur, Zila - Udham Singh Nagar, Uttarakhand - 263152 through its Mayer Shri
Ranmpal Singh (heremafler referred to as “B{CR”, which cxpression, unless répugnant to the context
bereto, shall mean and include its successors and permilted assigns) of the SECOND PART,

As the context may require, "MCR" and “The Corporate Sponsor™ shall hercinafler individually he
riferred o as a “Party” and collectively as the “Parties.”

WITEREAS

A.  MCR is responsible for collection, segregniion and disposal of domestic wastes geding penerated in
its municipal boundaries.

#3.  The Corporale Sponsor is engaged in the business of manufacturing, selling, marketing and
distribution of a large range of packaged confzcrionary and ayurvedic products.

0

MCR has approached the Corporate Sponsor to support a project in relotion to spreading awareness

‘é\ Page Lof &
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under Corporate Social Responsibility (CSR) program as more particularly inentioned JIJ}E?T"'.-“
Anmnexure 1 (*Project™). ] 1:’:\

Defined Terms

LI A Ol

“Support™ shall mean and include support which is to be provided by the Corporate Spndﬁpqe\MCk'\ﬂfe\ob Nt/ i
part of its Corporate Social Respousibility as in accordance with provisions of the Companies Act, }, AV

as specified in Annexure 1. W e OF e 3

Neen?
.,

Term

This MOU shall commence from May 2™ 2023 (“Effective Date™) and shall continue and remain in full
force for a period of one year (“Term™) unless otherwisc extended by the CS in writing.

SCOPE OF SUPPORT

Subject to the terms and conditions of this MOU, the Corporate Sponsor shall, entirely at its own costs and
expenses, provide the Support as specified in Annexure 1 or such other support which it may approve.

CONSIDERATION

Subject to Clause 3, the Corporate Sponsor has agreed to provide Support to MCR in furtherance o its
philanthropic purpose, under its CSR policy. Corporate Sponsor should not be liable for any

otherfadditional expenses whatsoever.
The Corporate Sponsor shall have the right 1o include, in all modes of its promotional material and/or

advertisement(s), the details of the Support being rendered by it to MCR at its sole discretion.

RIGHTS AND OBLIGATIONS OF THE CORPORATE SPONSOR
The Corporate Sponsor shall have the following rights and obligations under this MOU:

It shall be required to provide the Support strictly in accordance with this MOU;

It shall be entitled 1o engage third party agencies for providing the Support or assign any part of the
Support. MCR shall have to provide its written consent to such third-party agency. in case any parl of this
MOU is being assigned to such third party agency.

The payment, fees, remuneration, wages, salary, claims or compensation of the personnel deployed by
third party agency shall remain with such third party agency only.

The Corporale Sponsor may also display its brands, at such cvents/occasions as may be deemed
appropriated by it. '

TERMINATION

Either party may discontinue or terminate this MOU any time by serving a prior written notice of 30 days.
In case of any breach, cither party may terminate this agreement forthwith- without incurring any liability,
CODE OF CONDUCT

PVMI believes in conducting its business as per the principles spelt out in PVMI's Code of Conduct
available at its website www.perfettivanmelle.com or group website www perfettivanmelle.it. And MCR
shall at all times adhere stricily to the ssid Code of Conduct while dealingfinteracting with Corporate

Sponsor.
Page 2 of 5

w [%\WOX/



el ¢, 563

i 8.  MISCELLANEOUS f

’ MCR and the Corporate Sponsor shall be and act as independent parties and under nog:l
this MOU be construed as one of partmership, employment, principal and agent or j nt ;c

them.
82 Charges, if any, and all otier expenses in undertaking this Project shall be incurred h}"fh'

and seffled between Corporate Sponsor and such third party agency as per their r::spc,c‘lf#e a
MCR shall have no right to impose/request any costs/charges onlo Corporate Sponsar. e i

83  This MOU and the documents related hereto set forth the entire understanding of the Parties r latgp{ Withe (70"
subject matter hereof, and all other and/or prior understandings. whether written or oral, arc*-hercby
superseded.

84 This MOU may not be modified, amended, waived, terminated or supplemented excepl in accordance with
its cxpress terms and in writing execured by both the Parties.

85 Any provision of this MOU, which is or may become prohibited or unenforccable in law, shall be
ineffective only to the extenl of such prohibition or unenforceability without invalidating or affecting the
Temaining provisions of this MOU.

8.6 Each of the rights of the Parties hereto under this MOU are independent, cumulative and without prejudice
10 all other rights available to them, and the excreise or non-cxercise of any such rights shall not prejudice
or constitute a waiver of any other right of the Partics hereto, under this MOU.

8.7 All notices required and permitied under the provisions of this MOU or by law to be served upon or to be
given to a onc Party by othier Party hercto shall be deemed duly served or given if delivered by hand or
through registered post at the respective addresses mentioned under this Agreement.

88 This MOU shall be governed by the laws of India.

89 Nonc of the parties shall be obligated to perform duties duc 1o Force Majeure situations.

IN ACCEPTANCE WHEREOF THE PARTIES AFFIX THEIR SIGNATURES HERETO.

For Perfettl Van Meile India Pvt Ltd. For Municipal Corporation Rudrapur
Through its autherized Signatories Through its authorized Signatories

o qe Kﬁ'xt_
i~ Neuwe: Shi Rampal Singh

My RPhgelh) et (X/

GH

Sl
MAYOR
}r . Munlclpal Corporation Rudrapur
| Udham Singh Nagar (U.K.)
F

~ ZPEATL Cup) |

b, 4
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Annexure |

rUndcr this MOU, the Corporate Sponsor shall undertake two projects for the benefit of'#bﬁgl tlarge, as 2 «

per its philanthropic sgenda. Under Part A of the Project, the Corporale Sponsor shall urii'dcm
in Ward 38, of source segregation of demestic waste into dry and wet for scientific and susfai
disposal, and under Part B of the Project, it shall help the MCR in establishing a Material Reco -
Facility (MRF).) NG *\“’? R
The roles and responsibilitics of both the Parties for these two Projects has been explaincd bt:[c'rw;h Y

< OFuTT”

PART A (Awareness drive for Source segregation of domestic waste into wet and dry, in Ward 38) -

The third party agency as appointed by Corporate Sponsor will be responsible for Generating
Awareness about the source scgregation in Ward No 38 Rudrapur, Udham Singh Nagar.

Support by Municipal Corporaticn

Municipal Corporation Rudrapur through it's representatives/nodal officers in office of Sanyukt
Nugar Nigam will help in following activities in Ward 38:

1.Providing support to appointed NGO to carry out Awarencss program;

2.Providing Dustbin / barcoded Waste bags for houscholds;

3.Providing Information, Education Communication (IEC) material to appointed NGO for executing
their Awarcness program;

4.Monitoring of work being done by appointed NGO for their Awareness program;

5.Ensuring daily movement of Waste pick up vehicle via Migam's Paryvavaran Mirras or deputed stafT,
6.Parlicipating in as many Awareness programs and other stakeholder meetings during the duration of
activities by appointed NGO;

7.Endeavour to facilitate wastle sepregalion at source initiative even after closure of Awareness

program.

_—~Support by Carporuate Sponsor

Corporate sponsor will facilitate the following [or the Project:

Support the project, including:
1.source segregation of domestic waste through appointed NGO;
2.cfiective disposal of segregated dry and wet waste in scientific and sustainable manner via
appointed NGO;
3.creuting awareness with the civil society on the need for segregation via appointed NGO;
4.conducting due diligence of work being dane by appointed NGO via impact studies;
5.be present for as many stakeliolder meetings as possible. during course of this project by
appointed NGO.

Pagedois

PR i
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‘ o

. -
o g a1 —~PARTB (Drs !\lRFdn’rQ-'-: i
¥ a1 syl 2 , 1 9
& = Unde Pami B of this projoct the Corporate Sponsor shall helpsuepont =2
@ MRF center will be ised for furnther segreg=tion of mixed &y wasis it is e
c N W
€2 Sapport by Magicipsal [‘amnﬁnn‘) ,h . e

8 . = A
! -._,f‘*-xa.,--

;G ke
& - B
£3 Municipal Carporation Rudrapur through it’s represeatatives In office OFSHQ;F W‘:‘m =i
help io following activities for MRF:

.

aey
£4
1.Conzuct Feasibility study & Identfication of approprizte place for establicement of MRF;
&5 2.Develop the layout plan and specifizations of MRF that oeods to be exmblished;
3.Sort all applicable 2pprovals, licerses, and permits as may be roquined for the puspese of
esuablishment of MRF;
6 4.For the purpese of operation and maintenance, MCR will be respoosisie for previcize
manpawer including but not limited to persons from Self Help Groups;
5.Shall remein responsible for security, opkeep, mainicnance =od undertzke the repas as ooy be
87 required of MRF center.
Support by Corporate Spanser
e
8.
$ Corporate sponsor will facilitate the following for the Project:
Lhelp/support setting up of a MRF ceater through the thind party agency, subject o receipt of
applicable gpprovals/senctions as may be needed;
2.provids financial suppost to Crird parly agency responsible for setting up MRF 25 per the tenns
of the contract;
4 3.endeavour to conduct due diligence of work being deone by appointed third party agency towards
'S setup of MRF;
=3 4.endeavour to work on beautification of the MRF by creation of green space outside MRF center
%’ - through the appointed third party agency,
N
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NEWIMPACC (SV)/ up14014104/ GAUTAMBUDDH NAGAR 1/ UP- GBI

SUBIN-UPUP1401410453445420231770V
NTPC VIDYUT VYAPAR NIGAM LTD
Article 5 Agreemen! or Memorandum of an agreemenl

Not Applicable

NTPC VIDYUT VYAPAR NIGAM LTD
Nol Applicable

NTPC VIDYUT VYAPAR NIGAM LTD

100
(One Hundred only)

Memorandum of Understanding

Ihis Memorandum of Understanding (*“MOLU”) is made and entered into on 30" day of
November 2023 between:

NVVRNTPLC Vidyet Vyapar Nigam Lid.); a wholly owned subsidiary of NTPC

Ltds daly registered under the Companies Act, 1956 and having its Registered Office at
N1 £C Bhawan, Core 7, SCOPE Complex, 7 Institutional Area, Lodhi Road, New Delhi-
110003, INDIA. (herein after referred to as “NVVN”, which expression shall mean and
include unless repugnant to the context. its successors, and permitied assigns). of the
FIRST rART.

AND

NAGAR NIGAM HALDWANI KATHGODAM, is the civic body that governs the
city of Haldwani in Untarakhand, India and having its office at Nagar Nigam , Nainital
Ruwl  Haldwani, Uttarakhand 263139 (hereinafter referred to as "NNHK™). which
eapression shall, uniess the context otherwise specifies, means and include its
suecessors and nermitted assigns on the SECOND PART.

AR < 7’/79?‘

/’\
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RY o %
) ] i e Fanaihae.” 5 g,
Party” shafl mean NV VN or NNTK nlividually, "Parties” shall VN andh INHEK
o s - Ay y
collectively., W !
i & e M
A T

This MOU between Nagar Nigam [laldwani-Kathgad pi&
NVVN is for setting up a Municipal Solid Waste VS W )i,
Charcoal Plant Facility in Haldwani, Uttarakhand. NG w"\ﬁ_,,f
WHEREAS; QR

I. NNIK expressed its interest in setting up a MSW to Torrefied Charcoal Plant
facility based on Torrefaction technology at Haldwani to dispose of the
carbonaceous component of MSW.

2. NVVN shall develop a MSW to Torrefied Charcoal plant on Build Own Operate
(3OO basis at a land allocated by NNHK free of cost.

3. NVVN shall have the ownership and right to sell all the products generated from
the said plant.

4. NVVN shall have the right to use the Site for “Setting up a 500 TPD, MSW to
Torrefied Charcoal plant facility”™ and its ancillary facilities including rooftop
solar plant to meet the power requirement of the plant.

5. The other agreements like MSW Supply Agreement and Land Use Agreement
between NVVN and NNHK shall be signed later on with major obligations
summarized as under:

AL Obligations of NNHK:

I.  NNHK shall provide approx. 10 acre suitable land free of cost for the project
along with boundary wall. The land should be free from water logging, above
high flood level, and 732 from encumbrance.

II.  NNHK shall ensure delivery of preferably pre-segregated Municipal Solid
Waste (MSW) at designated Waste Tipping Floor of plant premises free of cost.

III.  NNHK shall ensure that at least 500 MT preferably segregated MSW is
delivered daily to the plant.

IV.  The delivered MSW shall not include inerts and prohibited items specifically
mentioned in Annexure-1 so as to ensure a minimum GCV ot 2000 kcal/kg.
NNHK shall provide preferably segregated dry waste to the extent possible.

V. NNHK shall also provide other basic amenities at the project site like All-
weather approach road [rom existing road to plant boundary of minimum width
7.0 m. street lighting on approach road and outside plant premises, sewer line.
Right of Way, drainage outside plant premises, and other basic facilities. etc.
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NNHK shall provide water supply connection for drinking watey |su§cft§1@’? (\'\'

plant construction and operation period. Additionally, NNIHK 5 }J\
KLD of preferably treated STP water for construction activiti
of preferably treated STP water for process application during{h
within the plant battery limit.

&M

el " el e

< ey B
NNHK shall provide power connection of -2 MVA (min. 11 %VQ) WL 150
kW for Construction Power within plant hmtuy limit. The plant macl‘nﬂer‘r
shall be powered by this connection on a pay-per-use basis.

L I

Development and maintaining of green belt (as applicable) other than 10 acre
for plant facility shall be in the scope of NNHK.

Diversion of any Electric Line passing through the proposed project site. cutting
down the trees existing on the proposed site (if any) and their disposal and
diversion of Forest Land (if any) before handing over the site to NVVN shall

be done by NNHK.
NNHK shall obtain Environment Clearance (if applicable).

NNHK shall take back the unutilized contents of MSW (Inert and process
rejects) for safe disposal at its own cost.

Development and maintaining Scientific Land Fill facility (as applicable) shall
be in the scope of NNHK. The Scientific Land Fill should not be in an adjacent
area of the said MSW project.

The concession period of the project shall be 30 years initially. This may be
extended further on similar terms and conditions with mutual consent of both

the parties.

B. Obligations 6/ NVVN:

I

HI.

Iv.

NVVN shall set up a MSW to Torrefied Charcoal Plant on Build Own Operate
(BOO) basis at a land allocated by NNHK.

EPC of MSW to Torrefied Charcoal Plant Facility including installation and
commissioning.

Smooth Operation & Maintenance of plant through deployment of third-party
O&M contractor for 25 years.

Utilization of approx. 500 MT per day of MSW everyday while complying with
CPCB guidelines.

Generating High Calorific Value Fuel similar to the nature ot Mineral Coal for
Co-firing in thermal power plants or nearby process industries.

AR <i‘-»«:‘fﬁ?:7
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VL. NVVN shall have the ownership and right to sell all the products
products generated from the said plant including revenue from Cag
if any
VII.  The proposed plant shall comply with the latest environmenta T
The above is a non-binding MOU. However, both NVVN and NNIHK sl JI il

legally binding agreement, subject to the approval of the respective mdnage:mf@

For and on behalf of :-
NVVN Limited. New Delhi

For and on behalf of :-
Nagar Nigam Haldwani-Kathgodam

Authorized Signatory W

Authorized Sig%ﬁ‘qﬂ ﬁ(‘

Name: Ms. Renu Narang

Name: Sh. Pankaj Kumar Upadhava

Designation: Chief Executive Officer

Designation: Municipal Commissioner

Contact Address: 5th Floor. EOC Complex,
NTPC Ltd.. A-8A, Sector 24. Noida. Uttar
Pradesh 201307

Contact Address: Nagar Nigam . Nainital
Road . Haldwani. Uttarakhand 263139

[ Witnesses \

’ - /)
1. An osende bl cﬁ’yh Kawde Lz il
m%un’:z/ﬁ aGm Fld- an‘
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Annexure-l

List of Banned Items in the Waste:-

« Construction & Demolition Waste
¢ Anatomical Hospital Waste

*  Asbestos

* Bio Hazardous Waste

¢ Electronic Scrap / E Waste

e DBattery Waste

*  Lxplosives

¢  Waste free from Trace Elements and Heavy Metals i.e. Cyanide. Arsenic ctc.
e Mineral Acids

« Radicactive Waste




574 A\mm s 1Y

= 05944-250747, Mo. 9411107868

E-mall-namamigangausn@gmail com

T ey e afesr

fRaior 9w, SRS 9IS A, SRHRE TR |
] ﬁ?ﬁzqﬁﬂvﬁmﬁﬁm$ﬂmﬁl’wﬂ%m TR, - 263153

7 N (1

. S,
PR Ny
Y S
2 J 4 Rl S
= F—9d BN/ |
¢ S Igrn N ‘
- & o b —_—
~20#3- Rambabu Vs Nagar Nigam Rudrapur

fesie— & 012024
T SRA, ;
Y fATH SRR,
FeARITIN |
[EERES HHHIG_TH0SHI0€10 ERT OvA.
& Anr. & |F= ¥ aiRe ) 52247 .20
M B T4 | | T oF
m, i e
SWRIF [Avgs amus HAaed G5E 1094 / THOSHOEI0 / 2025—24 fo=1e 29.12.2023
Uz 1095 / GHOSTOEI0 / 2023—24 & 30.12.2023 @ BH § fAHTH 02.01.2024 @1 gF dad
§ gre Few & H H Aex AFd B 8 [P gA § Beq UEY 9 Frael ars e
40 MLD ¥igwr faar suariRa gu € deuivl 94 ¥ yaifda 8 381 2 | Ay gHostiodo &
fder W Sm9g SeERiETR A T T eriEd 3 JRag SR AR ¥ garEe g Wl
FHeamh T4 /e 79 # R w® Tl 9 aorredlo wodiodo i gwarfa @l
B UTFHEd OUR [l ST @1 BT Sy AT 19/SE-CD US NAGAR/2021-22 ¥ 15.9.
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26.04.2023 g_T M s. NIS Engineers India Pvt. Ltd., New Delhi @I MICRO TUNNEL TR &
TTSHT TR A %_{l EE ﬁf@’d foran < | Iad ® HH A M/S. NIS Engineers India Pvit.
Ltd., New Delhi §INT 307 BTITerd U NISE/Rudrapur/2023/3728 f697a 23-05-2023 €T
Preliminary Report g @ 7T B

MICRO TUNNEL ® Sewer Pipe 4-5 610 98] @« & =1d 981 S+ @1
goma fear M | YER H {olel Wi YW B @ BROT UG MICRO TUNNEL T8 g
e B89 @ BT Sewer Line BT T SHHT ARAV HAT A T8 BT |
MICRO TUNNEL 8 4 d—dg ¥ 798l 44 Gﬂﬁw O Hoaoll A&l &1 Udig
JTSE BIF P AEIEAT B | doarell T F cafere e H @ HIRYT Branch Sewer 9
foTaT ST SR T8 2 |
Riedl & et =g+ & gra-a § SeaifarfRal & Arfee™ &q o ufta fear T
81 daEEE H Sad el uv siffom fota R o B fRmme 21.12.2023 @1 @i,
ool U9 Eewd] T, SRnEne YN, SERIG ®) Sfedeldl ¥ 4o Smaiirg @)
g oft | S Yo% ¥ v, TIeTd Ud w@Endl AT, STRRITS I, 9N gl
frder o 7 5 gt 1 BT Tap FX TP BT AV SREE A 8| wfa wee
ERT Rehabitaion Cost W aufed = @ g vd fde Ry o & {59 @l =
sfeay fear 8, 9= e Y geR & oy 7 a1 &g | B9 89 @ gq, e
aRATAAT @ AT 8 Rehabilitat {1 W 8, Rehabilitaion Cost @1 3ffesere
g | Ffrener @) fafed o g R fvmr @ IoRe Ry &1 |sa o
farar ST | T fFAR g IfUEHY Bl g 8U UM ey WR & Rl Al dur
B WY |
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1&D Works for Kalvayi River in Rudrapurunder Namuoni Gange Prograim

S77

C:v:.?*\m -5

Detaited Project Report

Estimate of Rudrapur Sewerage (I&D} Scheme (Kalvani River) Und M!\-H,.L\H GANGE

PROGRAMME

FORDI- J (NMC G, GOl -();mqﬁ/;\

Q A"P.\

| ESTIMATE FOR I/D WORKS OF KALYANI RIVER OF flﬁz ms*m‘ifgjb,}l UR @,,NDFR
L ol NAMAMI GANGE PRGC&@ Nots y{ﬂ{ e
: ' Fs’hm( ""{ Avis! ¥
I S. No. Deseription of Proposal L, Amdum’ﬁ Akhs R{m arks
R . N ) O, S.) hé\: /
A | WORK TO BE CARRIED QUT BY UKPJN o (/—,».m LA 2
1 1&D Works | Y o
1.1 | Bank sewer on RHS 356067 ,
122 Bank Sewer on LHS il | 2755.53 N
1.3 Rising Mains & Thrust Blocks 1 g 2367.53 i
| 1.4 | Collection Chambers/Inspection chambers 727.68
k8 Nala Tapping Aggangements 73,51 o
1.6 | Gabion Structure 8581.77
1.7 Ghats-4 nos 99.09
18 | Trenchless crossings at 2 places of 30 m cach (@ Rs. | 30.00 |
T 150,000 per RM) | \ g
1.9 | Bridge for approach road to STP 04.48 ]
L | Subtotal - (1) | 18299.25
2 Sewage Pumping Stations N i iy
21 Civil Costof’ 7 Nos ISPSand 1 TSPS 2879.82
2.2 | Electrical Cost of 7 Nos ISPS and 1 TSPS 220.64 o 4
| 23 Mechamical Cost for 7 Nos ISPS and 1 TSPS r ”’463 (].) IS S
' | IN Sub total - (2) | 556410
.3 ! Sewage Treatment Plant - 54 MLD ] '
34 [Civil 343146 T
3.2 | M&E & Instru/SCADA 4860.00 f=
3.3 | Plant Roads - 6 m wide 143.12
34 Storm Water Drain 3! 01 |
3.5 Landscaping | 145.00 ) _—
3.6 | Minitube well cum pumping plant } 37.42 -
3.7 | Boundary wall | 32497 i
AR | Sludge handling plant incineration based 2528.00 E
3.9 | Approach road Ll 82.10 |
‘ Subtotal - (3) | 11603.84
\ Total Capital Cost (1+2+3) | 35467.18 ,
|4 O&M Warks Cost for 15 years 56358 '
Total O&M Cost - (4) 56358 +
Capital Work to be Carried out by UKPJN —— 91825 '
Total A = (1)+(2)+(3)+(4)
| B WORK TO BE CARRIED OUT BY OTHER DEPARTMENT 1
{ Power Conngction Charges gl 125.92 }
! Transformer 1.0 | ! ‘
| | Capital Work to be Carried out by Other 133.71 ;

fn AR . e



578 e

- P.A,,.,‘

L.q:lh.d mf?"
( e x5 i (I) \

1&D Warks for Kalvayi River in Rudrapur under Namo: Gange Program

f - s o ..h _F‘! v-nl,1

J_Department wemwme Total B

”*”1

|

O Total A+B |
C__| OTHER WORKS

Annual budget of Grievance Redrcssdi “and GAAP ]

| Public Awareness and Public participation

. Environmental Safeguards

L BRI ) i a—
| | -
T B W | o) FE e L2 }49 e S
| | ~ Total A+B+C 92298 |
D Centage Lhdl‘gCS on works to be carried out by UKPIN = i
Cost of project preparation @4% a» per NGRBA | 3BT | ﬁ_! -
Cost of Supervision @4% R 50 3687
= Total D | 7373
TOTAL (A+B+C+D) | 99671 |
E Rdmh:htatwn and Resettlement Cost | 122950
, GRAND TOTAL (A+B+C+D+E) | 222621 | !
Checked by Prepared By Recommended by

Compulter

(E/M&E Civil) AE Civil Al E&M EE (E&M) ERE Civil
Recommended By Technically Approved by
Superintending Engineer  Superintending Engincer Chicf Engineer, Construction Circle

(Civil) (E&M) UK Peyjal Nigam
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1&D Works for Kaly ani River in Rudrapur under Namarni Gange Program Detailed Pmlul Heport
N
A
3. Financial Statement W
Estimate of Rudrapur Sewerage (1& D)} Scheme (halvani River) Unde \ VAN &)
PROGRAMME W e S -.:’ ? 0
L <2 ; e
\ o ' -
FORM- 1 (NMCG. GOl 0 G O ){}% /
| ESTIMATE FOR /D WORKS OF KALYANI RIVER OR DRA"Eﬁ,lﬁﬁlP PURT &
| UNDER NAMAMI GANGE PROGRAM ’Tf‘ e
' SI | | Estimated | f
' N(:‘v Description of Proposal Amaount (in lakhs Remarks ‘
it OO v sl T v B el
| A r WORK TO BE CARRIED OUT BY UKPJIN !
|1 1&D works _ B e S
f 1.1 Pm\ iston of Wetr at Rampura . 107.76
. 1.2 Trunk Sewer for Shanti Nagar I 355.63
| 1.3 | Rising Mains SN b smm.
|14 | Naja Tappmg Arrangements r y 40.76
| 1.5 |1 "mdﬂe for approach road to STP i 102_._5“‘-1; LS
;r_l Trenchless Crossing | 1997
- ~_ Subtutal - (1) | 2.3 1},223@ ) I
| 2 Sewage Pumping Stations ] g __‘ LA by
|_2.1 | Civil Cost of [SPS (l no. } and lSP‘. LA 892.16 ' R
13 Electrical & Instrumentation Cost of ISPS (1 no.) 23,66
5_zmd TSPS ol ot §o 8L S PR e, LR T
' 2.3  Mechanical Cost for [SPS (| ne. )and sPs 1,706.96
2.4 | Land Acquisition Cost for ISPS | N3 o R N
L. Ae Subtotal -_(_2)_1___7 273741
| 3 | Sewage Treatment Plant-11SMLD __! o
| 3.1  Civil Cost | L. 19925 %
| 3.2 | Mechanical Cost N | 5.249.39 .
33  Electrical & Instrumentation Cost P 14193
3.4 Road Works Plant PN L 16468 |
| 3.5 Storm Water Drain I || N L e
3.6 Landscapmg D | 6.41
3.7 L.mmg: of River Side Slope along STP sue l IEer W
_Si Minitube well cum pumping plant | 14.80 —
| 3.9 Boundary wall ’ 3.839.60 ‘
i 3.10 Sludge handling, phm munerauon based | 449032

EXT Bpproach Bead | M} t o |d4yew o L |
1 Subtotat-(3) | 28507 . O
| " Total Capital Cost (1)~{2)+(3) I ~ 3244768 L
h | O&M Works Cost for 15 vears T_ 5230262
] “Total O&M Cost - (4) | 52,302.62 3
T 7 Capital Work to be Carried out by UKPIN - St 50 |
Total A = (DH2)H3)HH) Y. 4]

¥
A
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(& Works for Kalvaoi River in Rudrapur under Namami Gange Program

ESTIMATE FOR /D WORKS OF KALYANI RIVER OR DRAINS m b?.(yun _l
UNDER NAMAMI GANGE PROGRAM

| \ E
: D ipti fP 1
NO escription of Proposa

) F" x (G e 1
Amount (in h!lch%ll R\p‘m}s ] 7

Estimated

Rs') \O ;‘_m

B | WORK TO BE CARRIED OUT BY OTHER DEPARTMENT LAY L4 4 ol
| Power Connection Charges 364 e : '55 \ Lgﬁ'. “-‘ - &
| Transmission Line Charges L b 42.76 "'7?‘,27 U«T'Il'::_' W ;

Capital Work to be Carried out bv Other 19.40 ol A
! __*Dep_a_r:tment ------ - Total B Al Iy Tt Biverd
I P _TomlAtB #4700
C OTHER WORKS )
e ‘_{n_nugi plci;fft of Grievance Redressal and GAAP 100.00 © i
| rPuinc Awareness and "ublic participation 200.00 | ¥
| Environmental Safeguards 39.70 |
et 1 1 Sl ' _-  Fotak| 339.70 ) 1
[ T Total A+B+C 85,139.40 i
p | Centage charges on works to be carried out by
| UKPJIN
'-_ _ Lost of project preparation @4" oas per NGRBA L ugnen, | ____ L
| Cost of Supervision (Contingencies) rm4"/q U . gl
it | Total D 6,802.03 -3
GRAND TOTAL (A+B+C+D) 91,941.43

Checked by

e A" D
omputer

c (E M&E Civil) AE Civil

Prepared By

Recommended By

Superintendir@ Engmeer

Superintending Engineer
(E&M)

{(Crvil}

Recommended by

M/ 4 ’.L
4, e
"/E—I’Z’C’ivﬁ

AL E&M

a/l?'fz 1

FNL!(\,'?{‘IJ ‘}3 b"’

Chief Engincer. [ wuon Aoaf)
UK Peyjal Nijgam
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Subject: Required information/details regarding Order of M@EEMT in
the matter of OA No. 466/2023- Rambabu V/s Nagar Ni ¥z

l.Liquid Waste Generation/disposal from the Industries:

Rugdrapur & An,

Number | Mode of Discharge Liquid waste Treatment || x
of system
| Industries n A %
298 River /Surface Water | 297 Units having Primary '\, | Freeted affeént f slch
Body Discharge Treatment Facility for the ™ InfiUsirighUs is being
primary treatment of its diseharge. into"River
domestic /Process effluent & | Kalyani/Begul i.e. recipient
further connected with water body.
CETP for final treatment &
disposal of such effluent.
01 Unit having own
Primarv,Secondary &
Terirtiary Treatment facility
for treatment of its Domestic
& Process effluent.

140 Recycling within Having own Treated effluent of such
premises & Land Primary,Secondary & Industrial Units is being
discharge for Terirtiary Tretment system recycled & utilized within
Gardening/Horticulture | for the treatment of its process/Horticulture

domestic /Process effluent. | activity.

Il.Water Quality of Recipient River /Water Body- River Kalyani

Latest upstream/Downstream Water Quality Report (December 2023)

S. | Monitoring pH D.O BOD COD TDS Total Fecal
N | Location (mg/l) (mgfl) | (mgfl) (ppm) | Coliform | Coliform
(MPN/100 | (MPN/100
ml) ml)
1 River Kalyani 7.30 |6.20 2.40 12 253 430 350
U/S Pantnagar
Industrial Area,
U.S.Nagar |
2 | River Kalyani 7.0 1.60 30 196 233 1600 920
D/S Pantnagar
Industrial Area,
U.S.Nagar

*River Quality standards attached.

Note- River Kalyani is identified as Polluted River Stretch and covered under the River
Rejuvenation Programme by the State River Rejuvenation Committee constituted in
compliance of Honorable NGT order dated 20.09.2018,19.12.2028,08.04.2019 in the matter

of O.A.No. 673/2018.

Action plan for rejuvenation of river Kalyani has been prepared by State Pollution Control

Board and approved by CPCB/State Government.

Action Plan is under Implementation phase. Municipal drains have been identified and
tapping of Drains/Nalla & construction of Common Sewage Treatment Plant (CSTP) is under
process. Work is executed by Uttrakahnd PeyJal Nigam as directed under the Approved

Action Plan.
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THE GAZETTE OF INDIA : EXTRAORDINARY [Part [I—Sec 51}

93.  Primary Water Quality Criteria for Bathing Waters.

In a water body or its part, water is subjected to several types of uses. Depending
on the types of uses and activities, water quality criteria have been specified to
deterrpine its suitability for a particular purpose. Among the various types of uses
f;_l;gg_g& one use that demands highest level of water quality or purity and that is
;_v,'--:'/‘ter(?e‘d as¥Designated Best Use" in that stretch of water body. Based on this,
; _' t fgya,te{,,g"pali y&‘*requirements have been specified for different uses in terms of
/N prixg@;ﬁy_%@ uality criteria. The primary water quality criteria for bathing water
@@.gpg{;’j@g{%@ ng with the rationale in table 1.

j.* Table 1.

-

. RS
LR o '.“}‘1

s (Water used for organised outdoor bathing)
CRITERIA RATIONALE
1. Fecal Coliform 500 (desirable) To ensure low sewage contamination.
MPN/100 mi: 2500 (Maximum Fecal coliform and fecal streptococel are
Permissible) considered as they reflect the bacterial
pathogenicity.

2. Fecal Streptococci 100 (desirabie) The desirable and permissible limits are
MPN/100 ml: 500 (Maximum suggested to allow for fluctuation in
Permissible) environunental conditions such  as

seasonal change, changes in flow
conditions etc.
2. pH: Between 6.5 -8.5 The range provides protection to the skin
and delicate organs like eyes, nose. ears
etc. which are directly exposed during
outdoor bathing.
3. Dissolved Oxygen: 5 mg/1 or more The mnimum - dissolved oxygen
- concentration of 5 mg/l ensures
reasonable  freedom from  oxygen
consuming organic pollution
immediately  upstream  which s
necessary for preventing production of
anaerobic gases (obnoxious gases ) from

sediment.
4. Biochemical Oxygen 3 mg/1 or less The Biochemical Oxygen Demand of 3
demand 3 day,27°C: mg/l or less of the water ensures

reasonable freedom from oxygen
demanding pollutants and prevent
production of obnoxious gases™;




